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LEGISLATIVE ASSEMBLY
Tuesday, 18th March, 1945-

gy

The Assembly met in the Assembly Chamber of the Council House at Eleven_
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

MEMBER SWORN: -

Mr. Parakat Madhava Menon,” M.B.E., 1.C.8., M.L.A. (Government of
of India: Nominated Official). ;

STARRED QUESTIONS AND ANBWERS
. (a) ORAL ANSWER .
APPOINTMENTS MADE IN COMMONWEALTH RELATIONS DEPARTMENT

981. *Mr. Manu Subedar: (a) Will the Honourable Member for Commaon-
wealth Relations please state how many appointments of people getting more-
than Rs. 200 per month have been made in the Commonwealth Relations .
Pepartment since the Honoursble Dr. Khare took charge?

(b) What are the emoluments and allowances of the persons so appointed ?

The Honourable Dr, N. B. Khare: (a) 97. -
(b) A statement is placed on the table of the House.

Apposintment of persons drawing more than Ras. 200 per mensem made since the 7th May 1943, i.e. -
from the date’the Honourable Dr. N."B. Khare took over charge, sn this Department and the
Offices attached and subordinate to st, their pays and allowances.

DEPARTMENT OF COMMONWEALTH RELATIONS 4
Name Pay Allowanoes
1. The Honourable Mr. R. N. Banerjee, C.I.E., Rs. 4,000 . . )
1.C.8., Becretary. .
2. Caj A. W. T. Webb, Principal Refugee Rs. 1,780 . Img.udes @ Bpeocial pay of
. . . . 150 p. m.

3. mlmsoomﬂnhib 8. Itaat Husain, P.C.8., Deputy Ra. 1,150 . . p ..

4. Mr, K. 5. Venkataraman, Personal Amsistant Ra. 600 . Re. 60 War allowance.

5. Mo, B, Mukheryees Assistant wain

. Mr, H, erjee, Assistant . . . Rs. 230 . . 23 War allo .

6. Dr. V. V. Gore, Private Secretary to the Rs. 450 . . II:.:' 45 %‘ar allowanoe,
Honourable Member, at present serving as Left Department on
Private Secretary to the High Commissioner 18t October 1944.
for India in the Commonwealth of Australia
(See item No. 20). ! )

7. Mr. T. R. Raghuraman, Personal Assistant Rs. 230 . . Ra. 23 War allowance.
to Joint Secretary. )

8. Mr. E. E. C. Price, C.I.E., Officer on Special Rs. 3,000 . cees
Duty. ' . Worked from 25th

tember 1944 to 28th
. . R _.February 1945.

9. Mr. Debindra Bejoy, Accountant to Officer Rs. 280 Pay. House Rent allowanoe

on Special Duty. : Re. 80 Special Rse. 15, War allowance
pay. Ra. 83.

OFFIOE OF THE REPRESENTATIVE OF THE GOVERNMENT OF INDIA 1IN OxyYLON

10, Mr. M. 8. Aney, Re tative of the Rs. 2,750 . . 500 p. m.
Government of India in Ceylon. 2 Re. 500p. m
11. Mr. V. Viewanathan, I.C.8., Secretary to the Rs. 1,600 plusa Rs. 200 p. m.
Representative of the Government of India Special pay of
in Ceylon. Now holds the post shown Rs. 150.

against item No. 24.
12. Mr. R."T. Chari, I.C.8., Secretary to the Rs. 1,150 . Rs. 200 p. m.

" Representative of the Government of India
in Ceylon.

(1399)
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-

OFFI0E OF THE AGENT OF THE GOVERNMENT OF INDIA 1IN CEYLON

-
“# . Name Pay . Allowanoes
\
13. Mr. R. T. Chari, 1.C.8., Agent of the Govern. Rs. 1,100 . Rs. 200 p.m.
ment of India in-Ceylon, now holds the post <
shown against item No. 12 above. >

14. Mr. P. C. Mathew, I.C.B., Agent of the Gov- Rs. 1,150

. Ra. 200 p.m.
ernment bf India in Ceylon.

A _ ,
. OrricE or THE HigH CoMMISSIONER ZoR INDIA IN THE UNION OF SOUTH AFRICA
16° Mr, R. M. Deshmukh, High Commissioner £2,500

. per £8256 per annum (plus
for India in the Uniou of South Africa. annum. £50 p. m. during perlia-
3 mentary session at Cape
. * Taown.) Y
16. Mr, J. W. Meldrum, I.C.8., Becretary to Rs. 1,900 . v
the High Commissioner for India in the
Union of South Africa. ,
17. Maj. L..Coles, Private Secretary to the High Total emolu-
Commissioner for India in the Union of mentg Ra.
South Africa. 16,000 per

annuam.
OrricE of THE Hion CoMMISSIONER FOR INDIA IR THE COMMONWEALTH QF <

UUPrRAIA
18. D. R. Sir Raghunath Purushottam Paranj- £2500 pet annum £800 per annnm plus free

ye, D.BSo., K¢., High Commissioner for
ndia in the Cormnmonwealth of Australia.

.

19. Mr. K. R. Damle, L.C.S., Secretary to the Re. 1,700 -~ . Rs. 500 p. m.
High Commnissiorer for India in the Com-
monwealth of Australia.

20. Dri V. V. Gore, D. 8c., Private SBecretary
to the High Commissioner for India in the

Commonwealth of Australia. Rs. 600 . Re. 400 p.m.
21. Mr. T. 8. Menon, Chief Clerk in the office Ra. 250 *  Ra. 270 p. m. '
of (18) above. ’ . . -~
22.-Mr. C. R. 8rinivasan, Stenogm'pher in the Rs.2560 . . Rs.202-8-0p. m,

Office of (18) above.

OFIOE Or THE REPRESENTATIVE OF THE GOVERNMENT OF INDIA WITH TEE GOVERNNSNT OF

BoeMa

23. Mr. Jamnadas ‘M. Mehta, M.L.A., Represen- Rs. 2,750
tative of the Government of India with the
Government of Burma. .

8¢. Mr. V. Viswanathan, I.C.S.,, Secretary to Rs. 1,600 pius
the Representative of the Government of & special pay
India with the Governmernt of Burma and of Rs. 400.
Additional Deputy Secretary to the Gov-
ernment of India.

OrrICE Oor THE CENTRAL REFUGEE OFFicER, NoRTHERN Zoxp, Nxw DELEx

25. Mr. L. C. Lall, Assistant Refugee Officer . Ra. 500 . . Rs. 50 p. m. War allow.
- ance. -

Owrricx oF THE CENTRAL REFUGEE OFFicER WESTERN ZONE, BonA“i

J
%6. Mr. M. E. Dawoodji, B.A, B.L., Cenfral Rs.800 . .- Rs. 80 p. m. War allow-
" Refugee Officer. o A ance.
97. Mr. 5. Gurumurthy, B.A., Assistant Refugee Rs. 500 . . Rs. 50 p. m. War allow-
Officer. . anoe, .

OxrIcE oF *HE CENTRAL REFUGEE OFFICER, EASTERN ZoN®, CALCUTTA

28. Mr.B B.Rai,Chowdhury, Assistant Refugee  Rs. 500 . . Rs. 50 War allowance.
Officer. .

29. Mr. J. C. De, Assistant Refugee Officer . Re. 500 . . Ras. 50 War allowance.

80. Mr. M. T. Khan, Assistant Refugee Officer . Rs. 500 . . Re. 50 War allowance.

g1. Mr:M. A. Bubhan, Assistant Refugee Officer  Rs. 500 . . Rs..50 War allowanoce.
82. Mr. K. C. Banyal, Census Superintendent . Rs. 500 . . Rs. 50 War allowanoe.
Tempy. E‘pointed for
. four months.
33. Mr. K. 8. Ahmad, Census Superintendent . Rs. 500 . . Ra. 50 War allowance.
: : : Tempy. appointed for
- four months.
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OFrFI0E OF THE CENTBAL REFUGER OFrIcBR, SOUTHERN ZONE, MADRAS

e
Z

Name . k Pay . Allowanoes
34. }({)I;Bclc)ar K. Syed Ibr,ahim, Assistant Refugee Rs. 500 . . Rs. 50 War allowanoce.
85. Mr. C. Krishnaswamy, Assnstant Reiugee Rs. 500 . . Ras. 50 War allowance.
3. Me, °F. Jagannathan, = Assistant Refugee Rs.500 . . Rs.50 War allowanee.
‘37. %12 c'oi‘r Prabhakara Rao, Assistant Refugee Rs.350 .- . Rs.35 War allowanoce.
cer.

OrF¥IOE OF "rnn ‘Cisr REFUGES Anmlgmron. BurMA REFUGEE ORGANISATION, ASSAM,
HILLONG

38. Dr. RamjiDas . . . . . Re.200 . . Drawingfree rations or

) . War allowanoe.

39. Dr. Nair . . . - . Rs, 400 . . Ditto.

40. Mr. Vanyas . . . . . Rs. 300 . . Ditto.

41. Ahmad . . . . . . Rs. 250 . . Drawing Asgistant
' L4 Allowance.

42. Mr. Ra; . . . . . Rs. 2850 . . Ditto. ,
43. Captsms R. BALamg . . . . Pay debitable to Rs. 200 p. m. PFixed
Defence esti-  travelling allowanse.

—N _ m
44, Mr. M. C. Murtric . . . . ». Rs.30 .. . Drawing free rations or
. - War allowanoe.
45. Mr. L. Lunglaing . . . . . Re.260 . .. Ditto.
46. Mr. H. Zopianga . . . . ~ Re. 280 . . Ditto
47. Mr. Weymiss . . . . . Ra 7680 . . Ditto.
48. Mr. Surin . . . . . . Rs. 350 . . Ditto.
49. Mr. Napean . . - . . . Bs. 200 . . Ditto.
50. Mr. Roudlett . . . Re. 600 . £ Ditto.
81. Mr. Simon . . . . . . 850 . . Ditto.
52. Mr. E-H. Stomherr . . . . . Rs. 300 . . Ditto. ~
PoLisr CHILDREN CAMP, JAMNAGAR - )
83. Maj. G. Clarke, Liaison Officer . . . Rs. 400 . . Ooravoyanoo allowance of
. 150 p. m
§4. Mr. N. D. Marshall, Assistant Liaison Re. 200. T e
Officer. ) ) .
BrITISE EVACUEE CAMP, COIMBATORE
55. Maj. J. M. Mollison, Commandant . . Rs. 1,000 . e
Was employed from
25th - August 1948 to
- - 20th Beptember 1944.
, His services were ter-

minated.
. Appointed from 21st SBep-

56. Mr. W. N. Datta, Commandaat .- . . Rs. 800" .
- tember 1044, vics Maj.

- Mollison.
87. Mr. 8. J. Hall, Assistant Commandant . Rs. 450 includ- ceee
ing House Rent
Allowance of
- Rs. 50. :
68. Mr. A. K. Banerjoe, Deputy Commandsnt . "Rs. 800 ' weee
59. Miss M. Looker, Assistant Commandant, Rs. 400 p. m. .

Maltese Wing, Coimbatore.
60. Dr. H. Leeser, Dental Surgeon . . Rs.250p.m
: : . Retaining fee.
61. Mr. 8. T. Pillipsz, Headmaster, of the school Rs. 400 p. m,
in the Camp.
62. lgrohElD Stuart Senior Master in the Camp Ras. 240 p. m.
001,
63. Miss Stanley, teacher in the Camp School . Rs.220p.m,
64. Dr. N. K. Bampath, Medical' Officer in the Rs.500p.m. . Car allownnoo of Rs. '3
Camp. - - p.m,

' Powasm leau Came, KOLHAFUR.
85. Mrs. M. Button, Liaison Officer e Ra.500p m,
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OrrioB oF TEE CRIEF REFUGEE ADMINISTRATOR, Buema Rarvems Ommmon, BENGAL

- SHUBIRNAGAR
Name ' Pay ) Allowanoes
68. Mr. B. K. Mukerjee, Chief Refugee Adminis- Rs. 2,500 Freemnggom ﬁ:rorth about
trator. . . M, -
67. Dr. N.F. Masters, Chief Medical Officer . Ra: 1,000 . Dittg.
68. Mr. J. M. Deb, Chief Welfare Officer . . Rs.500 . . Ditto.
69, Mr. D. B. Roy, Accounts Officer . . . Res. 8500 . . Ditto.
70. Dr. P. M. Guptu Medical Officer . . Res. 400 . B Ditto.
71. Miss G. Hormoosji, Medical Officer . . Res. 400 . . Ditto.
72. Dr. Ajit Kumar Ganguly, Medical Officer . Rs. 400 . . Ditto.
78. l())rﬁi oni . Bhusan Chakravarty, Medical Rs. 400 . Ditto.
.74 Mr. N. C. Sen, Commendant . . . Rs. 400 . . Ditto.
76. Mr, 8. N. Guha, Engineer . Rs. 400 . . Ditto. -
76, D N. 8en Gupta, Assistant Adminis- Res. 400 . . Ditto.
71. ng-ﬁx N. Chatterjee, B J. C. 8., Special Rs. 400... . Ditto.
7 Mr. Bal Bahadur Rai Bupcmtendmt, Watch Ra. 360 . . Ditto.
and Ward.
79. Mr. 8. K. Guha, Assistant Comma.ndant. . Re. 800 . Ditto.
80. Mr. Subadh Chandra Roy, Personal Assist- Rs. 300 . Ditto.
ant to the Chief Refugee Administrator. '
81. Mr. H. N. Gupta, Tr ortation Officer . Rs. 800 . . Ditto.
82. Mr. Piyush Kenti Sen, Depot Supermtendent Rs, 300 . . Ditto.
83. Mr. Mamtezul Haqg, Welfare Officer . Rs. 300 . . Ditto.
84. Mr. Ali Nawab, Welfare Officer . . Rs. 800 . . Ditto.
85. Mrs. Moni Coontala Gupta, Welfare Officer Rs. 800 . . Ditto.
86. Mr. Paritosh S8en Choudhury, Welfare Officer Rs. 300 . . Ditto.
87. Mr. Jagdish Roy Choudbury, Welfare Officer Rs. 800 . . Ditto.
88. Mr. Mohd. Hassain, Welfare Officer. . . Ra.800 . . Ditto.
80. Mr. Bimalendu Majumdar, Welfa¥e Officer . Rs. 300 . . Ditto.
90. Mr. Amarendra BSekhan Chowdhury, Wel- Rs. 300 . . Ditto.
fare Officer.
91. Mr. Marud Khan, Welfare Officer - . . Re. 800 . . Ditto.
92. Mr, Abani Kumar Maitra, Welfare Officer . Rs. 300 . . Ditto.
03. llr Indor Bhusan Bhattacharjee, Welfare Rs. 300 . . Ditto.
‘94, llr A. K M. Kabir, Welfare Officer . . Rs. 800 . . Ditto.
85. Mr. A. B. M. Ahsan, Welfare Officer . Res. 800 . . Ditto.
98. Mr. Mohd. Anwar Husain, Welfare Oﬂeer . Rs. 800 . . Ditto.
97. Mr. A. P. Chander, Welfare Officer . . Re.300 . . Ditto. .

Mr. Manu Subedar: What is the total outlay involved in these 97 appoint-
ments per year?

The Honourable Dr. N. B. Khare: A statement is laid on the table of the
House. The Honourable Member can himself find it out. I cannot give the
figure off hand.

ScOPE AND JURISDIOTION OF THE COMMONWEALTH RELATIONS DEPARTMENT

932. *Mr. Manu Subedar: (a) Will the Honourable Member for Common-
wealth Relations please state if his department is concerned with the position
of Indians outside the Commonweaslth, i.s., in Crown Colonies or in foreign
countries ?

(b) Does the Commonwealth Relatxons Department have any commurica-
tions with the Foreign Office of His Majesty’s Government, or, are such commu-
nications sent through the External Affairs Secretary?

(c) What arrangements has the Commonwealth Relations Department for
informing itself of the condition of Indians in many parts of the world, and what
is the channel of information through which such informafion is received by it?

The Honourable Dr. N. B. Khare: (a) The Commonwealth Relations Depart-
ment is concerned with the position of Indians in counfries within the British
Commonwealth. Crown Colonies are included in the Commonwealth. The
Department is not concerned with the position of Indians in foreign countries
outgide the British Commonwealth. '
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) The Commonweslth Relations Department does not cql.nmuni,cate with
the Foreign Office, either direct or through the External Aﬁau:s Pepartment,
regarding the matters affecting Indian interests in countries within the Com-
monwealth. Such matters are dealt with by the Dominion and Colonial
Offices of His Majesty’s Government. The Commonwealth Relations Depart-
ment communicates with these offices through the Secretary of State for India.

(¢) The Commonwesalth Relations Department hiig arrangements for obtain-
ing such information only from countries within the British Commonwealth.

Information is obtained through the,representatives of the Government of India

where they have been appointed. Information from countries where the
Government of India have no representatives is obtained from the Governments
of those countries—either direct or through His Majesty’s Government.

Sardar Sant Singh: May I know the countries within the Commonwealth
which have direct relations with India > . "

The Honourable Dr. N, B. Kharé: Ceylor, Australia, South Africa; of
course Burma and Malaya had direct relations with India before the war.

_Sardar Sant Singh: May I know if any arrangement has been arrived at
between the Government of India and the Government of Canada for having
direct relations ?. _ )

The Honourable Dr. N. B, Khare: I think it has been decided to appoint &
High Commissioner on either side, but it has not yet been done.

Sardar Sant Singh: How long a peried has elapsed since this agreement was
‘veached between the Government of India and the Government of Canada ?

The Honourable Dr, N. B. Khare: I think it is over six months.

~ Mr. Manu Subedar:.May I know whether the object of changing the name

of the Department was to reduce .the squipment and machinery at the disposal
of the Department for taking care of Indians overseas, particulagly in foreign
countries ? . '

The Honourable Dr. N. B. Khare: That was not the object.

Mr. Manu Subedar: Then what was the object in changing the name ?

'

”

The Honourable Dr. N. B. Khare: There was no particular object. It wus

because ‘this Department;wns supposed_to have relations with other countries
within the Empire, that its name was changed into ‘Commonwealth Relations
Department’. _
' FAMINE IN KATHIAWAR'
933, *Mr. Manu Subedpr: (a) Has the sttention of the Honourable the
Food Member been drawn to the following: ’
‘Wadhwan, December 15, 1944: Kathiawar is in the grip-of a food famine.
BEsjri costs as much as 11 rupees a maund. People have had to go without
food for as long as three days-at a stretch.—A.P (Sind Observer), Bombay
-Ckronicle Weekly, February, 11, 1944, page 18”'? , . ‘
(b) Is it a fact that famine conditions have shown themselves in Kathi
and t)hat food is both scarce and dear? .ves i Rethiawar
(c) What steps have Government taken to supply additi i to ¥
Kot What steps .pp v a/n ional food to bhe
(d) Have they received any representation from any of the States and from
the Resident at Baroda on this subject? ' _
(e) Was Kathiawar a surplus Province as a whole, or a deficit area, before
the war?
(f) Where has the food from Kathiawar gone?
(g) Is it a fact that food exports have taken place at the hands of certain
States from Kathiawar? ‘ _ '
" (h) Were these authorised or unauthorised? . '
(i) Will Government depute special officers to make an enquiry into the

sifuation? _ oo . v
The Homourable Sir Jwala Pragad Srivastava: (a) Yes, Sir. -
(b) Scarcity conditions have been reported.
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(c) A quota of 94,000 tons of foodgrains has been alotted to these states
as against 6,000 tons last year and action has been teken in consultation with
the supplying ureas, local authorities and railways to expedite movement. A
statement is placed on the table of the House. '
(d) The answer is in the affirmative. T

(e) Kathiawarsused to be deficit in wheat and rice and surplus in inillete
before the war. -

(f) The scarcity is due to a failure of the millet. crop.

(g) and (b). There have been movements of grain from tkat portion of Baroda
8tate situated in Kathiawar to other parts of Baroda State. '

No question of authorisation arises regarding movements from one part of
/ » state’s territdry to another. ‘

(i) A high officer of the Department has already visited the area.

Allowhents o Baroda and W. I. States under Rabi ond Kharf Plans, 194345

(In Tons)
Doclared  Up to date Despatohes
- Surplus quotas Unallotted upts 22-8-45
Mame of Area  Poodgrain m c;r —_—————— Buwplus ———
. oit ’
(—)  Import Expors To IFrom
W.1.S0ates . Rive . 802 10,000 .. . 5,138
Millets . —122,218 58,754 .. .o 10,401
Maize . N« 200 .. . N} .
Wheat . —19,000 25,238 700* .. 38885 ..
Gram . =—17,000 1,602 e . N.A. ..
. Total . —169,115 . 98,869 700 . 30,380 ..
* Kapla wheat, -

Mr. Manu Subedar: What effective steps have been taken by the Govern-
ment in order to check hoarding by the little States in Rathiawar who are
hoarding grain. with a view to profiteering?

- . The Honourable Sir Jwala Prasad Srivastava: We have been hard at them
through the Political ‘Department. “

ImrorT LiCENCES FOR FINE CLOTH

934. *Mr. Manu Subedar: (a) Has the Honourable the Commerce Membel
noticed the message from London, dated the 8th of February, 1045, reproduced
ip the Janmabhoomi of Bombay, dated the 11th February, 1945, stating that
the Textile Board in the United Kingdom has assigned -a new lst, according
to which the quota for export to India of fine cloth in the first part of 194%
will be two million yards? :

(b) What import licences have Government given, and to whom, for the
import of fine cloth into India?

(¢) How much cloth is intended to be imported into India? “

(d) Ts it of a quality which has been produced in India?

(e) Have Government informed the Textile Board of their intention t«
permit and to encourage the import of.this first instalment of fine cloth intc
India from the U.K.? ‘ o .

(f) What afe the other quantities indented for the balance of the year 1945

() Is it a fact that this cloth is'produced in the U.K. with a heavy subsid:
with regard to cotton and with regard to the manufacture and exporf at fH
hands of the British Government?

(h) Has there been any correspondence between the Government of Indl
and His Majesty’s Government oh the subjeet of the fmportation into Indic
of British manufectured textiles?. ’
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The Honourable Bir M. Azizul Huque: (a) Yes Sir. ,

(b) 209 import licences covering approximately 5 million ysrds were granted
to regular established importers for imports from United Kingdom during the
period July 1942 to December 1944. No import licences have so far been
issued this year. ,

(c) and (f). 10 million yards for the year 1945 from the United Kingdom.

(d) The exact qualities included in the allocation to India are not known;
but some may be similar to those produced in India.

(e) The Chairman of the Textile Control Board has been kept fully informed.

(g) No, Sir.

(h) Yes, Sir.

Mr, Manu Subedar: May I know at what price these 10 million yards coming
fo India will be sold to the public? _ .

The Honourable Sir M. Azizul Huque: So far as the price is concemeg, it
will be controlled by the General Control Order under the Hoarding and Anti
Profiteering Ordinance and the price fixed accordingly.

Mr. Subedar: Will it have any reference to the price ‘of similar goods-
produced in India or the cost of productiom of similar goods? ‘

The Honourable 8ir M. Azisul Huque: It is impossible for me to say at this
stage. I will look into the matter. o

Mr. T. S. Avinaghilingam Ohettiar: May I know whether the Government
have arranged for these imports without knowing the price or the quality of
the things that are going to be given? ' '

The imnblo Sir M. Asizul Huque: The position is that there is such an
enormous amount of shortage which has been so forcibly brought to my notice
repeatedly and even a day or two before that we felt that the more we can ge$
finer type of cloth from abroad, the better for the consuming public in this
eountry.

Mr. Badri Dutt Pandé: May I know why if there is shortage, three million
yards of cloth have been exported to Egypt as appears in today’s newspapers ?

The Honourable Sir M. Azisul Huque: I have seen it. I have generally
explained the reason.

Mr. T. 8. Avinashilingam OChettiar:- May I know whether the Government
are aware that the grievance really is want of nice yarn which can be manufae-
tured into cloth by our handloom weavers, and in the absence of which they
will be out of work ? o

~ The Honourable Sir M. Azizul Huque: We have also taken steps for imipord
of yarn. . '

Sir Vithal N. Chandavarkar: Was the Chairman of the Textile Control Board
informed in writing or informally? '

The Honourable Sir M. Azizul Huque: I am not sure of it. T know this
has not been placed formally before the Board. The Chairman has been

« fully inforined, but the exact manner in which he was informed is not exactly
known to me. . ’

FUEL SHORTAGE' IN CITIES

935. *Mr. Manu Subedar: (a) How does the Secretary for Education, Health
and Lands account for the extraordinary and acute shorfage of fuel-in most of
tho cities of India? _

(b) Is it due to the fact that factories have been using wood fuel in place
of coal which is short?

(¢).If so, what steps are Government taking to prevent this diversion?

(d) Have Government got any estimate made of the number of. trees cat
down in most parts of the country for fuel purposes?

(e) Have Government considered whether climate and rainfall may not be
affected on account of this destruction of trees and vegetation?- |

(f) Have Government devised any scheme or plan for restoring the balance
disturbed in this msnner? . .
(g) It so, what is this scheme?
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(b) Do Government propose to have this question carefully examined by &
mixed committee of officials and non-officials? _ .-

(i) What steps are Government taking to prevent further deterioration in
this matter? ‘ v

Mr. J. D. Tyson: (a) and (b). The main articles of fuel for common use in
India are (i) Cosl and coke, (ii) charcoal and (iii) firewood. Coal and coke are
mainly required for industrial purposes but a certain quantity is also used as
"domestic fuel. The present shortage of fuel in the country a& a whole may be
attributed to: ' - . .

(i) Shortage of caal and coke for industrial purposes which has led to the
diversion of the other articles of fuel, e.g., charcoal and firewood for use in
industries; . g '

(ii) _Short;ﬁge of coal and coke for domestic purposes which has increased
the total demand for ¢harcoal and firewood for this purpose;
(iii) Increase in the military demand for charcoal and firewood; -

(iv) Transport difficulties, which prevent or retard moverhent of charcoal and
firewood from surplus to deficit areas. '

“(c) To ease the situation Government have prohibited thé export of firewood,

and chercosl from the country and are trying to secure.increased raisings of
coal. __ ’ -
(d) The Central Government have no estimate of the npmber of trees cutb
for fuel from reserved forests: which are mainly situated in the provinces: but
I may inform the Honourable Member that in (Government-managed forests
almost all fuel comes from thinnings and clearings or from the ‘“Top and top’’
from trees felled for timber which would otherwise rot.

(e) Government are advised that such fellings as have taken place in Govern-
ment forests, can have no effect on climq_te or rainfall.

(f) to (i). “The suggestions of the Inspector General of Forests as set out in
his note outlining a Post-War-Forest Policy for. India, have been circulated to
the Provinces with a general endorsement by the Policy Committee for” Agri-
culture, Forests and Fisheries. Copies of the Inspector General’s note sre
svailable in the Library of the House. The Policy Committee referred to is
composed of officials and non-officials. -

Mr. Manu Subedar: In view of the difficulties experienced in many places
in-the matter of firewood even for burning dead bodies, will Government make
some arrangement that firewood should not be used for factories where it is not
expressly necessary, and except with a license. ‘

Mr. J. D. Tyson: I must ask the Honourable Member to put that question
to the Department of Industries and Civil Supplies. T

Mr. T. 8. Avinashilingam Ohettiar: With. reference to the answer to parf
‘(e), is it the Honourable Member’s own opinion of has he got it from experts
that the cutting of trees do not affect: rainfall ? .

Mr. J. D. Tyson: I said that such fellings as have taken place imGovern-
ment forests can have no effect on rainfall. That is what we have been advised.
_ Mr. T. 8. Avinaghilingam Ohettiar: Has the Honourablew Member any
information as to the extent of cutting of trees in the Annamalai ranges in
southern India ? : )

Mr. J..D. Tyson: I think the Inspector-General of . Forests has information
about the cutting of trees in Government forests in southern India.

Mr. Manu Subedar: Sir, my question was not about the cutting-of trees in
Government.forests, but the cutting of trees generally and all over the country,

and whether Government. will make any inquiry as to the effect of this on.
rainfall and climate ? ‘ ‘ . :

Mr. J. D. Tyson: I will confess that we are_ disturbed about the cutting of
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Hours or WoRK, WAGES, ETO., OF LABOUR IN WAR SupPLIES FacTORIRS

1936. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Honourable the
Labour Member be pleased to state the number of hours for which the labour
in factories producing War supplies and in the mines, has to work at a stretch,
and what wages they are paid for their labour?

(b) Do the same labour work in shifts in the same factories and mines ?

(c) What is the rate of overtime wages for labour in factories and mines?

(d) What is charged for rations supplied to labour in factories and miues,
and what is the quantity allotted to each labourer in mills, “factories, und
mines? Is there any officer appointed by Governmerit to watch the Distribution
of ration to labourers in factories, mills and mines? .

The Honourable Dr. B. R, Ambedkar: (a) Hours of work in Factorieg are
regulated by sections 84, 36—38 of the Factories Act, 1934 and those in Mines
by sections 22B and 22C of the Indign Mines Act, 1923. In the case of fac-
tories producing war supplies exemption has been granted by Provincial Govern-
ments in several ‘cases from all or some of the provisions. Imstructions havée
been issued that except for short periods and in emergent conditions, the hours
of work should not exceed 60 a week. Ordinarily no exemption is granted from
the statutory requirements as to intervals of rest. It is regretted that more
"precise information is not available. - ,

Wage rates vary considerably i different classes of factories and mines and
in different units in any particular class. I regret detailed information regarding
wages or general averages of wages are not available, ® ' :

(b) The question is not understood. . -

(¢) Section 47 of the Factories Act, 1934, prescribes the rates of overtime
wages in factories. No exemption has generally been allowed from the provi-
gions of this section. No overtime work is permissible in mines except in the
case of an emergency involving serious risk to the safety of the mine or ‘the -
persons employed therein - .

(d) There is no uniformity in regard to prices charged for rations supplied
_to labour in factories and mills. .But it is known that several employers do
supply foodgrains, etc., at less than controlled rates and a large number at con-
trolled rates. .

In ‘rationed’ areas, workers receive the same scale of rationed articles as
the- general public. ‘Heavy workers’ are eligible for extra-rations. In eddition,
industrial canteens -supplying cooked food now receive supplies outside the’
ration. : "

The basio standard weekly rations at controlled rates for coal-mine worker in
Bihar consists of 4 seers each for the worker and adult dependant and 2 seers
for a child and dal at one-fourth basic ration at a concession rate of 6 seers
per rupee. In addition } seer of rice or other foodgrain is given free for each -
attendance at mines. Some of the collieries in Bengal have adopted the,same
scale with slight variations while others allow a flat rate of 6 seers per week per
worker at reduced prices. In some collieries in the C. P. and Berar ration at
concession rates is allowed on the scale of 6 seers a. week per adult worker,
8% seers for each woman dependant and 1% fof each child.

_.No special officers of*Government apart from the usual Food Rationing Orga-
nisations have been appointed to look after distribution of ration to workers.
In respect of coal mines, however, six Ration Inspectors have been appointed,
three for Bihar under the Bihar Government and three for Bengal attached to
the Department of Mines. -, -

Frxartron or miNiMUM Livine WaeEs oF LaBour
1987. *Mr. Apmarendra Nath Chattopadhyaya: (a) Has the Honourable the
Labour Member fixed the minimum living wages of labour in factories, mills
and mines in accordance with the price of essential foodstuffs and clothing re-
quired by the labouring classes? . o

+Answer .to this question laid on the ttbie, the questioner being absent.
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(b) Is there any arrangement for the education of children of the labourers
in the factories, mills and mines? Is thére any educational arrangement foi
adult labourers?. :

o (c) Is there any provision for holidays with pay in factories, mills and
mines? ~What arrangerients are there for medical treatment?

The Honourable Dr. B. R. Ambedkar: (a) There is no legislation for fixing
minimum wages for emplayees in factories including mills, or in mines.

(b) Educationsl facilities outside factories or mines whether for children
of workers or for adult workers are provided by provincial authorities.

The owners of some undertakings have made provisions themselves for both
purposes but no detailed information in this regard is available with me. The
Honourable Member is no doubt aware that there is no legal obligation ip this
respect on the owners of industrial undertakings. ) '

(c) There is no legal provision requiring holidays with pay fo be given. As
regards non-seasonal factories there is a Bill on this subject before this Houde
whieh it has referred to a Seleet Committee. . : '

. Apart from legal provisions many concerns give o their employees holidays
with pay to varying extent.

As regards medical treatment the ouly statutory provisions within factoried
and mines relate to the provision of first aid. Some concerns run dispensaries
#nd hospitals but apart from these the employees have to depend on the medi-
el facilities provided by the Previncial Governments.

. WoMeN LaBovr N MiNms ,

1988. *Mr. Amarenira Nath Ohattopadhyaya: (a) Will the Honourable the
Labour Member be pleased to state the number of women labour in the mines
and if there is child labour in mines, i.e., minors in the mines. If so, whab

? ’ .

(b) What maternity benefits are given to women in factories, mills ahd
mines ? How long does the Honourable Member contemplate to continue
women labour in inines? C . ,

(¢) What is the function of the Labour Welfare Officers in the factories, mills
and mines? what are ‘their qualifications ? .

The Honourable Dr. B. B. Ambedkar: (a) In 1943 the number of wdmen
Iabour in mines was 72,408 (this figure includes those working above and under-
ground). Figures' for 1944 are not available. In accordamce with the Indian
Mines Act, no children sre émployed in mines.

(b) A comparative statement showing some of the important provisions of
Legislation regarding maternity benefit at present in foree (or in contempla-
tien) is laid on the table of the House. Recent information from Bombay and
Madras indicates that some of the mills in those provinces have_increased the_
:lnatemity benefit from the statutory rate of annas eight to annas twelve per

ay. '

With regard to the second part of the question, there is no intention to
withdraw women completely from work in mines.

(c) The functions of the Labour Welfare officers generally are:

(i) to establish close contact hetween the employers and the workmen in all .
aspects of labour relations and conditions of work;

_ (i) to promote proper understanding, closer co-operation and mutua! appre-
ciation of difficulties, between the émployers and the workmen;

(1ii} to make constructive suggestions for workmen’'s welfare, and o to-
- ordinate and supervise all welfare activities of the undertekings;

(iv) to acquaint themselves with the grievances of the workers, and to secure
redress of such grievances and generally to attempt to remove causes of friction,

As regards qualifications while academic qualifications are given due import-
ance, the essentisl qualification is that the candidates should have experience
of social work, preference being given to those who have successfully undergome

tAnswer to this question laid on the table, the questioner being absent.
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a recognised training course like that of the Caleutta University or the Sir
Dorabji Tata Graduaté School of Social Work, Bombay. *

ComparatiPs Statement showing some of the important provisions of legislation regarding maler-
" ity benefit at present in force (or in contemplation) in the provinces and the mines

. L Maximum
Year  Qualifying period !
in ~ period for Penalty for
" Province which (months) maternity. Rate of maternity contravention
benefits benefits of Aot by
(Weeks) . . employer
Bombay . . 1020 9 8 8 annas a day or aver- 8500
: age daily wages,
. whichever is less.
But in the cities of
Bombay and d-
stiad 8 ahys a day.
O, P, sad'Besmr . 1080 ] 8 Sannas a ~day or
' ' avernge daily wages,
\ whichever is less.
Madres , . . 1934 240  days 7 8 annasa day. . 200
(8 menths)
i
peri o
U.P. . . 1988 (] * w 8 8 annas ® day ar 500 for -firet.
R average daily wages offence and
whichever is great- . 1,000 for the-
or, o snd
’ any subee-
hd uanf“:gmob
Bengal . . 1089 9 -8 Ditto. .
Pungedb . . 1048 ) 60 days 12 annas a day 500
Asoun 1044 150 dayy 8 1. In planations Re. 500
‘ 7 1 per week for the
iod before con-
ement amd Rs.
° 1/4/- per week for “t
the period after
confinement, pro-
J vided the total cash
yment is Rs, 14.
! 2. other employ-
ments Re.2 per week
or average weekly
wage or sa
. whichaver is greater,
Mines (under the 1941 6 8 8 annas a day . 500
Maternity Benefit -
Aot.)

TrANING INDIANS IN LaBOUR WELFARE IN UNiTkp KimnepoMm

1989. *Mr. Amarendra Nath Chattopadhyaya: Will the Honourable the:
Labour Member please state if it is a fact that the Labour Department is going
to send a considerable number of men for training in labour welfare to the:
U. K.?2 Tt so, why Government cannot train these people in India? What
would be the .cost of heir training scheme? What would be the minimum
qualification required of such trainees? , h

The Honourable Dr. B. R. Ambedkar: (a) It is proposed to send in the :first
instance, three batches of 20 officers each, of whom about 12 will be officers
of the Central Government and 8 of Provincial Governments and States. - Finan-
cial sanction has been accorded to the sending of 12 Central Government otficers-

with the first batch of trainees.
+Answer to this question laid on. the table, the questioner being absent,

~




T LEGISLATIVE ASSEMBLY [181H Mag. 1945

In the initial stages the training and experience necessary for labour admin-
.idkration in the immediate post-war period cannot be acquired in India exceph
by a lengthy process of trisl and error. It is, therefore, necessary to take
advantage of the experience and practice of other more Hhighly mdustrmhsed
countries like t-he United Kingdom.

The cost to the Central Government is estimated at Rupees one lakh for
the nominees in the first batch. The Provincial Governments and Btates will
bear the ‘charges-in respect of their nominees.

The minimum qualifications are that the officers should be under Govern-
ment employment or designated ‘to fill posts-under Government and should have
experience of welfare work or administration of labour legislation. Officers
baving high educational qualifications will be given preference.

_ SENDING OUT STUDENTS ABROAD FOR TRAINING

940. *Mr. T. 8. Avinashilingam Chettiar: (s) Will the Secretary for Educa-
tion, Health and Lands please state with reference to the press communique,
issued by him on the 27th January, 1945, in the matter of sending studelﬂza
.abroad for training, when the first batch is _proposed to be sent?

(b) Of the 500 proposed to be sent, expenses of how many will be’met by
the Central Government, ::d how many by the Provinces and Centre jointly ?

(¢) Will it be obligatory on the trainees to give an -undertaking to enter
‘Government service atter the training?

(d) How is the selection gping to be made?

M, J. D. Tyson: (a) It is hoped to send the first batch of students abroad
in the early autumn of the current year.

(b) So far as students sent abroad in 1945-46 for techmcal courses are con-
cerned, the Central Government will meet the entire cost in respect of thoseé
students who are sent with a view to meeting the requirements of the Cen-
trally Administered Areas or of the Departments of the Central Government.
They will meet half the cost in respect of those students who are senti on behalf
of a Provincial Government. The number of students to be sent under these
different categories will be decided after the requirements of all the Provincial
‘Governments and Departments of the Central Government have been ascertained.

(e) Yes. - .

(d) The selection will be made by a special Selection Board which will be
-appointed by the Government of Indis for this purpose. This Board will if
necessary also consider the recommendations recelved from Provincial Govern-
ments.

Mr. T. 8. Avinashilingam Ohettiar With reterence to part (a) when do Gov-
-ernment expect to publish advertisements and invite applications?

Mr. J. D. Tyson: We have already put out a press note and there will
-ghortly be issued a brochure, giving full information, which will be obtainable
propably for a few annas. Tt will contain detailed information of what a candi-
date should know before applying. That will be issued very shortly.

Mr. T. 8. Avinalh.l.llngam Chetiiar: Will they put in advertisements in the
newspapers go that intending candidates may apply?

Mr. J. D. Tyson: We have already put out a press note; I will consider what
-the Honourable Member suggests. -

Mr. Ananga Mohan Dam: May I know what Government will do about people
‘who are now working in the Government munitien factories?

Mr, J. D. Tyson: There is nothing to prevent them froin applying, with the
‘permission of their employer.
- t?r Ananga Mohan Dam: I asked about people in the Government munition

ctories. -

~ -Mr. J, D. Tyson: I shall require notice of that rather parficular question,

‘Prof. W. G. Ranga: Does this number five hundred represent the first batch?
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Mr. J. D. Tyson: Yes, in the first year.

Syed Ghulam Bhik Nairang: Is the Honourable Member aware that the Delln
Polytechnic has sent up certain names for selection for this training abroad? -
If so, is the Honourable Member in a position to state how many Muslims have
been recommended by it? ‘

Mr, J. D. Tyson: I sm not aware.that the Delhi Polytechnic hag made any
selection of its own. This suggestion was made to me the other day—about six
days ago—and 1 ascertained that the Delhi Polytechnic has forwarded no names
at all. It is not for the Delhi Polytechnic to make any selection of its own.
The Prinecipal is bound to forward any-.application that any student there may
wish tc submit. - 4

Syed Ghulam Bhik Nairang: Will the Honourable Member take it from me
that the Delhi Polytechnic has already forwarded four names and has super-
seded one-third-year Muslim student in favour of a second-year non-Muslim
student? - .

Mr. J. D. Tyson: If my Honoursble friend knows that to be a fact I can
only say-that the Polytechnic has no power to make any selection; and I will
certainly see that any student there who wishes to have his application con-
sidered has it considered.

Mr. T. S. Avinashilingam Chettiar: Who form the committee to make the:
selection ? ‘

Mr, J.. D. Tyson: The selection board has not ye.jtb been set up.
SOHOLARSHIPS TO SCHEDULED CrLASS STUDENTS FOR TRAINING IN FOREIGN COUNTRIES

941, *Mr. T. S. Avinashilingam Chettiar: Will the Secretary for Education,
Health and Lands, please state: \ .

(8) in view of their press note on giving of scholarships to Indian students
in foreign universities, whether Government are aware that the number of
boisufromdscheduled castes who have got degrees in Indian universities is very
small; an

(b) whether he proposes to consider the advisability of taking school final
passed candidates from the scheduled classes and sending them for training to
foreign countries for technical studies?

Mr, J. D. Tyson: (a) Yes. .

(b) While every effort will be made to see that adequate representation is.
given to the Scheduled classes and other minority communities provided suit-
able candidates are forthcoming from those communities, it will defeab the
object;l in v&iew if students who have passed only the High School Examination
are selected.

Mr. T. 8. Avinashilingam Ohettiar: What are the efforts that they are
making to get people from the Scheduled Classes? -

Mr. J. D. Tyson: If they do not apply, of course, we shall not be able to do
anything for them. But if they do apply we shall certainly ask the selection
committee to scrutinise very sympathetically the applications of those who come
from the minority communities.

Prof. N. @. Ranga: But are Government aware that if equal qualifications
are expected from scheduled caste candidates as from others, it may not be pos-
sible for them to have any chance at all? '

Mr. J. D, Tyson: I do not know whether my Honourable friend was in the
House yesterday when Mr. Piare Lall Kureel undertook to produce twenty
scheduled caste candidates in as many minutes.

Mr. T. 8. Avinashilingam Ohettiar: Apart from that undertaking, may I
know If lower qualifications will be prescribed for Scheduled Caste candidates
so that they may apply and go out for training?

Mr. J. D. Tyson: They will have to possess the minimum qualifications pre-
scribed because otherwise we have very little hope of getting them into institu-
tions abroad, who have made it quite clear that they would prefer graduafes.
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Lack oF YARN SuppLY To HANDLOOM WEBAVERS

942. *Mr. T. S. Avinashilingam Ohettiar: Will the Honourable Member for
Industries and Civil Supplies please state: . .

(a) whether Government are aware that there is a compluint from handloom
weavers that they are not able to get supply of yarn for handloom weaving;

(b) what steps have been taken to alleviate their grievances; and

(ci whether Government propose to encourage the formation of co-operative
societies by handloom weavers and recognise them when formed as agencies
of yarn distribution? :

The Honourable Sir M. Azizul Huque: (a) Yes.

(b) The new Distribution Scheme under which each Province .will get a
separate quota of yarn should make very much more difficult the hoarding snd
black-marketing by dealers which have been largely responsible for the handloom
weaver’s distress as despatches from the Mill to the Provincial wholefaler will
be under the Textile Commissioner’s control und further distribution will be
undeér the detailed control of the Provincial Government. Government is also
irying to obtain 6 million lbs. of yarn from the U. 8. A. *

(c) Once yarn reaches a Province from the Mill the control of its further
distribution will be & Provincial Government responsibility under the new
scheme.” Most of the Provinces, however, have shown themselves very eager to
make use of Co-operative Societies where possible.

Prof. N. G. Ranga: In view of the fact that already there is so much un-
employment among weavers, will the Honourable Member consider the advis-
ability of xot importing cotton cloth but only of importing larger quantities of
eotton yarn so that they may be provided with employment?

The Honourable Bir M. Atizul Huque: I wish Prof. Rangs had said that
yesterday and the day before. .

Mr, T. 8. Avinashilingam Ohettiar: But can we not say that today?

The Honourable Sir M. Azizul Huque: I mmn not merely administering the
question of providing more yarn but I have to look to the needs of the people
who are said to be dying or committing suicide in the absence of cloth; and I
feel that for me to say that I will not import foreign cloth, if I can get cloth
for these people, will be entirely nullifying the position I am taking, which is
that we should supply the needs of the people at large.

Mr, T. S. Avinashilingam Ohettiar: Will it not be possible for the Honour-
able Member to set aside this imported cloth for military purposes so that all
the yarn that is produced-in this country, or as much of it as is possible, may
be diverted for the use of the unemployed weavers? ’

The Honourable Sir M. Asizul Huque: That is being looKed into. )

Mr. T. S. Avinashilingam Chettiar: With reference to part (c), will the Gov-
ernment send a recommendation that co-operative societies may be engoursged,
in view of the fact that we have got some experience in which co-operative
gocieties are not eucouraged in certain places?

The Honourable Sir M. Asizul Huque: As s matter of fact at the very
inception of the Textile Control scheme we made it quite clear that it is open
to provinces to encourage the co-operative societies-as much as possible, and we
thought that even now if something could be done it would probably better the
state of affairs, and I am quite prepared agsin to bring it to the notice of the
Provincial Governments. : - :

APPOINTMENT OF FrELD DmRECTOR AT Taxma

943, *Dewan Abdul Bagith Choudhury: (a) Will the Secretary for Education,
Health and Lands kindly state whether any appointment to the post of a
Field Director in connection with excavations at Taxila has been made ? *If so,
who is the person so appointed ?

(b) What 'are his qualifications ? \

(c) What are the terms of this appointment ? a ,

(d) Was the appointment made through the Federal Public Service Com-
mission? If mob, ‘why not? ' '
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Mr. J. D. Tyson: (8) to (c). I would invite the attention of the Honourable
Mewmber to the reply given by me to part (b) of starred question No. 550 on the
28th February, 1945. The pay given to the officer was Rs. 1,200 per mensem.
« (d) No. A reference to the Federal Public Service: Commission was not
neceseary under the rules. . N ‘

Mr, T. S. Avinashilingam Ohettiar: Is it Mr. Casey’s brother who is referred
to in this question?

Mr, J. D. Tyson: Yes. '

Prof. N. G. Ranga: Did he have any previous experiencé in excavation?

Mr. J. D. Tyson: Yes, Sir. He had.

Prof. N. G. Ranga: What kind of excavation he could have possibly done in
Australia? .

Mr. J. D. Tyson: He has excavation experience, Sir.

HIGHER APPOINTMENTS MADE IN ARCHZEOLOGICAL DBPARTMENT

944. *Dewan Abdul Basith Choudhury: (a) Will the Secretary for Education,
Health and Lands kindly state the number of appointments made in the
Archmological Department in the higher services not below the rank.of
Assistant Archeologival Superintendent, since the present Director General
took over charge ? .

. (b) How many of these posts went to Muslims, Hindus and Non-Indians, -
separately ? ‘ - )

(o) Is it & fact that non-Indians get; preferential treatment over their other
colleagues in the matter of pay and prospects? -

Mr, J. D. Tyson: (a) and (b). Only one permanent higher appointment has
been made in the Archwological Department since the present Director General
took charge, namely, the prcmotion of the genior Assistant Superintendent (a
Hindu) to the grade of Superintendent.

{c) No. N T

UpkEEP OF DELHI MONUMENTS

945. *Dewan Abdul Basith Choudhury: (a) Will the Secretary for Education,
Health and Lands kindly state if the majority of the monuments at Delhi con-
sisting of mosques, forts and palaces, etc., were Luilt by Muslims?

(b) If so, what arrangement has been made to look after the upkeep of these
monuments?

‘('2 Is there any Muslim Officer also? If not, why not?

. J. D. Tyson: (a) Yes. . ,

(b) and (c¢). A special circle was created some years ago to look after these
monuments. At present, this circle is in the charge of a European member
of the staff who has had a special experience of Muslim monuments and is
thoroughly cognizant of their problems.

* Mr, President (The. Honoursble Sir Abdur Rahim)? Next question.

Maulvi Muhammad Abdul Ghani: Why no Muslim is appointed?

(No answer wasg given.)

AROH ZOLOGICAL ADVISOBY BOARD

946. *Dewan Abdul Basith Choudhury: Will the Secretary for Educati
Health and Lands kindly state: e ueation,

(a) the composition of the Archwological Advisory [Board lately formed by
Government;

(b) whether the Circle Superintendents of the Archmological Depafbmenﬁ
along with the Epigraphist were included in the Board referred to in part (a)
above; ’ i :

(c) if it is a fact that the Muslim Archeological Chemist and the Muslim
Archeeological Engineer holding responsible positions were excluded from the
Board. referred to above; and. : » ‘

(@) if it is also a fact that the Deputy Director General who was formerly
an Bpigraphist was the Secretary of the Board ? : '
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-Mr, J. D, Tyson: (a) A statement is laid on the table of the House showing
the composition of the Advisory Board of Archmology. .
(®) to (d). Yes. .

Statement showing the composition of the Central Advisory Board of Archaalogy.
D (a) hc‘lhaifman.—'l'he Hcaourable Member-in-Charge of Education, Health and Lands
epartment. T
}b) The Director General of Archmology.
c) 6 Archmological Superintendents.
(d) The Government Epigraphist for India. ,
" (®) Six members representing universities of Indfa nominated by the- Inter +University
Board, namely :—
(i) Mr. T. Singaravelu Mudaliar, Vice-Chancellor, University of Mywore.
(ii) Dr. Syamaprased Mookerjes, Calcutta.
&iii) Professor Sidhanta, University of Lucknow,
iv) Dr. K. R. Qanungo, Dacca.
(v) Professor Haroon Khan Sherwani, Hydersbad.
vi) Rev Ross Wilson, Professor of History, Punjab University.
f) One member nominted by each of the following societies :—
i) The Royal Asiatic Society of Bengal—Hon'ble Mr. Justice Edgley.
i1) Indian Science Congress—Mr, D. N. Wadia. . Lo
ii1) All India Oriental Conference—Dr. R. C. Mozumdar.
(iv) Indian History Congress—Dr. Tara Chand.
v) Indian Historical Records Commission—Dr. 8. N. Sen. . -
g) One member elected by the Council of Btate—Hon’ble Rai Bahadus 8ri Narain Mahta.
h) Two meémbers elected by the Legislative Assembly—Dr. P. N. Banerjee, §ir Mohd.
Yamin Khan. ,
(i) Four members from Indian States nominated by the Government of India—S8ir Mirza
Ismail—Jaipur State. :
Mr. Puduval—Travancore State.
Col. Dr. Pagnar—Baroda State. -
Bir 8. P. Rajagopalachari—Gwalior State.
(i) 8 members .nominated by the Government of Indis :—
}];) Secretary to-the Government of India, Deptt. of E., H. and Lands.
4

- (2) Educational Adviser.

Bir Maurice Gwyer.

Sir 8. Radhakrishnan. .
(5) Sir C. V. Raman.

6) Bir Ziauddin Ahmed.

Mr. Percy Brown.

(8) Bir Raza Ali.

(k) The Deputy Director General of Archsology—Secretary.

ExTENSIONS TO DEPUTY DIRECTOR GENERAL OF ARCHEOLOGY

947. *Dewan Abdul Basith Choudhury: (a) Will the Secretary for Education,
Health and Lands kindly state if it is a fact that the post of the Deputy Director
General of Archeology is a tenure one? .

(b) How many extensions were granted to the present incumbent of the post
and by which authority? c o

Mr, J. D. Tyson: (a) Yes. . ,

. (b) His tenure has been exbended by the Government of Indis on three occa-

gions.

VieiT 10 I¥114 ¢F TFE RueeiaN HFALTH EXPERT

948. *Mr. Govind V. Deshmukh: Will the Secretary for Education, Health
and Lands please state if Prof. B. Ognev, the Russian Health Expert, was
invited.by the Government of India? - If g0, when did he arrive in India? Was
his programme of visiting towns and hospitals and interviewing or a.llowmﬁ
interviews to private individuals—doctors and others—subject to the approw
of or under the supervision of the Government of India? Who paid the expenses
of his visit to India? ’ ~

Mr. J. D. Tyson: At the request of the Health Burvey and Development
Commiittee an invitation was issued for @ medical expert from Russia to visil
India to assist the Committee. The Russian authorities depufed Professor
B. Ognev. He arrived on the 31st December, 1944. His touring in India was
arranged by the Committee and was.not subject to the approval of or under
the supervision of the Government of India. The expenses in connection with
his visit to Indis will be mett by the Government 3 India.
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Prof. N. @. Ranga: Does this gentieman know English?
Mr. J. D. Tyson: Very little, I understand. ,
-Prof. N. @. Ranga: Who helps him to understand English?
Mr, J. D. Tysom: We had to supply an interpreter, I would point out thay
we did not choose Professor Ognev. ’

Visits To IND1A OF FoREIGN HEALTH EXPERTS

~ 949, *Mr. Govind V. Deshmukh: Will the Secretary for Education, Health
and Lands please state if Health Experts from countries other than Russig
visited India? If so, when? Were any expenses incurred by Government in
connection with their visits? If so, how much? Have they left India?

Mr. J. D. Tyson: Medical experts from the United Kingdom, the United
States of America and Australia visited India in addition to the expert from
Russiu. 'i'hey arrived in this country in November last and left India in Deg-
ember. The cost to Government in connection with their visits is aboup
Rs. 80,000. '

Sardar Sant Singh: Has uny report been sent by these experts to.the Gov.
erninent of India on Indian conditions?

Mr, J. D. Tyson: No report has been submitted and no report is expected.
We did not ask them to report on Indian conditions, bt at the request of the
Bhore Commiitiee we asked them to come out to tell the Bhore Committee ahou
the conditions in the countries from which they were drawn.

Sardar Sant Singh: What were the benefits which the Government of India
expected from their visit to India?

_Mr. J. D. Tyson: We brought them out at the invitation of the Bhore Conk-
mittee and the Bbore Committee, I understand, feel that they derived con-
giderable help from their visit. -

Mr. Govind V. Deshmukh: May I know why~th'e Rugsian expert could not bg
present at the time when other experts were present and were having deliberas
tions with the Bhore Committee ? -

Mr. J. D. Tyson: I cannot say why. | He just turned up much later.
Mr, Govind V. Deshmukh: Was it due to any fault on the part of the Gov.
grument of India?

Mr. J. D. Tyson: No, Sir. Invitations were issued to all the countries simul-
tdneougly. It would in fact havs suited us far better if he had come alang with

the other experts because it so happened that one of the delegates from Americy,
spokc IRussian. :

thcx;. T. 8. Avinashilingam Ohettiar: Which Committee did you say invited
21N

Mr. J. D. 'l‘ylon.: The Health Survey and Development Committee.
_ Sardar Sant Singh: May I know $f they gave evidence before any committee
in India? ’

Mr. J. D. Tyson: Yes. They gave evidenc i
instance. thoy womooros: y gave evidence before .the Committee at whose

Mr. President (The Honourable Sir Abdure Rahim) : Next question.

Heavte SurvEy ComMiTTEE

950. *Mr. Govind V. Deshmukh: Will the Secretary f Education, ‘
; : tion, Health
and Lands please state if the Health Survey C ittee has comoioon
If n}q‘tl,‘ when does it expect to do so? ey Committee has completed ita work?
« J. D. Tyson: The reply to the fist part is in the negati A
tke second part it i hat : . gative. As regardg
o o April],) Toss, 8 exp:acted that the Committee will submit its report by the
Scarcrry oF MLk axp Mifk Propuots

951, *Mr, V. . W :
ploams sml‘::r @ovind V. Deshmukh: Will the ;[onoumbre the Food Membeg

" rg;zléit'lie is aware of the importance of protegtivg foods such as milk amd milk
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(b) if be is aware of the great scarcity of milk and milk products felt at-
present;; if so, what measures, if any, hiave been taken by Government to increase
production of milk and its products in the last twelve monthe; and ]

(c) if any milk products, such as ghee, are exported to countries outside
India; if so, which are those eountries?

The Honourable Sir Jwala Prasad Srivastava: (a) Yes, Sir. .  w

(b) The Honourable Member is referred to the reply given to part (c) of
Starred Question No. 846 by Mr. Ananthasayanam Ayyangar on the 8th
March 1945.

(c¢) No, Sir.

Prod. N. G. Ranga: Is it not a fact that the large destruction of mileh
cattle for the consumption of the defence forces has affected the total supply
of milk in this country? . _ S

The Honourable 8ir Jwala Prasad Srivastava: 1 answered that question
on the 8th of March.

Prof. N. G. Ranga: What was your answer?

The Honourable Sir Jwala Prasad Srivastava: I suppose the Honourable
Member was present in the House when I replied to that question.

Prof. N. @. Ranga: If the Honourable Member does not carry it in his
head, will he be good enough to read it out?

The Honourable Sir Jwala Prasad. Srivastava: But it will take me time
to look it up.

Mr. T. 8. Avinashilingam Ohettiar: Tn view of the fact that constant
sllegations have. been made on the subject of milch cattle, have the Govern-
ment of India made any enquiries in the matter in order to ascertain that
milch cattle is not being slaughtered?

The Homourable Sir Jwala 'Prasad Srivastava: Enquiries are being made
constantly. . '

Mr. T. S. Avinashilingam Chettiar: What enquiries have they made and
what is the result of those enquiries?

Mr. President (The Honoursble Sir Abdur Rahim): Next question.

Mr, T. 8. Avinashilingam Ohetliar: Sir, he has not answered my question.
. Mr. Govind V. Deshmukh: May I know from the Honourabl#@Member
whether milk products are exporfed to -other countries? .

‘The Honourable Sir Jwala Prasad Srivastava: I have answered that in
part (c) by saying: ‘No, Sir’. :

Mr. President (The Honourable Sir Abdur Rahim): Next question.

LicENSED -SALT DEALERS IN Biuar

952. *Maulvi Muhammad Abdul Ghami: Will the Honourable the Food
Member please state: - -

(a) the total number of licensed zalt dealers in Bihar and the number of
Muslim licensees as premised in his reply to the starred question No. 710, put
by me on the 80th March, 1944, as it stood then, and also as it stands at
present; and ' .

(b) whether he has given any relief to Muslims in Bibar in the grant of sal
licenses particularly in the districts of North Bihar, if so, to what extent in the
districts of Tirhut Division say: Saron, Champaren, Muzaffarpore and
Darbhanga? ,

The Honourable Sir Jwala Prasad Srivastava: (a) and (b). Information
has :)ee;n called for from the Bihar Government and their reply is still
awaited. .

Mr. T. §. Avinashilingam Ohettiar: May I know whether the Honourable
Member has received any complaints from any part of Bihar that the salt
supply is not satisfactory?

The Honourable Sir Jwals Prasad Srivastava: I have not received any
<complaint. T
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REPEESENTATIONS ON BEHALF OF BARRAT MuN'wuowsu.n SveArR DEALER 1IN
" MUZAFFARPORE

953. *Maulvi Muhammad Abdul Ghani: Will the Honourable the Food
Member ‘please refer to his promises made on the 31st March, 1944, during the
debate on the Adjournment Motion—page 1846—to enquire into the representa-
tions made on behalf of Barkat Mian, an old wholesale sugar dealer in the district

of Muzaffarpore and state: ‘ . . .
(a) the result of his enquiry on the receipt of various representations from

foe; . ..

(b) whether it is a fact that one more wholesale sugar dealer is going to be
adde#t in the Hajipur sub-division of the district of Muzaffarpore; o

" (¢) the number of Marwari wholesale dealers in sugar and salt in"the district
of Muzaffarpore; and

(d) the reasons for-the grant of wholesale licenses to Marwaris from Ajmer-
Merwara and not to the Biharis for the wholesale dealing in salt, sugar and
other commodities in Bihar? 3

The Honourable Sir Jwala Prasad Srivastava: (a) T répresented the mat-
ter to the Bihar Government and they have replied that Maulvi Abdul
Barkat was in the list of approved importers of sugar from sugar factories for
the district of Muzaffarpur from July to October, 1943. Subsequently,.
under the instructions of the Bihar Government the list of approved import--

* ers was curtaile® by the District Officers and Maulvi Abdul Barkat was not

included in the revised iist as he was not .deemed to satisfy the conditions
prescribed by the Provincial Government. 1t was also recorded that he does-
not carry on business in Hajipur itself but in the interior of the sub-division.
Bo far as retail distribution is concgrned. Maulvi Abdul Barkat is still one of
the approyed retail distributors for the Lalgunj area. His monthly quota is.
the highest retail quota for the sub-division.

(b) Yes. '

(c) Typee for sugar.  Information regarding the number of wholesale
dealers nrsalt is still awaited from the Bihar Government.
~ (@) The Bihar Government state that where licencés have been granted
to Marwari firms they have been selected on the ground that. they are well
established in the _traiie in Bihar and financially s6und. -

Maulvi Muhammad Abdul Ghani: May I know whether the Honourable
Member intends to ask the Bihar Government to give the new license to
Abdul Barkat? -

The Honourable Sir Jwala Prasad Srivastava: T did not eatch him.

Maulvi Muhammad gAbdul Ghani: Will the Honoursble M b k
Bihar Government toslook into tha claim of Abdul Bark ember ask thg
;. dealer’s vacancy has been created. LAbdul Barkat as one new license

, The Honourable Sir Jwala Prasad Srivastava: [ L '
| attention of the Bihar Government to the claims of g:;k::reﬁﬁzn'dmwn the

| Maulvi Muhammad Abdul Ghani: But her |
! : th .
: ‘created in the sub-division in which Barkat ﬁianeli}zrzzt.; ofa desler has been

" ‘The Honourabls Sir Jwala Prassd Srivastava: It
recommend & particular candidate for a specific vaca::;ld be wrong of me to

~ Mr. Ram Narayan Singh: Is there’ : i ; ;
wanting such a license? g ere any special qualification: for a person

good financial standing.

Mr. Ram Narayan Singh: Ts it a fact that onl :
‘ . : ] th
to Government will get perference for thig lice:sg? °%€ people who are foyal

. (No answer.) ,
_ Mr. President (The Honourable Sir Abdur Rahim): Next question.

B3

—
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StoPPING THE ISSUE OF Kerosexe ‘Iix PErMiTs TO msrmamsnnn Pegsoxns
IN Braar

954. *Maulvi Muhammad Abdul Ghani: Will the Honourable Member for
Industries and Civil Supplies please state:

(a) whethet the Government of India in the Department of Industries and
Civil Supplies have issued orders to the Govermwment of Bihar to stop the issue
of permits for one or more tins of kerosenc oil for pelsonal use to dxstmgmshud
persons; und

(b) in case the reply to.(a) be in the affirmative, what instructions have been
issued *to the Bihar Government*to mitigate the suﬁermgs and inconveniences

' caused to numerous fumilies, whose maie members ure out to serve in war or
to sttend to other Govemment business?

The Honourable Sir M. Axi:ul Huque: (a) NoSir,

(b) Does not arise.

LicencEs oF KEROSENE LicENCEES OF NowaDa SuB-DIVISION CONVIOTED UNDER
DerFENCE OF INDIA RULES

955. *Maulvi Muhammad Abdul Ghani: Will the Honourable Member for
Industries and Civil Bupplies please state whether it is 8 fact that several whole-
sale licencees of kerosene oil of the Nowada Sub-Division, say: Warisaligan] in
the district of Gaya in Bihar, have been convicted under the Defence of India
Rules @nd are still holding their licensra?

The Honourable Sir M. Azizul Haque: Government ofg India have no
information. The internul distribution arrangements are the concern of the
Provinginl Government.

Mr. T. S. Avinashilingam Chettiar: In view of the allegatlon made in the
+ question, will the Government call for wformnation?

The Honourable Sir M. Aszizul Huque: 1t is impossible to treat isolated
cases. ,We are keeping in touch with the mature of convictions. But all
over Tndia in the different provinces there are convictions under various Acts

Mr. T. S. Avtnuhilinglm Ohettiar: May 1 know whether theg Govern
ment will enquire whether it is a case of mal-prnctnce in trade on account o!
the monopoly held? : '

The Homourable Sir M. Azizul Huque: My friend has added a sentenc
which is not in the question.

Mr, T. S. Avinashilingam Ohettlu The allegation s that the Defence o
India Rules have been applied due to the malpractice in trade owing to th
monopoly of the license held from Government.

The Honoutable Sir M. Azizul Huque: T do not know under what circum
stances he has been convicted. As T say, the matter is entirely for the Prc

s~incial Government. )

Mr. T. 8. Avinashilingam OChettiar: Wall you enquire?

The Honourable Sir M. Azizul Huque: T will do it.

Mr. Lalchand Navalrai: When corruption -is brought to the notice of tt
Honourable Member does he not think that he should send for mformatlc
and give it to the House.

The Honourable Sir M. Azizul Huque: Certainly every case of oormptu
in a matter which lies within the jurisdiction of the Provincial Governme
‘can not he always looked into by the Central Government. If that we
done, you would have to add another storey to the Secretariat!

(At this stage Mr. Lalchand Navalrai made several attempts to speak.)
Mr, President (The Honourable Sir Abdur Rahun) Order, order. Ne
Question,
_ 1958. *
INSPECTORS oOF Cm:, SuprLIES

957, *Maulvi Muhammad Abdul Ghani: Will the Honoursble Member
Industries- and Civil Supplies be pleased -to state: ' .

-

+This question has been postpohed to be anawered on the 16th ‘March!"-1945,
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(8) whether the system of appointing persons directly as Inspectors of Civil
Supplies still continues; '

(b) if so, the number of old retired persons appointed directly as Inspectors
during 1944; .

(¢) the number of qualified Graduate Assistant Inspectors promoted to the
rank of Inspector in the Province of Bengal, Bihar and United Provinees;

(d) the average number of cases detected by the Assistent Inspectors and
Inspectors, separately, i the Province of Bihar; and .

(e) the number of Assistant Inspectors and Inspectors entrusted with works
of distribution in the Province of Bihar and Bengal?

The Honourable Sir M. Azizul Huque: It is presumed that the Honour-
able Member requires information concérning lnspectors appointed by the
Central ‘Government. ' ’

(a) Yes, but some appointments are made by promotion also.

* (b) Nine. - e . \

{c) Bengal—two, Bihar—nil, United Provinces—one.

(d) Totel number of cases detected so far .are: 41 by the Assistant
Inspector, 56 by each of the two Inspectors. .

(e) Two Inspectors ond two Assistant Inspectors in the Headquarters.
Office .at Calcutta but there are no Inspectors or Assistant Inspectors exclu-
sively for distribution in Bihar. - .

QuoTa #ER DAy PER ADULT OF FOODSTUPFS IN CERTAIN CITIES

958. *8ri K. B. Jinaraja Hegde: (a) Will the Honourable-the Food 'Member
be' pleased to state. the quota per day per adult of foodstuffs given under statu-
tery rationing in the following places (in ounces) in January, 1945:

(i), Delhi, (ii) Cawnpore, (iii) Bombay, (iv) Madras, (v) Caligut, (vi) Calcutta;
(vii) Mangalore, (viii) Poona, (ix) Dharwar, and (x) Bangalore?

(b) Is it the policy of the Government of India to maintain different standards
at different places? If not, what steps are takem to standardise the quota and
by which time it is going to be achieved?
N Theblﬂonourl.blo Sir Jwala Prasad Srivastava: (a) A statement is laid on
the table. - ) .

(b) The Hongurable Member is referred to the resolutions on rationing
passed at the Fifth All-Tndia Food Conference, which is attached to the
memdrandum on the food situation already placed on the table of the House.

‘'

Statement showing the Daily Quota per adult under Rationiwg in the different towns in January

1945.
’ Size of ration per .
Name of Town adult per day for Remarks
foodgraing ’
Delhi- B - 18 ozs. Ne provision for supplementary
* ration.
Cawnpore . v . . 16 .
. oo
Bombay City . . PR 149 ‘
Poons . . . .« . 143, A .
Dharwar . . . . 7.1,
Caloutta . . . ) 183 ,,  No provision for supplemenatry
- " ration. . : -
Madras . . - . 16-96 ,,
_Ca}imt . . . . . 12 "
Mangalore Lo . . 15-8¢ ,,
BongaloreCity . . . . (1) 11-84 ,, (1) Non-labouring class,
- - (2) 14-2¢ ,,. (2) Labouring clase.

Mr. T. S. Avinashilingam Ohettiar: With reference to (a) in hew many
provinces is a quota of more than one pound per individual per day given?
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‘The Honourabls Sir Jwals Prasad Srivastava: I refer the Honqurable
Member to the statement. . o
Mr. T. 8. Avinashilingam Chettiar: It is a very simple question. In how
many provinces is a Quota of more than one pound & day per individual given?
The Honourablo Sir Jwala Prasad Srivastava: The statement is before the
Honourable Member. - _ .
Mr.'T. 8. Avinashilingam Ohettiar: It is not before the Honourable
r! N L .
Mer'll!']lll)s Honourable Sir Jwala Prasad Srivastava: It is before the House. I
shall require time as I will have to analyse the statement.
- Mr. T. 8. Avinashilingam Ohettiar: I do not hear him.
The Honourable Sir Jwala Prasad Srivastava: Looking through the state-
ment there are only -three provinces. -
Prof. N. G. Ranga: Is he so heavy that he cannot stand up?
The Honourable Dewan Bahadur 8ir A. Ramaswami Mudaliar: Order,

order. ‘
Prof. N. G. Ranga: Yes, yes. The Honourable Member should order

him. .
Mr. T. S. Avinashilingam Chettiar: What are the three provinces in which
the ration of more than a pound a-day per individual is allotted? ‘

The Honourable Sir Jwala Prasad Srivastava: I am not  prepared to

that. - - - o
sns;t;t: President (The Honourable Sir Abdur Rahim): He is Yot in a position
to answer. .

Mr. T. S. Avinashilingam Ohettiar: But he has laid a.statement om the
ble.. :
.ts Mr, President (The Honourable Sir Abdur Rahim): If he has laid a state-
ment on the table, the Honourable Member can look it up himself. Next
question. N
- INp1AN EvadbEes FROM BURMA AND MALaYA

959. *Mr. K. 0. Neogy: (a) Will the Honourable Member for Commonwealth
Relations please state the present approximate number in India of Indian
evacuees from Burma and Malaya? : -

(b) What was the approximate total number of Indians in Burma and
Malaya before December, 1941. and the approximate value of Indian invest-
ments in the two countries? . :

(c) Have Government taken any steps to ensure that such Indian evacuees-
from Burma and Malaya as wish to return to those countries are enabled to do
80 ar soon after the re-occupation as the military situation permits?

(d) Tf no such steps have so far heen taken, do Government propose to see
(i) that proper shipping facilities are made available for the purpose, (ii) that
where any evacuees. are unable to Pay their passages, they are given financial
assistance, and (iii) that they get back to Burma and Malaya not later than
civilians belonging to other nationalities 2 .

The Honourable Dr. N.'B, Khare: (a) About .400,000 from Burma and
about 5,000 from Malaya. E :

(b) About one million in Burma and about eight lakhs ‘in Malaya. Gov-
ernment have no information ahout Indian investments.

(¢) and (d). All these matters are -receiving full consideration.

APPOINTMENT OF INDIA'S REPRESENTATIVE FOR MALAYA °

960. *Mr. K. 0. Neogy: Will the Honourable Member for Commonwealth
Relations please state if Government have considered the advisability 6f appoint-
ing n reprerentative charged with the duty of protecting the interests of Indjans
in Malaya as has been done in the case of Burma? If so, is it the intention
of Government to appoint such a representative as early a8 possible so that
he may immedintely commence the study of the problems of Indians in Malaya
andTI;;i’nﬁa nositig;' fnn nro;ct Bthﬁ‘x'l;nteref;‘; on the re-occupation of the counfrv?

onourable Dr. N. B. Khare: The r i i enti

of the Government of India. malter s engaging the attantion
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" Mr. K. 0. Neogy: When any decision is taken, will the Government bear
in mind the desirability of appointing some one who is acquainted with the
conditions in Malaya and not appoint some one merely for political reasons.

Jhe Honourable Dr. N. B. Khare: That Will be kept in view.

Prof. N, @. Ranga: When Government consider the advisability of ap-
pointing this Agent, will they keep in mind that the Governments of Burma
and Maluya should guarantee minjmum wages and minimum social von.
veniences for' our workers before they are sent to those places?

The Honourable Dr. N. B. Khare: I will bear thut in mind.

I NDIANS LIBERATED ON ADVANCE OF ALLIED ARMIES INTO BURMA

961, *Mr. K. 0. Neogy: (a) Will the Honourable Member for Commonwealth
Relations please give the number of Indians, if any, who have been liberated
as a result of the advance of the Allied armies into Burma? If there are any
such, how many of them have been taken into custody, and for what offence?

-(b) Have Government ahy representative attached to the Civil Affairs ser-
vices operating in liberated Burma who could keep the Government informed
of the treatment meted by the military authorities to the Indian population in
Burma and see that the people who have already suffered enough under the
‘Japanese rule. are properly fed and clothed? If the answer be in the negative,
is the question of appointing such a representative receixing the consideration
of Government ? ‘

The Honourable Dr. N. B. Khire: (a) The information is not available.

(b) The matter is receiving attention. o

Mr, K. 0. Neogy: What does the Honourable Member mean by saying
that the. matter referred to in (b) is receiving attention? . Is the Honourable
member in touch with the authorities of the South East Asia Command in
- this matter?

The Honourable Dr. N. B. Khare: We are taking action ~for keeping in
touch with the South East Asia Command. We have no reasons to believe
that the Military authorities who are at present in Burma will not protect
the Indians there. ' ' §

Mr. T. T. Krishnamachari: Will the Honourable. Member consider the
desirability of his taking a trip to liberated Burma and seeing the condition
of Indians there for himself? A .

The Honourable Dr. N. B. Khare: We will consider that.

PricEs oF RiCE, WHEAT AND B4JRA IN CERTAIN DISTRICTS

962. *Sri K. B. Jinaraja Hegde: (a) Will the Honourable the Food Member
be pleased to state the purchasing and selling prices of (i) rice, (ii) wheat and
(iii) bajra in the following districts in the month of January 1945: .

Malabar, South Kanara, Bellary, Nilgiris, Belgaum, Dharwar, Bijapur,
North Kanara, and Coorg? ,

(b) What is the reason for large difference in the districts of Dharwar and

Bijapur between the purchasing prices of these commodities and the retail

gelling prices? o .
*  (c) What steps are tuken for proper storage of food grains in the above

districts ?

(d) How many of these areas have food councils, and are they meeting?
1f so, how many times & month? ,

The Honourable Sir Jwals Prasad Srivastava: An enquiry has been made
from the Provincial Governments and the information will be laid on the
table of the House when received. :

-CoMPULSORY ACQUISITION OF KEROSENE OIL TiNs BY COLLECTOR OoF NOBTH
U KaXara

963. *Sri K. B. Jinaraja Hegde: (a) Will the Honourable Member for
Industries and Civil Supplies be pleased to state whether he has received
representation from the district of North Kanara with regard to the compulsory
acquisition of kerosene oil tins by the Collector of North Kanara?
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(h) 1= it a fact that the price fixed is anhas ten while it is being 'so'd in ‘the
merket at Rs. 3? .
(¢) What are the reasons for™cquiring the tins?
(d) Under what provisions of the law are these tins being acgui.t"ed?
(e) Are the orders issued to benefit the agents of kerosene oil or for the
benefit of the corisumers? °*

The Honourable Sir M. Azizul Huque: (a) No. -
(b) to (e). The points raised wholly concern the Provincial Govermment
and the Central Government have no information in the matter.

FaoTorY INSPECTORS AND LaBOUR WELFARE OFFICERS IN DELHI PrOVINOE

964. *Shrimati K. Radha Bai Subbarayan: Will the Honourable the Labour
Member please state: ' !

(a) the number of Factory Inspectors and Labour Welfare Officers in the’
Delhi Province, and if they include women; . )

(b) whether these officers have reported on the urgency for providing proper
residential quarters for workers in factories; and, if so, what steps Government
have taken or propose to take in-the matter; and »

(c)-if the answer to (b) is in the negative, whether Government propose ta
call for an immediate report on the subject? ‘

The Honourable Dr. B. R. Ambedkar: (a) There are two full-time Factory
Inspectors and two Additional Factory Inspectors. The latter are part-
time. There is no Lahour Welfare Qfficer in the Province. The Superinten-
dent of the Child Welfare and Maternity Centre Delhi Municipality, exercises
the powers of an .inspector under the Bombay Maternity Benefit Act 1
a8 extended to Delhi. .

(b) No, the latter part does not arise. . .

(c¢) Government will take up fdr consideration in due course the general
2uestion of housing of industrial labour. It is not therefore proposed to call
or a special report in respect of Delhi Province only.

Shrimati K. Radha Bai Subbarayan: May I know, Sir, if Government will-
consider the' proposal to appoint a whole-time Woman Welfare Officer?.

The ‘Honourable Dr. B. R. Ambedkar: Yes, I will consider that.
Mr. N. M. Joshi: What is the meaning of ‘‘dué time’ regarding housing?

The Honourable Dr. B. R. Ambedkar: I do fot think it is a very unusual
expression which requries explanation, ’ E

. CoNTRACT SYSTEM FOR ENGAGEMENT OF LABOUE IN DELHI FACTORIES

9685. *Shrimati K. Radha Bai Subbarayan: Will the Honourable the Labour
Member please state: if labour is still engaged in factories in Delhi by
antract system; and, if so, (i) the names of the factories who have that system;
(ii) the number of workers, men and women, employed under that system, by
8ach of those factories; (iii) the average daily wage of the workers and the rate
of dearness allowance; and (iy) if the workers receive the benefits under the
Factories and Maternity Benefits Acts?

The Honourable Dr. B. R. Ambedkar: Yes, in the case of some factories.
A list of such factories is laid on the table. No information is available 63
regards the number of workers employved through contractors but the number
of such persens is small and is limited to coal handling and loading. Informa-
tion in regard to the average daily wage and the rate of dearness allowance is
not readily available, but déarness allowance varies from Rs. 10 to Rs. 82 der
month and in factories where no dearness allowance is paid the basic wages have
been increased. All factory workers receive benefits under the Factories and
the Bombay Maternity Benefit Acts.

~

Zist of Factories in Delhi in which part of the labour force s emplo%cd through Contractors
referred to in Question No. 965, dated the 13th March, 1945,
1. Birla Cotton Spinning and Weaving Mills Ltd. - o
2. Mahabir Cotton Spinning, Weaving and Manufacturing Ce., Ltd.
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3. Delhi Cloth and, General ‘Vh]]s Co. Litd,

4. Latifi Printing Press. .
5. Gwalior Potteries Ltd.

6. Ishwar Potteries Ltd.

7. Delhi Flour Mills Co. Ltd:

8. Delhi Central Electric Power Authority Ltd.

9. Tin Printing and Metal Works Ltd.

10. Ganesh Flour Mills (Vegetable Products Factory).
11. Aggarwal Hosiery Mills,

12. Ordnance Clothing Factory. cor

/

13. Malik and Qureshi. ’ -
-~ 14, H. 8. Sidhu, 26, Daryaganj, Delhi, .
@ 15. Girdhari Lal Gauri Shanker Textile Factory.

16. Messrs. Pearey Lal and Sons (Lahore) Ltd.

17. The Premier Textile Factory.

18. Phoenix Cotton Tape Factory.

19. Sharma Textile amr General M:nufacturmg Co.

20. Messrs. Aggerllios and Co., 50-Garriston Bastion Rond Delhi.

121, Messrs. Aggerllios and Co., , 11-B, Faiz Bazar, Duryaganj, Delhi."

22. British Niwar Factory.

23. Yadev Niwar Factory.

24. Delhi -Press. ¢

25. Baksaria Printing Works.

.26. British Motor Car, 0. B. F. Co., Section.

Shrimati K. Radha Bai Subbarayan: Since Delhi is so near New Delhi will
Government assure me that they will secure this ‘information as soon . us-
possible? ’

The Honourable Dr. B. R. Ambedkar: Yes, in due time.

Prof, N. @. Ranga: In view of the admitted evils of this contract system of
recrititing labour, will. Government take early steps” to put an end to it?

The Honourable D¥. B. R. Ambedkar: ThIB is not a matter jn which Gov-
ernment is concerned.

Prof. N. G. Ranga: Is it not a fact that the Royal Commission on Labour-
recommended to the Government that they should take special steps to root it
out?

'The Honourable Dr. B. R. Ambedkar: If my Honourable friend is referring-
o such labour as is employed through contractors in Government Departments,.
that matter will certainly be considered.

Mr. N. M. Joshi: May I know whether Government consider welfare of
labour recruited under contr®ct system as not a matter of labour welfare?

The Honourable Dr. B. R. Ambedkar: My Honourable friend is quite entitled
to draw any inference he likes.

~ YarN Quora TO DELHI Tm;mDmLL FaororrIEs .

966. *Shrimati K. Radha Bai Subbarayan: Will the ,Honourable the
Commerce Member please state:

(a) the total quantitycof yarn allotted to Threadball Factories in Delli in
the vears 1943 and 1944;

(b) the quantity of yarn required normally by these Fnotones to keep work-
ing without closing down for any period; and

(c) if the Factory-owners or Labour Unions have made any representationsy’
to Government about this matter; and if so, what geasures Government propose:
to take in dealing with them?

The Honourable Sir M. Azizul Huque: (a) Government have no information.
Yarns for ballthreads are not officially allotted to the different centres. Tha
only special arrangement for such yarns takes the form of movement prlormes
to those mills who have been specislising in such yarns. The movement prio-
rities permit despfitch of monthly allotments and distribution is based upon the
actval distribution made by the mills during 1942 which year has been taken
as the basis for arranging the movement priorities for sewing thread yarns.

(b) According to 1942 figures Delhi received 1,378,200 Ibs of yarn for sewing
theead industry. No other estimates are available.

(c) In June 1944 the Soot Gola Union, Sadar Bazar, Delhi and in August
1944 the Threadball Manufacturers Association, Delhi approached the Textile
Corpmissioner, Bombay and suitable action to facilitate movement of yarns was
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taken. No other representation has been received by Government as such but
it is understood that the threadball manufacturers have made vepresentations
‘to local officers. Action to ascertain the production and distribution of yarns
for sewing was taken after August 1944. The arrangement now made and men-
tioned in my answer to (a) i8 expected to result in regular supplies of yarn f;‘)r
-sewing reaching the various centres. '

AVERAGE WAGE OF WOMEN IN DELHI FAOTORIES

'967. *Shrimati K. Radha Bai Subbarayan: Will the Honourable the Labour
‘Member please state: . , o

(8) the average wage of women employed in factories in Delhi; and whethgt
they are paid at a daily or monthly rate; |

(b) the dearness allowance paid to them; . ' .

(c) if there is any difference in the wages and dearness allowance paid to the
men and wonlen workers doing the same kind of work; and, if so, thé reasons
‘for the difference;

(d) whether the women engaged under contract system receive the same
wages and dearness allJowance as those directly recruited, and the reasons for
‘the difference, if any; - ' o

(e) whether any of the factories provide facilities for Maternity and Child
‘Welfare; and if so, in what manner; _ ’

(f) whether any of these factories provide creches and make other arrange-
‘ments for the care of the children of their employees; and

(g) if the answers to (e) and (f) are in the negative, whether Government
propose to take immediate steps to compel the owners of factories to make the
‘necessary arrangements? _

The Honourable Dr. B. R. Ambedkar: (a) Data in respect of the average
‘wage of women employed in factories in Delhi is not readily available. In some
factories women are paid at monthly rates and in others at piece or daily rates.

(b) No detailed information is available but the dearness allowance paid
.o women workers ranges from Rs. 10 to Rs. 32.

(c) So far as is known, there is no difference in wages and dearness allow-
-ance paid to men and women doing the same kind of work.

(@) So far as is known women in factories are engaged direct and nob
through contractors.

(e) Two factories provide facilities for maternity and child welfare.

(f) Yes, two factories provide creches. In one factory free baths. are pro-
vided daily to the children of employees and under-nourished children are
supplied daily half a seer of milk free of cost.  In the other factory free educa-
tion is given to the children of employees in the school run by the factory and
half a seer of milk each is given daily to all the children free of cost.

{g) Does not arise. . .

Sir Vithal N. Chandavarkar: May 1 know -whether the Province of Delhi
has no Labour Department of its own?

The Honourable Dr. B. R. Ambedkar: I.must have notice of that question?
. . Mrs. Renuka Ray: May I ask whether it would surprise the Honourable the
Lahour Member to hear tha&there are 8,500 women in the thread ball factories
who do not get any dearness allowance and that men and women are not paid
equal wages and is he willing to inquire into this and if he finds it is so, wil
he take steps immediately to rectify their grievance? .

The Honourable Dr. B. R, Ambedkar: T am sure that nothing that comes
from the Honourable lady will surprise me.

‘Mr. N. M. Joshi: With reference to his reply to part () that the informa-
tion is not readily available, may I know whether he will make very specisl
effort to make it available? o '

Ths Honourable Dr. B. R, Ambedkar: 1 will see what I can do.

Shrimati K. Radha Bai Subbarayan: May I know, Bir if Factory Inspectors
do not send -periodical reports to the Government? How is it that Govern-

:ment say that they have not got the information?

»
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The Honourable Dr. B. R. Ambedkar: It must be going to the Chief Com-
missioner of Delhj. N :

" Prof. N. G. Ranga: Sir, 1 wish to seek your guidance in regard to the
reply given by the Honourable Mefhber. It appears to me that it is a sort
of aspersion cast upon a lady. :

Mr. President (The Honourable Sir Abdur Rahim): I do not think the
Honourable Member meant to cast any such aspersion. However, you ought -

to leave it to the lady who put the question to take care of herself. .
Mr, T. 8. Avum{umg-.m Chettiar: Mr. President, _especially today the

replies of the Government Benches have been in a tone that is unusual and
we had occasion to know about it.from the Food Member. And now, Sir, the
reply of the Honourable Member to the lady is this. She asked whether he
wil} enquire. . .

The Honourable Dr. B. R. Ambedkar: No. Whether I would be surprised
to know that. . . _ :

Mrs. Renuka Ray: And would he be willing to look intp the matter?

Mr. President (The Honourable Sir Abdur Rahim): As regards the tone of
the Honourable Member's reply to the question it is very difficult for me to
judge for I am afraid so far as that is concerned it is not only one part of the
Honse that is concerned. :

(At this stage, several Honourable Members stood up
faneously.) )

Mr, President (The Honourable Sir Abdur Rahim): Order, order.

Mr, T. S.-Avinashilingam Chettiar: On a point of order, Sir, regarding the
statement. that has been attributed to the lady Member of this House, Mrs.
Ray She asked a question and ‘lte says she did not ask that question. Tt
may be verified from the short-hand reports. : )

Mr. President (The Honourable Sir Abdur Rahim): Next question.

Permrrs ForR IMPORT OF BRITISH MADE CARS )

968. *Mr. Ram Narayan Singh: Has the attention of the Honourable the
Commerce Member been drawn to a statement in the Hindustan Times of the
24th February that the Government of India have issued permits - for ~
the import of 2,000 British-made cars for urban needs? If so, is the statemenf
true o
The Honourable Sir M. Azizul Huque: This question” will be answered by
my Honourable Colleague, the War Transport Member.

) LAck oF YARN SUPPLY T0 MYMENSINGHE WEAVERS

969. *Mr. Ram Narayan Singh: (a) Has the attention of the Honourable
Member for Industries and Civil Supplies been drawn to a news item from
Mymensingh published in the Hindustan Times of the 24th February that 20,000
weavers in the Mymensingh District have been thrown out of employment for
want of yarn? ~ If so, is<the statement trye? '

(b) If the answer to (a) above is in the affirmative, what steps are being
taken to remove the difficulties, and why were these difficulties allowed to
happen? 7 - '

(c) Is the Honourable Member aware of the fact that there is a great cloth
famine in Bengal? If so, what steps are being taken to meet the situation?

The Honourable Sir M. Asizul Huque: (a) The Govermmnent of India have
no information about the position i: Mvmensingh District, as the function of the
Textile Commissioner is confined to seeing that the proper quota of yarn reaches
each Province. Internal distribution within the Province is the affair of the
Provincial Government. It seems, however, unlikely that everyone of the
20,000 weavers in Mymensigh District is without work.

(b) As explained in the answer to (a), Government of India is responsible for
seeing that the proper quota of yarn reaches Bengal. Quotas are fixed on the
basis of the Fact Finding Committee’s report of requirements. For counts up
to 408 it is possible to give very nearly the total recommended by the Fact
Finding Committee. For countg over 40s.which pre-war were very very largely

.an,d spoke simul-
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imported, it is possible to give only about a third of the requirements. On this
basis Bengal's quota is 7,100 bales of yarn per month' and Bengal actually.
received a monthly average of- 8,043 balemper month between September and
December 1944, a considerably more than its quota.
() During the five n.onths ending November 1944 cloth was made availabje
to Bengal at a rate equivalent to 13.9 yards per head per annum against .&
quota of 10 yards per head. In those months there was made available in
all 236,453 bales for Bengal, 54,768 bales from local mill production, estimated
44,596 bales from handloom and 187,089 bales from outside. Internal distribu-
tior: is the responsibility of the Bengal Government. I am, howeyer, aware thal
there is a shortage of cldth in the Bengal market despite the supplies made.
Mr. K. 0. Neogy: Does the Honournble Member realise that the figures he
bas -quoted as representing textile supplies to Bengal represent not merely the
requirements of Bengal, but also those of China and Tibet?
The Homourable Sir M. Azizul Huque: I do not know that China and Tibet
are parts of Bengal. » .
Mr. K. O. Noogy: The point was referred to .specifically by the Honourable
Sir Vithal Chandavarkar vesterday, but we did not get any reply to that poiut.
The Homourable Sir M. Azizul Huque: As I said, if any quantities go out
like that, it is for the local Gavernment to take necessary steps. As far aFf
1 am aware, they have taken steps in the last few months in order to see that
anything supplied to Bengal does not go out except under a special permit.
Mr. K. 0. Neogy: Who is responsible for seeing that no smuggling takes
place scross the borders of India?

The Honourable Sir M. Azizul Buque: So far as supplies to Provincial Gov-
ernments are concerned, it is their responsibility to see not only that they are
properly consumed -within the proyvinces, but that nothing goes out. -

Mr, K. 0. Neogy: Do I take it that the Central Government has no responsi-
bility in this matter in any of its Departments? '
~ The Honourable Sir M, Azizul Huque: So far as we are concerned, we are
cerlainly watching the situation, and where we find circumstances justify if.
we make inquiries or take necessary steps.

LAOK oF FRUIT AND VEGETABLE SHOPS IN NEW DELHI

970. *Mr. Ram Narayan Singh: (a) Is the Honourable the Leader of the
House aware of the difficulties which the Members of the Assembly residing
in New Delhi are dnily experiencing owing to the want of fruit and vegetable
shops in New Delhi? - A '

(b) Tf the answer to the above be in the affirmative, does he propose to
arrange for such shops to remove those difficulties?

(¢) Is he uware of the fact that there are already some grain and fuel shope
near the Western Court in New Delhi? If so, why are the Members of the
Assembly given permits to purchale fuel from old Delhi?

(d) Is he aware of the fact that there are no doctors, Hakims or Vaidyas
and medical stores in some central place in New Delhi? If so, will he consider
the desirabilitv of having all these arrangements .in order to enable the Members
of the Assembly residing in New Delhi to get medical aid readily in cases of
emergency ?

The Honourable Sir Jwala Prasad Srivastava: (a) There are fruit and vege-
table shops in the Gole Market and Pahorganj from which the residents of
New Delhi normally draw their supplies. The difficulties, if any, which- the
Members of the Assembly are -experiencing are common to most residents of
the New Delhi area, including the members of the Executive Council.

(b) The New Delhi Municipal Committee ¢onsidered the question of opening
a vegetable shop near the Western Court but were unable to find a suitable site.

(c) Members of the Assémbly were given special permits to enable them to
obtain supplies regularly from the wholesale Depots direct. In the Western
Couft Area there is only one fuel shop which has already got about 5,000 cards
regisfered witk it and does mot possess accommodation sufficient to undertake
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any more registrations. The issue of permits on the wholesale .Depots st vhe
Ajmere. Gate is intemded to ensure :thay M.L.As. are uble to secure sufficient
split firewood at one time to last for at least u month, whereas they might
find supplies from the ordinary fuel shops in smaller quantities, less reliable.

(d) No, Sir. There are u number of Government, Government aided and
Municipal hospitals ‘and dispensaries m New Delhi at which Members of the
Logislature can easily obtain medical aid. Besides there are ‘several dootors,
Hakims and Vaids in private practice in New Delhi.

Mr. Badri Dutt Pande: 1s it.a fact that the shop behind Western Court dogs
not supply standurd rice, but rice which is of a very inferior quality?

The Honourable Sir Jwala Prasad Srivastava: No, Sir.

Mr. Badri Dutt Pande: Will the Honourable Memhm make an inquiry into
this grievance?

The “Hopourable Sir Jwala Prasad Srivastava: Ij the Honourable Member will
make o specific complaint, 1 shall certainly look: into the matter.

Mr. Ram Narayan Singh: I sathat the quality of rice supplied by the shop
behind Western Court is not of tM€ proper quality. I make this complaint on
. the floor of the House.

The Honourable Sir Jwala Prmd Srivastava: What p&rtncular commodlty
is the Honourable Member referring to?

Mr. Ram Nanym Singh: Rice, flour and all other things supplied by this
shop.

'l'ha Honourable 8ir Jwala Prasad Srivastava: In regard to rice T want to

Mr. Badri Dutt Pande: We want Nawabi rice.
explain that we are supplying in Delhi Begmi rice.

The Honourable 8ir Jwala Prasad Srivastava: Since Begmi rice is consi-
dered inferior by many people we are now trying to get some Basmati rice.

Mr. @. Rangiah Naidu: Is the Honourable Member aware that the rice
supplied by the ration shap is broken rie and not full rice?

The Honoufable Sir Jwala Prasad Srivastava: I went round the ration shops

three days ago, and I think, H@ rice supj)lied by most of the §hops appeared o
be extremely good.

. Abdul Qaiypm: Does the Honourable Member_know that rice- supphed
to certnm persons is different in quality to rice supplied to others. There are
allegations that Mernbers of the Assembly who, because they can create trouble,
get better quality, but that other people get inferior QUahty
- The Hpnourable Sir Jwala Prasad Srivastava: It is likely that those who oan
give trouble, generally get befter rice.

BAN oN PropucrioN oF CorroN (MUNGARI, RED Cocomms) IN ANDHEA DisTRIOTS

971. *Prof. N. G. Ranga: Will the Secretary for qucatxon Health and
Lands be pleased to state: '

(a) if it is a fact that Government have bamud the production.-of cotton
(Mungari, Red Coconadas) in a number of Andhra districts;.

(b) whether, the Madras Government have offered to pay Hs. 2, per acre, u.
fompensation ; .

(¢) whether this is most inadequate;

(d) whether there is a considerable’ and growing local demand for cotton for
hand spinning purposes and whether the total banning of cotton productton in
these eight districts is likely to harm this cottage industry of hand spmmng., and

(e) whether Government propose to consider the advisability of (i) raising the
subsidy, and (ii) allowing certain areas in these districts to grow cotton?

Mr. J. D. Tyson: (a) The Madras Govérnment have banned the oultivation
of Mungari and Red Coconadas varieties of short staple cotton in a cerfajn dis-

trict except as a mixed crop in,the proportion of one line of such cotton tg -
" at least two of food crops. -

" (b) Yes.
(c) and (e) (i) As promised in answer to a supplementary question asked hy
the Honourable Member with regard to his starred Question No. 428 on 21s8
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Februury, 1945, the question whether the subsidy is inadequate and should be
roised is beimg examined separately. ° o
(d) There 15 & local demand for cotton for hand spinning but the supplies
necessary are reported to be available from stocks in hand and in any case
these varieties can still be grown as mixed crop.
(e) (ii) The growing of cotton as a mixed crop is allowed.

RE-EMPLOYMENT OF A GOVERNMENT SERVANT AFTER CONVIOTION

. 972. *Mr. Mdhammad Hussain Ohoudhury: With reference to the reply
to starred question No. 407 on the 14th March,. 1444, regarding re-employnens
of a Government servant after conviction, will the Honourable the Labour
Member please state whether any enquiry was made in regard to the Govern-
ment servant referred to in that question? If so, what was the result of that
enquiry, and what action was taken by Government? )

. The Honourable Dr. B. R. Ambedkar: Yes. Though the individual had
been dismissed by the Punjab Governmen® that Government had permitted
him to take up employment either in the Central Public. Works Department
or elsewhere. In yiew of this and the fact that he has been continuously
employed irr the Central Public Works Department since February, 1942, no
further action was considered necessary.

Maulvi Muhammad Abdul Ghani: What was the charge for which the
particular person was dismissed by the Punjab Government?

The Honourable Dr. B. R. Ambedkar:” Mere assault.

FrEEZING OF STANDING PapDY CrOPS IN TANJORE DisTRIOT

973. *Prof. N. G. Ranga: (a) Will the Honourable the Food Member be
pleased to state if it is a fact that the Grain Purchasing Officer of Tanjore has
frozen the standing crops of all peasants- growing paddy in the whole of the
Tanjore District? ‘ -

(b) Is it a faet that he has no adequate supply of officers or subordinates of
sufficient pay and responsibility to reach all t¥% villages and superintend the
teaping, heaping and harvesting of the paddy crop of the lakhs of peasants
eoncerned ? . .

. .(e) Is it a fact that, as a result; he is obliged to depend, upon the ill-paid
and often jlliterate village officials including watchmen to superintend harvest
operations ? i

°

(d) In view of the hardships being caused to peasants, do Government propose
either to withdraw’ this policy of freezing the paddy crop of a whole district
even before it is harvested or to purchase the whole crop themselves at a
_ sperified price? .

The Honourable Sir Jwala Prasad Srivastava: (a) No, Sir. The Freezing
Order applies only to 75 per cent. of the total*yield of crops of Ryots owning
or cultivating four acres and above in villages within a belt of six miles of the
‘District borders and also in the coastal villages within- a belt of six miles.

(b) and (c). The Grain Purchase Offider has sufficient staff for the work
connected with the Freezing Order. He has also Revenue Subordinates to help
him. Harvesting operations are not supervised. .

(d) The Order is intended to prevent smuggling, particularly to Ceylon and
does_not entail any undue hardship on the peasants. :

Prof. N. G. Ranga: Is it not a fact that although according to Government
only 75 per cent. is being frozen, the remaining 25 -per cent. is not available to
the peasant until the crop is harvested and 75 per cent. of the produce is
delivered to the Grains Purchasing Officer?

.The Homourable Sir Jwalg Prasad Srivastava: I do not know the exact
position. - '
Prof. N. G. Ranga: Will the Honourable Member make a more detailed

investigation into the matter? Evidently he has not got definite information
about the actusl facts there. ' ‘ C '
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The nonounbh 8ir Jwala Prasad Srivastava: I sball make inquiries if the
Honourable Member opposite would let me know what.exactly he wanis.

Prof, N. G. Rangs: Thank you.

UNSTAKRED QUESTIONS AND ANSWERS
ProTECTION TO FRUIT PRESERVATION INDUSTRY

87. Mr. Jamnadas M. Mehta: (a) Will the Becretary for Education, Health:
and Lands please stute whether there is any- scheme under consideration by
Government for consolidating the fruit preservation industry in this country
and also to safeguard such industry agamst foreign competition which is becom-
ing acute?

(b) If the reply to (a) is in the affirmative, what financial assistance do-
Government propose to give and do ‘they propose to. _conslder the question of
sending students and technictans overseas for training in this subject? -

Mr. J. D. Tyson: (a) The Imperial Council of Agricultural Research pro-
poses to set up shortly an Institute of Fruit Technology to give technical advice
to the Industry.” The question of meagures to ensure that fruit products con-
form to -certain prescribed specifications is under consideration. It is hoped

s that these measures will help to safeguard the industry against foreign
competition.

(b) The financial implications of the proposals have not yet been worked
out. It is proposed shortly to send some students abroad for training in fruit
technology.

INVESTMENT FOR SETTING UP A FRUIT CANNING PLANT

88. Mr. Jamnadas M. Mehta: Will the Honourable the Food Member kmdly
state :-

(a) whether Government have deuded henceforth not to place any order i
India for the requirements of the defence forces in the~matter of canped fruit;

(b) if Government helped financially for putting up a carming plant in India
out of public funds; if so, the amount so invested ; and.

(c) if the investment was made, how it is workmg and what the financial
prospects are?

The Honburable Sir Jwala Prasad Srivastava: (a) The matter is under
consideration.

(b) A factory was erected in 1944 at a cost of Rs. 9,834,617 which was bome
by Government.

(c) The factory was not completed in time for the 1944 fgpit season snd
only operated for a few days at —the end of the season as a trial run. The
factory is equipped with the most uptodate machmery and should operate:

satisfactorily. o .

SHORT NOTICE QUESTION AND ANSWER.
CABEs OoF PROFITEERING AND HOARDING AGAINST EUROPEAN TRADING CONCERNS
Mr. T. 8. Avinashilingam OChettiar: Will the Honourable Member for
Industries and Civil Supplies state:

-(a) how many cases of profiteering and hoarding have been detected
12 Noox. 3 European Trading Concerns;

_ (b) whether cases were put up agamst. them; and 7

" (c) what sentences were awarded to them on conviction?,

The Honourable Sir M. Aszizul Huque: The information is bemg collected
from the different Provinces and States and will be laid op the table of the
House in due course.

I may say that the words ‘“European trading concerns’ are very vague; bub
gtill I will try te‘do my best to supply the information and collect it and lay
it on the Table of the House. »
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ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR
INFORMATION AND BROADCASTING DEPARTMENT

Mr. President (The Honourable Sir Abdur Rahim): I have fo inform the
-Assembly that upto 12 Noon on Friday, the 9th March, 1945, the timé fixed
for receiving nominations for the Standing Committee for the Department of
Information and Broudcastmg, seven nominations were received. Subqequently
two candidates withdrew their candidature. Xhe number of remaining eandi-
.dates it equal to the number of vacancies, I declare the following Members to
"be-duly elected: (1) Mr.- Lalchand Nava lrm, (2) Mr. M. Ghiasuddir, (3) Mr.
«C. P. Tawson, (4) Nawab Siddique Ali- Khan, (6) Mr. l{ammnn Prasad.

ELECTION OF MEMBERS TO THE S8TANDING COMMITTEE FOR blVIL
DEFENCE BRANCH OF DEFENCE DEPARTMENT

N Mr. President (The Honourable Sir Abdur Rahim):* I have also to mform
the Assembly that upto 12 Noon on Saturday, the 10th March, 1945, the time
Tixed for receiving nominations for the Standing Committee for:the Civil Defence
‘Branch of the Defence Department six nominations were weceived. Subse-
-quently one candidate withdrew his candidaturc. As the number of remaining
~candidates is equal to the number of vacancies, I declare the following Members,
40 be duly elected: (1) Mr. Lalchand Navalrai, (2) Khun Bahadur Sheikh
Habibur Rahman (3) Sardar Mangal Singh, (4) Mr. P Lawson, (5) Mr”
iPiara Lali Kureel.

THE GENERAL BUDGET—LIST OF DEMANDS—contd.
"Mr. President (The Honourable Sir Abdur Ruhim): The House will now

resume discussion of the Demands for Grants 1 think it is the turn ‘of the
{European Group now.

L )

)
DEMAND No. 91—FINANCE DEPARTMENT.
The HonoOurable Sir Jeremy Raismtan (Finance Member): .Sir. I move:

“That s sum not exceeding Rs. 13 ,23,000 be granted to the Governor General in Coungil
to defray the charges which will come in course of payment during the year endmg the
“3lst day of March, 1946, in respect of ‘Finance Department'.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a sum not exceeding Rs. 13,23,000 be granted to the Governor General in Council
‘to defray the charges which will come in course of payment during the year ending  the
«3lst day of March, 81946 in respect of ‘Finance Department’.”’

Need for Economy and for more “stringent Control of Expenditure.
Mr. G. W, Tyson (Bengal, European): Mr. P’resident, Sir, 1 beg to move:

““That the demagd under the head :Finunce Depurtment’ be reduced by Rs. 100."
"To discuss the need for economy generally and for rnore stringent control
~of expenditurg on Civil Departments jn particular. In the few minutes in which
I will ask for the attention of the House, I intend referring ‘o a subject which
has consisténtly for the last two years been gut forward by this Group, and in
particular in the speeches which its leader, Sir Henry Richardson, made a few
duys ago and on the budget last vear T ulso want to make it clear that this
‘is, as to its scope and intention, entirely a token cut amd is dc-sxgned to draw
attention to what we regard as the development of a very serious state of
affairs. * Tf wé cast our minds back, only over & few days of the debates that
have taken place on, this budget, 1 think we will recall that there'have been two
Juitc unusual and astomshmg assumptions throughout these discussions. The
first of them is.the bland assumption, held apparently nowhere with more satis-
‘faction than amongst the representatives: of same of the spending departments
on the Treasury. Benches, thet the present phase of mountmg expenditure can
continue indefinitely. My. friends here, mainly to my right, in so far as I have
‘been able to understand them in many of their observations bearing on eeonomic
-:and financial problems, have been proeeedmg oh the assfumption that Indis
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cen go on living in s sort of ecouomic vacuum and a closed ecepomy. I am
nov concerned with that teesis this morning. What 1 am concerned with speci-
fically new is this question of retrenchiuent and economy.

wnen the Honourable whe Finance Member was introducing his Budget on the
iast day ot luse wountn, he referred m the cowse of lus introductory specch to
the methods which bad been emploved, and the devices-which he s engaging,
to cluose what Le calied tbe gap botween the total rupee outgoings, whether un
our own or on alhed account, und the total rupee incomings; and he then went
on to list and enumerate the devices by which he was endeavouring to narrow
that gap. He spoke specifically of taxation, of ‘borrowing, of sales of bullion
ana other devices for absorbwg the surplus purchasing power, and so on. If I
18y say 8o, he explained Government's policy in respect of a highly compli--
dated and technical mutter, such as is the annual statement, of accounts, sith
hijs customary lucidity and clarity. But I for one regret very much that in the
list. of devices and the heads of policy which he specified, he omitted there, and
so far us I can see in any other part of his speech, auy reference to retrench-
ment or ceonomy; und 1 this, the sixth year of the war, I can onlly regard thaé
as a very serious omiggion. ,

Generally speaking, the financial pattern of warw shows: that in fact there
are three main phases or stages of development. The first phase, if I may so
describe it, is one in which' the financial authority continues to resist, but
usually with declining success, the depredations and demands of the spending
departments; he is clinging to his well-grounded moral principles, but feels
that the sands are shifiing and ultimately he moves mto the second .phase,
when he beccmes weary (& Lighting for the wuth, #hd he becowes involved aud
his whole energies are thrown into the task of -raising money to satisfy the
apparently inexorable appetite of the war machine; and the ideégs of saving and
economy which he cherished so honestly and sincerely in vhe first phase have
perforce had to go by the board. Then, of course, comes the third and last
phase of the pattern of war finance, which may be described as the financ al
morning after the financial night before. It is a day of reckoning, which usually
consists of some years of deficitse and unbalanced budgets, and provides govern-
ments gand fingnce minigtcrs and taxpayers with the traditional headache of tle
morning after the night before. I am not prepared in the short time at iy
dirposal to specify what point we may have reached in India. « But on a rough
guess, it seems to me that we ure sompewhere fairly well through between the
second and third stages of the pattern which I have described and if we are, in
fact, to mitigate the effects of stage 8, it iz time, I submit, to begin to turn
our thoughts to the subject of economy and retrenchment and the elimination
of unnecessary and wasteful expenditure of public funds. '

Now, the Resolutior: which stands in my name specially mentiong the Civil
Departments of Government. It is easy and fashionable to critic.se the wasteful-
ness and extravagance »f the Defence Services, but the fact is that, although
there may be differences in.degree, the Civil Departments of Government ar,

- also guilty of some of the callousnesy and excesses of the Defence Departmen
and it seems to me that in their present -listorted condition they are part cularly
. unreceptive to any advice which enjoin: upon them a little more plain living
and a little more high thinking. I do not want to weary the House with a lot
of figures, but the growth ¢! tivil expenditure during thie war years has been quite
astonishing. I will not now attempt to catalogue them but gome statistics are
necessary as the background to an understanding of the need for economy.
Taking only the figures that are germane to my Resolution. In 1941-42, the
revised civil expenditure reached 40-11 crores. In 1944-45, the Civil Estimates,
again quoting from the Honourable Member’s speech, now stand at 115-42 erores
us compared with Rs. 86-88 crores originally provided for in the Budget. The
“Honourable Merber, in explanation.of that, pointed out that the transition
stage and the peace ahead inevitably invalved ‘*an increase in governmertal co-
“ordination snd control which is reflected in increased expenditure”. Waell, Nir,
T-for one would wish for a little less co-ordination and a little more control of the
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*kind 1 have in mind in moving this motion., For next year, our Civil Estimates,
I th.nk, speaking, off-hand. are between 8 and 9 crores up on the current year
which ends «n the last day of this month. '

Then a word as.ty the debt burden. Quoting from the Exglasato:ry
Memorandum, the following passage occurs on page 80: .- !

‘*‘In other words, as compared with the last pre-war year figure of Rs. 1,185
crores, the total interest bearing obligations, will have increased by Rs. 614
crores by the end of the current year and by Rs. 974 crores by the end of tle
next year’’, p

We live in an age of Gargantuan figures and these figures are lorge enough.
In my view, they need not frighten us. They are entirely manageable, but that
is a statement that requires some qualification, because these figures, are only
menageable if the ordinary elementary principles of cutting-one's coat according
to one’s cloth are borne in mind. It is iy belief, Sir, and the belief of the
Parvy for whicl. I am speaking that the remedy for this lies in constant vigilance
over new items of expenditure; but we have a feeling, Sir, that many of the
spending_departgents, if theyv have not got completely out of hand, are getrng
well out of hond. Thera is 4 very prevalent pelief in those days of managed cu-
rencies that monpy. does not matter. My Horourable friend the Member for

Planning and Development, in the course of a debate in this House the other

day, said that the real bottleneck from his point of view was not money but it
was man power. That may be his view, but the plain fact is we ull know that
money hax a very real and a very pruactical bearing on these things.

Speaking during the course of these debates two or three days ago my Hon-
ourable friend Mr. Essak Sait spoke about what he called the unholy marriage
between British and Indian capitalism. I think the partners to that engage-
ment may well be left to look after themselves. but what I am more
ccncerned about today is the number of ¢ngagements, the number of alliances
itte whieh the aging, but not yet senescent, Finance Department is entering no
douby, quite proper engagements—with some cf the bright ‘new younger person-
alities—vigorous and at times unserupulous—who go by the name of Informa-
tion and Broadecasting, Plahning and Development, and so on and so forth.
Ore feels, gnite frankly, that there is scope for & very great desl of retrenchment
One knows that it has been very necessary to build up the country’s war effort
to its present point of efficiency amd that in taking decisions to that end, it has
sowmetimes .been .necessary to temporarily overlook the clementary considerations
vz suving and getting the best possible value for money; but I do submit/ that
when one looks at the steadily rising curve of civid expenditure and the steadily
rising curve of taxation, one has-a right to ask Government whether they are
holding and cherishing the ideal of econowy with as much zeal and ardour as
they should. ' '

At the end of the Ceneral Discussion on the Budget. the Honourable the

' Finance Member in” winding up what he described as a long and chequered

.debate said that he had not really been able to piece together particulars of the,
varied pieces of criticism that had heen offered to him, and he then asked what
his critics had in mind. So far as I am concerned, T am quite willing to help
him by telling him that he car ignore the other criticisms that may have been
offered to hira if he will enly give his serious and undivided attention, and devnta
his considerable talents, to the proposition that I put to him today. He asked
what the critics want - 8o far as the critics on these Benches are concerned,
what they warnt is resl ecceptance of the idea that we are now coming té the
end of the wild spending phale and that we must begin to think ahout the
sitnplersqualities of economv and wire spending. T submit. Sir, that thik is an
obligation cast upon our distinguished Finance Member. It is an obligation, 1
‘think, that he owes, if T mav say so without impertinence, to his sncces<or:
it is an obligation that he owes to hir own well established reputation, both
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inside this House and outside it, and finally and most important of all, 1t is an
obligation which he owes to India. 8ir, I move. ‘

Mr, ' President (The Honourable Sir Abdur Rahim): Cut motion moved: .

“That the demand under -the head ‘kinance Liejartment’ be reduced by Rs. 100.

'Sir Mubammad Yamin Khan (Agra Division: Muhammadan Rural): Sir, we
wholeheartedly support the policy which has been adumberated by the Euro-
‘pean-Group. As a matter of fact qur Party, last year, with the support of the
whole House demanded that some kind of control should be exercised on the
c,\'p.eus_eé of the Govermment of India on Defence and in the S.uppl.y..l)epurtmem
as well as in the Food aud other Civil Departmuents. But this was not accept-
able 1o the Honourable the Finance Member last year, und it is an irony of fate
thav this year, the European Group cownes to demand the game thing. But
last year, they did not support cur demand. 1 knew that (he Leader of the-
European Group several years ago put forward the same proposition before this
House and we all thought that economy was essential and o check over expendi- \
ture was essentizl. Probably last year, on account of 'misundetstandirif, .there
was & wrong impression on the part of the European Group that we were
demanding something out of the War Budget and that we were opposed to war
efforts that they did not support us: That ought not to have been taken in
that manner. It was far from our mind. The taxpayer has to bear the
expenses of the Government of Indin and therefore it is but right that the
expenses should be controlled as'far as possible. There should be no waste on
expenditure. We do not sdy that money should not be spent’ on essentials.
We gay that all necessary expenditure in connection with war should be
defrayed. It would be.an act of miscrliness un our part if we say that where
vou require s rupee, you should spend cnly fourteen annas. At the same time,
it would be sheer extravagance on the part of the Government Departments
that where an expenditurc ot one rupee will ‘suffice, they spend one rupee,
fourteen annas. You should save these fourteen annas by all means. The Hon-
‘ourable the Finance Member admitted that be cannot control expenditure. He
oannot control, because, after all, he is u human beinuz.  We cannot exp«ct him
10 look into the day +o day expenditure. He receives from the different
Departments, an estimate that so much money should be illotted to each of
thern. The Finance Member cuts down the estimate and then he sanctions
-wmoney, probably 'in some cases he sanctions which he would never have done,
if he was left vlone. But in spite of the cuts he makes 'in the estimates of
the other Departments; he has frequently to come to this House with Supple-
«entary Grants. 1 have Imown that Supplementary Grants coine to this House
sometimes for abnormal expenditure which was not foreseen ihv the Finance
Deopartment at the time of presenting the Budget. If this huge expenditure
comes before the Assembly for sanction either as a Budget-or as a supple-
raenéary grant, then I think there should be some limit and this Legislature
should have vome control. T have never agreed and I shall never agree gcnd 1
do not believe it is the proper construction that has been put by the Gov-
ernment of India on voted and non-voted expenditure. Sometimes, it is said
that beeause a particular man is holding a particular job, then his salary
becames non-voted. I submiy that the whole idea of an item being non-voted
iv that the man holding a particular job for which he wus recruited shoyld not be
chucked out of that job all of a sudden or that his salary should be redused,
say, from Rs. 2.000 to Rs. 1,500. This is what I understand bv voted and non-
voted item. But here comes a man who has been getting, say, Rs. 2,000, in
some office and he is annointed to a bost, say. on Rs 4.000. H's raised salary
ghould become immediately non-voted. I submit that his substantive post,
it may be in the Prowinces should be treated as non-voted, while the higher |
post to which he is promoted should be treated as voted and the Legislature
given an opportunity to give ite verdiet. The House should .be given the right
‘o express its opinion as to whether he should get Rs. 2.500 or Rs. 8,000 and
so on. Broadlv speaking this is what shonld he the meaning of voted and non-
voted items. Unfortunately we have been all along proceeding on wrong assump-
tion sboyt voted snd non-voted expenditure. The only - method, the only

’ ' ‘ ’ c3
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efféctive method by which we can control the expenditure of the Government is
to constitute a Comnuttee of this House to look into-the voted as well us non-
voted grants. 1 am glad that the Honourable the Finance Member laid hefore
the Standing Finance Committee even thoge items which according to him were
non-voted. -‘From my point of view they had really to be treuted as voted.
Lust year we suggested that a Committee should be constituted on & different
basis. It must be an Estimates Committee going through each and every item
of expenditure. The Standing Finauce Committee simply deals with problems
-of a general nature and nnt of the nature of looking into details and curtailing
expenditure. The Standing Finance Committee as at present’ constituted will

never be able to control expenditure which is presented by the different Depart-
ments to the House. ‘

Sir, 1 have known, 1 do not like to repeat it at this time on this issue, but
1 will have proper occasion to do it later on, I have known that in the Supply
Department and in the Food Department huge waste of expenditure is going on.
Many articles have been purchased which are absolutely unnecessary. ' Once 1
learnt that there were lying in certain godowns about 50,000 boots of one foot
only and the Government of India had purchased them. There ought to .be
some check on such inexcusable waste. There is no check on the material
purchased or the manner of distribution. The whole blame is thrown on the
raiiways that they did not the packages properly. 8ir, it was not the
fault of the railways if the packages were damaged in transit.- It was the
fault of the people who packed the goods. Why did they allow them to be.
packed in such an unsafe way. There are many ways in which expenditure can
be curtailed. This huge military budget is mostly due to such extravagant
expenditure. It is up to Government to save the poor taxpayer from this heavy
burden of loan which has come to 833 crores. This money at three per cent.
interest will require something like 25 crores annually to be paid. Now, where
will this annual interast come from? Why ure you saddfing the ceuntry with
such a heavy annual expenditure for years to come? You must pay back the
loan at some time or other. And you will pay interest too. I cannot inagine
that with your pre-war finances vou can meet- this expenditure in future. ¥You
will never be able to wipe off the debt that you are incurring or even to pay the
interest required. without very heavy taxation which the countrv will not Le able
to bear after the war. Due to inflation your conractors are taking away a lot of
morey from you, and then you-have to pay them back. This is a vicious eircle
you have got into, but people with fixed incomes are the sufferers. Those are
the people who are losing woereas the people who can raise their income are nct
losing at all. But things will soon change and Government would do well to
have a committee to go through the whole budgst. Merely cutting down a few
hundreds here and there does not do? We had a Retrenchment Committee in
1982 and you. Sir, presided over one of those Committees. It may be said
now that during the war there can be no retrenchment. But surely there can
be some contro) over expenditure? If that were dore, we would not have been
faced now with such huge expenditure. Even now it is not too late; if we ean
make a start now why should we not do it? I am glad my Honourable friends
of the Furopean Group are in favour of this. They also must realise that they
will not escape this taxation that will esme after the war. And heavy taxes
fike income-tax and ruper-tax and surcharge will exist for half a century after
tho war before the debt can be wiped out. Sir, I support the cut motion.

Prof. N. G. Ranga (Guntur cnm Nellote: Non-Muhammadan Rurah: Sir. 1
rise to supnort this cut metion because we are also ‘in favour of retrenching this
war-time bloated budget. T find thst the Finance Member himself is one of
the culprits in pushing up the expenditure of Government. I find on page 680
of the Bud~et that in his own department the expenditure has gone up from 38
lakhs in 1943-44 to 58 lakhs in the present Budret, which is an inerease of
more than 50 per cent. T do not know what exactlv has hannoned hetween these
two veaws to warrant thin heavv additionnl, exnenditure. Then on page 61 we
get rather a very entertaining picture. The Honourable the Finance Member
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now wants a Joint Finaucial Adviser for Food. The Food Department is grow-
ing. Is it in order to help it to grow further aud further and do very little work,
or is'it in order to check its expenditure that he wants to have a Joint Finan-
cial Adviser in thet department? There is to be another , Joint Financial
Adviser in Cotton Textiles. The Honourable Member for Civil Supplies and .
Industries has already a number of these Advisers, but he also is having a Joint
Financial Adviser. Then there is to be a Diredtor of Research. I am glad
that at last the Government of India have' begun to think of the need for
research but the extraordinary thing is that once they think of anything at all
they go to the other extreme. They want research in everything. Whether
they want to have research work in conncetion with the financial work of the
Government of India or the preparation of the budget or control of expenditure .
or sugmentation of expenditure we do not know. But at the smuwe time we
find that in the Commercial Intelligence Department also there are new officers
being ereated, «::d that is associated with financial and other statistics. On page °
“162 we find that in addition to the Feconomic Adviser who was brought from:
England and inflicted upon us by Sir James Grigg he is going to have a Deputy
Economic Adviser and an Asgistant Economic Adviser. Anft their temporary
estublishment is going up from Rs. 59,000 in 1944-45 to Rs. 82,000 in 1945-46.
In this Commercial Intelligence Department they are also going to have a Trade
Agent. ; : :

Ther. comirg buck to Finance Department, we find that the Honourable the
Finance Member wants a Deputy Examiner of Capital Issues; this is & new
thing. Then there are Deputy and Assistant Financial Advisers for Food. One
Adviger'is created for a department: that gentleman wants an Assistant and so
there is a Deputy Adviser; this gentleman wamts another Assistant and then .
there is & Joint Adviser who again wants somebody else and then there comes
an Assistant Adviser. That is how the establishment is being multiplied.

_ Then, 8ir, there are ofticers of the -National Savings Central Bureau; I do

not Jmow for what purpose they are appointed. Then on Additional Finanecial
Officers (Temporary) they are going to spend nearly a lakh of rupees. Then
‘we get Deputy Assistant Financial Advisers and Officers of the Supply Finange
Department. What they mean we do not kmow: i.e., whether they are in the
Supply Pepartment or for other departments. On these cfficers they propose
to spend 10 lakhs es against 8 lakhs in 1944-45. Then Additional Officers (Tem-
porary) account for 5} lakhs. Then we have Finance Officer. Geolog'cal Survey
—whiek is a beautiful tking—and Assistant Financial Advisers (Cotton "Pex-
tile) also Assistant Financial Adviser (Civil Supplies).
" Sir, thiz is how the thing is being multiplied in the Finamce Department
itself. Can we wonder that in other departments also the expenditure is mount-
ing ‘up in an unwieldy fashion? I will teke Civil Supplies on page 183. Here
Pay of Officers and Pay of Establishment come up to nearly 71 lakhs. They
want to have a Financial Adviser to the Chief Engineer. Suddenly they dis-
cover, after research in the Finance Department, that they require s Finan-
cial Adviser for thg Chief Engineer. Financial Adviser to the Chief Town Plan-
ner we.need, but why do we need this Financial Adviser to the. Chief Engineer?
Thix gentleman will come forward next year with a proposal for @ Deputy, and a
Joint and an Assistant Financial Adviser to himself. .

Then comes the Rroadcasting Department. It is one of the worst offenders.
Within 2 course of two years—i.6., from 1948 to 1945—its appetite has grown _
fromm Rs. 56,96,000 to Rs. 94,00,000. and my Honourable friend Sir Sultan

“Ahmed does not seem to grow any taller because of this huge quantity of addi-
tional sums of money that he is getting.

Mr. Sri Prakasa (Allahgbad and Jhansi Divisions: Non-Muhammadan Rural):
e is getting sHorter with the weight. ”

Prof. N.. G. Ranga: And look at these Research peoplc here also. They
have Listener Research Officers. Assistant Station Engineers, Assistant Research
Enginver, Assistant Director of Administration,—they have alregdy had a
number of Administrators and in addition to that they want an*" Assistant
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Director,—Assistuut lditors—they had' 1 thought plethora of them, now they
want Assistant Kditors—, an Assistant Solicitor—I do uot know what the Soli-
citor is expected to do. Then there are Liaison Officers—whut these Liaison
officers are going to do. 1 do not kuow—to lisison between one officer and
ancther and see that the Broadcasting office does not fall iuto pieces. Then they
are going to bave an Advertisement Manager—tihis is a beautiful thing.

Mr. Sri Prakasa: Lverything there is beautiful! ' )

Prof, N. G. Ranga: Within w period of one yeur—1944-45 to 1945-46—their
expenditure on pay of ofticers and pay of establishment alone has increased from
Rs. 12,60,900 to Rs. 30,80,100. :

Mr. Sri Prakasa: Liaison is more expensive than legitimate marriage !

Prof. N. G. Ranga: Then their office in England. They are also greedy.
Having come to know that there is inflation it this country, they have begun to
wonder why they should not have a portion out of it for themselves.

‘‘India Office Expenses—contribution to His Majesty s Treasury— 1043-44
Rs. 13,680,000, 1945-46 Rs. 28,34,000"".

There is an increase of about ten lakhs within a period of $wo years. .

My Honéurable friend, the Labour Member, wentz to have a Labour Pub-
licity Officer at a cost of Re. 69,600. What this Publicity Officer is going to do
I do not know. I suppose he is going to do publicity in justifying the introduc-
tion of women intc the mines. '

Commerce Department—it used to be a well-hehaved department ai one
time, but it has also increased its expenses from Rs. 8,87,400 in 1944-45 to
Rs. 11,883,600 in 1945-46. )

My Honourable friend, Sir Sultan Ahmed, comes in again, hut through
.another department, i.c., the Information Department. He wants four lakhs
more for pay of officers and ‘establishment alone: In 1944-45 he wanted
Rs. 6,45,300 but he now wants Rs. 10,47,500. He says, ‘‘Budget ineludes
provision for the regional offices of Food Publicity . . .’ What is this
I do not know. Whether he is going to ask people to eat more when mere ir
not available, or to eat less when they are starving is beyond my comupweher.-
sion. They are going to have ‘‘@ separate Production, Publicity and Photo-
graphic Section . . /.”’. We are seeing the, photographs of destitutes dying
in Calcutta. Their total demand also goes up within & short period of two years
from 17 lakhs in 1943-44 to 36 lakhs in 1945-48. What is the wonderful addi-
tional work that this Broadcasting and Information Department has been con-
tributing -to our country? .To malign our country abroad or to make our country
look more beautiful thar. what it is'and with all the thousands,of people who
are dying of starvation; to give more food to our, sterving millions; to provide
more cloth to all those women who are committing suicide for their nudity for
want of cloth. What rort of broandeasting and information they are earrying
on? Have they been able to manufacture in this country cheap reesiving sets?
Even spare parts have to come from abroad. Have they made this eountry
self-sufficient in rezard to the machinery they want for this department? And
yet they go on wasting our money.

But, on the other hand. when we come to these really 'pmduetive depart-
ments, social departments and developmental departments, Government hag not
been so veny liberal. ’

Mr. President (The Honourabla ’Sir Abdur Rshim): The Honourahle Member
bas spoken for 14 minutes.

-Prof. N. G. Ranga: Only, yesterday my Honourable friend, the Y.abour
Member, said that the Government of Indie has now decided on a poliey for
-geological survey, and therefore one would have expected him to hawve come
forward through this Budget with his proposal for the development of
our ceological. resources. On the .other hand, what happens is this. Ir
1943.44 they ‘spent 82 lakhs and in 1044-46 they propose to spend anly 14 lakhs.
Thet is the underlining that ir to be put to the specoh that he made. If thet
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is the way in which they propose to develop these developmental departments
and if that is the way in which they propose to spend money on these waste-
ful departments, then one can onlv say that this Government seally does not
dcserve the, confidence of this House., . - .

T suggest, Sir, that the Honourable tho Finance Member should hasten to
appoint & Retrenchment Committee contuining a non-oftic.al majority to go into
‘the whole of this question and see also fhat really deserving departments—
departments like Archeeology, Geology, Botany, Agriculture, Health, Animal
"Husbandry, and so on—aré not starving for funds either now or in post-war
venrs,, and they should also see that these wvarious wasteful departments qut
down their expenses so that they will have only that much of establishment-as
this country can afford to pay for at the end of the war.

The Honourable Sir Sultan Ahmed (Membcr for Information and Broad-
casting): Sir, T will iake only a few minutes. We must feel grateful to the
Honourable Mover of this Resolution. After all, every one of us must be
anxious to see that there is retrenchment subject to effic’ency being maintained.
Sir, so far as my Department is concerned, it has become & very interesting and
live department so far as this House.is copcerned. . . . . ‘

Mr. N. M. Joshi (Nom'nated Non-Official): And abroad also. ,
The Honourable Sir Sultan Ahmed: Yes. T am glad to say not only in this

country but ‘n other countries also.
Mr. N. M. Joshi: Abolish it. v

The Honourable Sir Sultan Ahmed: Then life in Tndia will become more
dull 'and people will not be able to know anything about India, ecither in this
country or outside. ' , L

T fully apprec’ate the view point of the Honourable Members of -this House,
and we have been very anxious recently to see how far retrenchment can be
effected. Take the case of the National War Front which came under considera-
tion before this Hopse o few days back. So far as that section is concerned,
under the new scheme at any rate there will be a reduction of between fiftaen
to twenty lakhs of Tupees. * '

An Honourable Member: .Apol'sh it.

The Honourable Sir Sultan Ahmed: Of course that is your view po'nt.. You
have given vour views. But T am talking from the point of view of retremch-
ment, and we shall try and see that the hest results are obtained out of the °
money ' that we spend. ' :

As regards Prof, Ranga’s complaint that we have not been able 10 provide..
réceiving sets, all that T can tell him ‘s that he does not know the position.
Receiving sets are not heing provided' by us; it is done by another-department.
We are verv very anxious to have two-hundred-thousand. receiving sets and
about seventy-five thousand community sets.  Tf we can get them, Ind'a w'll
he all the better for it but it is apother depurtment which has to deal with it
not ourselves. 8o far as expg¢nditure is concerned. . . .. ' ’

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhamnmadan): Is iv!
a Gaverument, of India Dephrtment -or not? ' vl

The Honourable 8ir Sultan Ahmed: I have to answer for my department
and with reference to Prof. Ranga’s query, I am certain the Commerce Depart-
ment would he delighted to huve the receiving sets if then could get them.
They have been gsking for them and the moment they can secure them India
would be the better therveby. \ .

As regards the incresse in the expenditure of the Broadcastmg Department,
I wn afroid if my Honourable friend Prof. Ranga thinks that the Broadcasting
Department is of no use then T do not agree with him. . Tt has tremendous pot-
entialitter and a big future, and if only he would very kindly visit the studio
here and go to the transmitting station he would be proud of the institution.
The other duy we had a very distinguished visitor here. Lord Re‘th, who was
the Pres'dent. of the Brit'sh Broadcasting Corporation organisation sometime
ago. He went to the radio stat'on and saw everything eritically, having hed
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experience of this kind of work before, and subsvquently he rushed to me here
in the Council Chamber, 1 did not know him before. He told me that the
Broadcusting Station, in India was one of the beést and finest in the world.” Not
only that. . . . : .

Mr. Abdul Qaiyum (North-West Frontier Provinee: General): Physically or
wora]ly! . < ‘

The Honourable Sir Sultan Ahmed: . . . but it is most uptodate and modern
and would play a very - important role in the future of this country. He
asked me about the amount of money we spend on it. He almost collapsed
when I told himi what the amdunt was. 1 must say that this expenditure must
be maintained and indeed may have to be increased when the time comes.

Mr. Badri Dutt Pande (Rohilkhund and Kumaon Division: - Non-
Muhammadan Rural): No certificate from any Indiah?

The Honourable Sir Sultan Ahmed: Would my fr'lend, Mr. Pande, be a
little patient and hear uz. He would then be the wiser for 't.
! I can assure my Honourable friend that when they come into power, they
will have an instifution and an organisation of which they will be proud.
Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-Muhammadén
Rural): If and when! , ' ’

#he Honourable Sir Sultan Ahmed: As regards the other ~soctions we are
trying to look into them and see how economies can be effected.

Mr. T. T. Krishnamachari (Tanjore cum Trichinopoly: Non-Mubammadan
Rural): It is not often that we on this side of the House find ourselves in
agreement with the views put forward by the British group in this House and
this happens to be one of those rare occasions, .

. Sir . E. James (Madras: European): Come and join us!

Mr. T. T. Krishnamachari: I would like at the outset to refer to some words
that fell out of the mouth of the Mover of thisemotion. He referred to two
astonishing and unusual assumptions. One was that therc was a feeling that
the present phasc of mount'ng expenditure cfn rise indefinitely. With that
‘ussumption, or at any rafe, the feeling that that assumption exists, I wholly

e. I did not exactly cateh what the next assumption was uuless it be that
ne referred to what he felt as being the views of the members of this House on
his right, namely, that they could live in. this country ' forever in a.closed
cconomy. In fact, Sir, the assumption that is sought to be conveyed by that
statement is rather vague. At any rate.if we have the misfortune to feel that
.we have forever to remain in‘a closed economy and that way the only way in
which we can uplift ourselves and the poor amongst us, we. will say, thank you,
Mr. Tyson, we shall not accept your criticism about our hopes for the future.

On the general question of the need for retrenchment and the views that he
put forward- I think there can be little disagreement. He supporfed his
views with facts and figures, quoting the Civil KEstimates of this year and
compared it, with those of previous years. I would like to supplement what he
has said by referring the House to the first two pages of the table of Demands
in the Demands for Grants wherein 76 items are given, which this year in the
aggregate amounts to Rs. 107,49,72,000, as against 78,46,72,000 for 1944-45
and 58,62,00,000 for 1948-44. If any one checks the total figure for the year
1944-45 he will find a difference because another item has brought ‘n in regard
to grants in aid to, Provincial Governments amount'ng Rs. 4,50,00.000, which
‘has to he excluded for purposes of comparison. All.thix reveals that we are now
spending nearlv double to what the Government visuslised thev would spend. two
rears hack. That is n verv- merious. state of affairs. But how is thisx fo be
checked? We can accense, and we have been accusine the Finance Member of
aot exercising that amount of-care that ig.necessarv subjeot to the exizencies of
the period through which we are passing. Incidentally, 1 would like to refer to
the statement made bv my Honournble friend, Prof. Rana. wherein he took
+xception to The appointment of Financial Advisers to the various departments.
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| would like o iorestall the thunder of the Honourable the Finunce M-mber
when he replies this debate. . ‘

The Honourable Sir Jeremy Raisman: That is not necessary.
~ Mr, T. T. Krishnamachari: These Finance Department officers are the only
cuecil'(h;vcn have over the spending departments. - '
Oonourable Sir Jeremy Raisman: Don’t steal my thunder!
 Mr. T T. Krishnamachari: I am sure my Honourable friend would not
wind my deing it and I have no doubt he will be inclined to give away this
sdvantage considerng these are the last three or four weeks that he will be
here. Perhaps it s well that we steal something from his thunder and mak-
_ hiin a Jittle 19w militant when answering our complaints. :
1 would like to assure my friend, that I would rather that the Finance
Department is strengthened in spite of the cost.
Prof. N. G. Ranga: We have no objection but let there be no duplication
between this Department and the others.: . :
Mr. T. T. Krishnamachari: Duplication in the matter of checks is welcome. :
What we want are checks. I do not want my friend to hand over on a salver

to my Honourable friend, the Finance Member an argument which he can use

with devastating effect.

My friend Mr. Tvson’s remarks about the threc stages in the att‘tude of
(rovernment towards war expenditure were very intereating. He felt that this
Government wag perhaps in”the third stage and strengthened his argument
by using a mataphor which will perhaps be unfamiliar to tee-totallers—He
rompared it to the hangover resulting from the effects of a Bacchanalian night. I
do not know if my Honourable friends on the Treasury Benches have vet pot
over the effect. The background behind the reply given by the Leader of the
House shows that he is still in a state of stupor.

[ would like to refer to two matters before I sit down. One is to supplement -
a little further the figures given by Prof. Ranga. He referred to the Com{ne.rce
Department Demands in relation to Commercial Intelligence ~and  statistics.
‘But I do not know héw his vigilant eye escaped a rather intriguing item theren.n.
It is on page 161, Hem (c), Economic Adviser to the Government of India..
There s an item C(5) a lump sum provision for the Government of Indis,
Administrative Intelligence room. I would like to ask.my Honourable friend,
the Leader of the House how he and his colleagues propose to profit by whaty
vhat intell!gence room is going to provide. I have on a previous occaslon during
“shis Session referred to his incorrect, if I might use the word, inefficient and
insolent way of mentioning items in the demands for grants. What is the
purpose to be served by the proposed expenditure. I would like the Honourable
Member, whoever is in charge, to rise and tell us whose intell:gence this
expénse’is intended to improve. ‘

Sir ¥. E. James: May I assure my friend, . . . . ,

Mr. T. T. Krishnamachari: I am not yielding. I am ajways grateful to my
iriend for his interruption, but leaves me none the tiser for it. I am afraid
if my Honourable friend is particularly 'keen to examine cavities, they exist -
12 m on the ‘top portion of the anatomy of most of the Members of

* 7+ the Government, he might perhaps even _find them viicant and
=qually unreceptive even aftcr the cstublishment of this udministrative intelli-
zence room. - Otherwise we should not have to he shouting here.

The Financial Adviser or Controller attached to this Department whoever
it happen to be should have gonv into these items more carefully and told the
department that the Assembly will never grant items such ‘as these so vaguely
indieated and a vigilant Member like Ranga will surely take note of it and ask
the department to give more information o6n‘such matters.

I would now like to deal with the Department of my Honourable friend” the
l.eader of the House. It is not just a sort of slogan which we want to use ‘in
this House. Tt is a very real feeling and a feeling which my Honourable friend
had better appreciate, and that is why I felt that if he had risen affer me, he
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wouud *huve contributed more eaectively to the debatc. The feeling ig this
that thus deparunens which 18 sull In embryo, is trylug to assutne 1tsell
work of a type wiLch is seriousty detrimental to the pest interests of ihis
country. lne debate in tlus House on uhe Nauonal War Front had proved
couciusively that the Houde :8'not .prepared to tiust itself to the methods of
propagands, to the types of propaganda and to the work done by orgawmsstions
0@ wab ind und 1t aves not muiter two hoots to us that that orgunisaton is
uow spending less,” or that hauving been abolished is coming back in a ditferent

form.,

There i5 one particular item reiating to the Information and Broadoasting
Department, to which 1 would Lke to draw the attention of the House. That
is on page 49, item E.—Bureau of Informat.on. The actuals for 1943-44 is 9
lakhs. 'I'he revised estimate for 1944-45 1s Y lakhs 92 thousand. Ths Budget.
estimute for th.s year is 15 lakhs. 1 have no hesitation whatever n say.ng
categorically that th.s Bureau of Information ‘is used for the purpose perhaps
of boostmg the ach.evements of this Government, boosting the m.sstatements
mude by the Honourable Members and all that certainiy to the detrimént of
‘the best interests of this country and we do not want any augmenting of that
Jporticular type of expend.ture. _

1 now come to two, other aspects of this matter of ecohomy in expenditure
which are before us.  They are what kind of checks the Government a:ght
institute in regard to these items that are brought before the House in the
shape of demands for grants priar to the Assembly going through them? And
whut couid we do in regard to this cont.nually mount.ng expenditure on the
~ivil side ? :

I hope I shall not be doing anything improper if I refer to the work of the
. S8tanding Finance Committee, to which a refetence was made by my Honourable
friend, the Finance Member, in h's closing speech on the day when the Budget
was discussed. I happen to be a member of that'committee. I would endorse
all that was said by my Honourable friend, the F.nance Member, ig. regard
to the attempts made by this Committee in & formal manner to get s bang of
what is happening and to see if there s any waste. But, Sir, I must 88y @
fact—I think every Member in this House, who Has been in a Committes w'll
agree, that fourteen people s‘tting together without any definite bass to work

¢ upon and sort of blundering through by quest’ons which we ask representatives
of various Departments that appear before us cannot lead to very much.
I grant that it has led to somethg. The Honourable the Finance Member did
mention it but I would like to say that I agreee with him that after all if fourteen
people with one single mind want to get at something that is happening, it is
not d'fficult to get a glimpse of it and that is pr- bably what we have done. But
is that committee and the type of work it does enough for the present ?
Is it adequate? Will  that do to serve the purpose of
check and  the , ‘curtuilment of rwaste  which people in the
House "and ouside believe is happening? Or do we want , & straightforward
comm'ttee to deal with this subject, which will go through the whole gamut
of expenditure and suggest retrenchment? Tt is a problem which is a some
what difficult to deal with.. 1 do appreciate the objection brought forward by m\
Honourable friend the Finange Member on the last oceason, that % in vers
diffienlt, particularly in any committee of -this nature, to go through the
whole expenditire of the Government, considering that overy departmenta!
official can say that. 'p régard to furnishing of information or in regard to giving
of evidence, the exigencies of the war and the inereased work that it enta’le
prevent, ,.them_from doing so. Tf any illustration is wanted 1 would only cite
the replies given by the Honourable Members on variour oceasions ‘on the
floor of t-he' Eousp and that would be adequate, for the purpose on hand.
_' The exigencies of..the war do not permit them to go into figures or gve any
information that is asked for hv the Honournble, Members  of  this Hous
agked by them for the good of the people of this country. - Tf n Committee it
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appointed and if that committee has not got jud c.al powers to compel people
to appear before them and give evidence, the officers of the‘ various Government
Departments might say that they could not disclose the figures that we want
due to ex'gencies of the war. This consideration will always be brought up
against the work of any Committee of economy or retrenchment. HOV{ to
fit into the present condition, in which the Government is placed, a committae
that could usefully suggest economy is & real problem. 1 have no doubt, in

my mind, I azree fully with what Mr. Tyson has said and wth what

has been sad by other Members of the House, that therc ought to be a
machinery for this matter of curtailing of expenditure and if we are to creste
a retrenchmen? committee, sav, three years hence, probably it mav he futile,

for by then the mischief would have been done. I would '’ke my Honourable

ffend the Finance Member to suggest now—I am sure he w'll say that he

would not be in a position to commit his successor to any part’cular method
but he could suggest now—one or two ways in which this dfficulty ean be over-

come, because I th'nk he will ngt deny .that the fear that exists ‘n the minds

of the Members of th's House 1s genuine and, at the same time, that there.
is in the minds of the Members of this House a genu'ne desire to help and not

to impede him and his department in their work. T would I'ke him to suggest:
how he would enlarge the functions of the Standine Finance Committes or sny

other cothmittee that might take its place, in a definite and formal manner,

not in an indefinite and in an informal manner, so that it can go into the

entire Government expenditure not only as and when they arise after the

Budget demands are granted but also prior to the Budget demands be'ng
formulated and placed before thi8 House and, secondly what kind of comm’ttee

will it have to be. If it is to be solely composed of Members of th's leg'slature

or perhaps a committee smaller in number with perhaps one or two depart-

mental officers, which would do the spade work for a bigger committee to come

in the future, if he thinks that a committee to do-the entire work envisaged
by the speakers before me is not poss’ble. T am sure the: House would be.
very grateful to hear from the Honourable the Finance Member as to' what

suggestions "he has in mind in these two respects.

Mr. Frank R. Anthony (Nominated Non-Official): While, I suppport this
motion, I sincerely hope that the Government will not misconstrue the
apparently universal approval of this House of th's mot'on, ;misconstrue it
into practising misdirected economy. The practice of economy is urgently
needed bhut please do not misinterpret this motion into practis ng economy w'th
regard to nation-building activities such.as education, lealth, post-war plan-
ning and development. T think I heard the Honoursble the Mover of the
Resolution coprectly when he referred to the extravagance by 'some of the
Defence servl&. I am 'sorry that ingthis motjon he did not refer specifically
to the need for economy in the Defence services. While I realise that this
House cannot vote on Defence ¢xpenditure, vet I feel that it is verv essential to
focuss public opnion on this very vital matter. The most outstanding
feature of the Budget estimates perhaps is the increasingly astronomical figures
of the est'mutes of Defence expenditure; not only that, but the ingreasingly
high proportion which Defence expenditure bears to the total budget estimates!
I am, Sir, one of those who endorse the v ew tnat the war must be fought
with the maximum of energy and with the maximum resources. I say that
everv need must be subordinated:to the prime necess'tv of winning the war as
successfuly and as quickly as possible. But there is a peculiar attitude on-
the part of authorities, part'cularly the military authorities, to resent any
critictem, however legitimate or justified that criticism may be, with regard
to the expenditure on the Defence Services. I realise that we are fighting
a war, a total war, and that there must be a margn of waste; but that margin.
must be kept within reasonable limits. It is fortunate, Sir, that you. have
public men-in this country, who have the courage of the'r convietion and are
prepared, at the risk of incurring the displeasure of the author't'es, to focus
attention on extravagance. There is a very real and widespread feeling in this
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country that, not seldom, Defence expenditure is characterised by the extra-
vagance and :mmoderation of the reckless -jendthr.ft. We feel—and 1 think
L am cxpressing the view of the major'ty of the Members of this Housg—-thg.t
ecouomy, economy cons.stent w.th etliciency, can-be very largely practised in
regard to the Defence Bervices. . R
1 will give one instance, it may not be a very good illustration, ‘but it is an
illustration neverthejess. I think the Honourable Finance Member referred to
the very oconsiderable ‘cxpenditure  incurred in distributng petrol in this
ocountry. If there was enough petrol to go round, I would not have commented
on this mauter, but we all know that the needs of the civlian have been cut
to the bone. And I sincerely hope that with the intensification of the war ¢dn
the East, there will not be a further curtailment of the civillan needs in this
respect. Who does not Rnow that in the Army they literally burn petrol, that
they swim in petrol, while, as 1 said, the civilian is denied his essential needs
in this matter? Military cars have been used for private and social purposes
by senior officers and algo by junior officers for taking their girl friends to
dances. We would not grudge them this if there was enough petrol.

An Honourable Member: What about the ‘money?

.Mr. Frank R. Anthony: I am coming to that. Then, there is anothar nad reul
aspect to which iny Honbutable friend Mr. Krishnamachar: bas drawn atten-
tion. He has asked not only for a duplication, but a triplication if necessary,
of the necessary checks, and I endorse that view. Do not misconstrue this
ples for economy into reduc'ng your expenditure on anti-corruption depart-
ments. There is & widespread feeling, and it is a very real feeling, in the
country that while huge amounts are being spent on eontracts, on civil supplies,
on engneer'ng projects, veryv huge amounts are going mto the pockets of
-bribe-takers, which amoupts are ultimately found by the tax-payer of the
country. Do not pay, as you are doing, niggardly salaries to your anti-
‘corruption officers. who will in turn be encouraged to practise corruption. I
have heard it suid that it will soon be necessary perhaps for Government to estab-
Ii;r a gpecial anti-corruption department to look after their anti-corruption
officers. . ‘

* _ Sir, these matters are not demonstrable by documentary proof, but I get

about the country, and I do draw the attention of the members of Government

that thia disease is not only widespread, but is increasing. Tn many

places you hear of senior military and civilian officers who are feathering their

uests. It is not a point to be eas’'ly rejected. We know there is widespread

i)l'mpiion both in the military and civil departments, and it is. practised
rgely by some senior men. N )

Mr. President: (The Honourable %ir Abdur Rahim): The Honourable
Member will resume his speech after Lunch. '

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of 'the Clock,
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Mr. Frank R. Anthony: When we broke for lunch, Sir, I was commenting
on the very real conviction in the country as, to the widespread and growing
evil of cerruption; and I made a plea to the Government to strengthen the anti-
corruption services in order to check this loss to the taxpayer, which ‘probably
amounts to several lakhs, if not crores of rupegs. I also mentioned quite righfly
that while there is this universal belief that corruption is prevalént and con-
tinues to grow, it ix not a matter which can always be proved by means of docu-
mentary evidence. But I would say this, that when one hears people talk and

"talk freely of corruption-‘with regard to departments and. with regard to indi-
vidunls placed” high, in those departments, it is not for us to dismiss this talk
Yightlv or airily or with an sir of righteous indiznation. Beeause T feel that there
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is always & very real substratum of truth in this talk about corruption; parti-
culariy with regard to those departments, civil and multary, which sre concerned
with supplies and contracts and buuding works. A story 1s toid, sund it is
symboical of a brigadier who was accepting tenders. A certan tender wus
submitted by a cervwn contractor in respect of & certain comiuodity: he quoted
a certain rate for a particular 1temn represented in that cowwodity; the
brigadier told him ‘'l see that you have quoted Rs. 7-8-U per item for this
parucular thing.”” This man got rather frightened and“he said ‘‘Well, if you
think 8. 7-8-0 is too lgh, [ wul reduce my quotation to Rs. 5.”" The brigadier
thereupon told him **Oh, no; you s..y ass, 1.want you to raise it to Re. 10; aud
of this extra amount three-tourth will be taken by me and the rest, one-quarter,
will go to you.” This is more than a story; if is symbolical of a very real evil.
in the country today. And 1 will take this opportunity of congratulating the.
Statesman for 168 courage i1 druwling ablenti.g o this very ros, evi. At nay
not have commended itself to the Government authorities—its outspoken leader
on this matter—but it has focussed attention on a very real d.sesnse in tuis
counuy. And us the Statesmap very ngitly pointed out, uniortunately the
anti-corruption department, as it is at presenf constituted, or misconstitutcd,
does not get hold of the real and substantial bribe-taker: it gets hold of the small
-fry, the man who is tempted by a few rupees. And in this connection I have
a suggestion to make. 1 do not think it is a very far-fetched suggestion. {
believe the French Government have adopted it and it is this. Ireeze the
banking accounts of those tivil and military offic.als who have had anything to
do with supplies and contracts and building works; get hoid of their accounts
from 1989 onwards and ask them to explain ‘in detail how they have come by
their money. I believe that corruption is in fact practised so blatantly and
brazenly that many of them have not hesitated to put all their money into
banks, openly. I know this proposal may be dismissed. But the French Gov-
ernment have adopted it; it required not omly imagination but also cowage.
I also know it may lead to a widespread exposure of men placed very hizh in
the Government services. But if you want to have a thorough cleansing of this
evil from the Government services, you must do something effective, something

drastic has to be adopted. .

It is my experience—I do not know whether it is peculiar to me—that when-
ever any plea is made on behalf of the poor person—I am talking here of mis-
directed economy which is a very real tendency in ‘the Finance Department—
whenever any real ples is made on behalf of the poor person and the worker,
the soldier and the man who is fighting for you, I am told by the people right
a$ the top ‘‘We are up against the Finance Department. These authorities
themselves have all sorts of epithets against the Finance Department—such as,
soul-destroying, unimaginative, dead department that insists on technicalities,
insists on deny.ng elementary rights to the poorest people”’, That is wh., while
speaking on this motion, T have laid so much emphasis on the need of practising
economy where economy is obviously and urgently needed; but I do not want
this to be used hs an excuse for perhaps accentuating your present niggardly
policy, a policy of denial which has become increasingly evident with regard to
certain departments. In the budget estimates. I noticed that an appreciable
‘itemn of increased expenditure is represented by . . . . . .

Mr. Deputy President (Mr. Akhil Chandra Datta): You have one minute

maore. -

Mr. Prank R. Anthony: . . . by the increased allowances to Brifish soldiers
and officers in this country. I do not begrudge them these. But I do_a’sk the
Governinent of this country to pay some consideration to our own soldiers and
officers. 1 have drawn attention over and over again to the grosg _an.d unwarrant-
ed d'scrimination made between the salaries of Indian commissioned officers
and European commissioned officers. Finallv as my time is alrn_ost up._T wm'ﬂr]
like to commen, as causticallv as possible on the sheer pleutocrat’c cvnicism with
which the Fonourable the Finance Member dealf ‘:v,ﬂ-. mv reamest for a ,.-,im._.
ness allowance to pensioners. He admitted that in England they are giving

relief to people drawing up £640 by way of pension; and said at the same time
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“We are not bound to toliow that policy ’. You may not be bound to follow
_that poucy, but you are bound to treav with & certain degree of consideration your
‘old wovernent servanis, lnen who are wsipled and innrin, yes disépbled ug 8
resw.t ol vhe service they ghve during the lasy war. My t.me 1s up, dir, and 1
would 8gain emphasise Wy muam tuelne toat 4 support tuis mouwon: praciise
economy particuiarly with regard to tue army; practise it particularty with
regrd 1o certain departnients whnich have to deal with supplies; but do. not prac-
tise it with regard to people who have really served you and those who are
continuing to serve you. :

The Honourable Sir M. Azizul Huque (Member for Commerce and Industries
and Civil Suppliesj: Sir, at the very outset 1 must state 'tuat 1 am in general
sympathy  with any effort whieh is made to reduce expenditure, though I must
tradisiy steie that [ wim a DU uecvous apout the word ‘rewrencument’.  (An
{tohwurabie Member: leonow; 1) Mr. Anthony used the word ‘economy ; 1
quite understand it; but of the word ‘retrenchment’ I am a bit nérvous. I was
myself a member of a retrenchment committee for the ptovince of Bengal. I
buye studied the question of rewenchmment measures that had been adopted in
pust years, paructuiacly m the i'rovinces—1 canuo. say so much ol the Ceutre:
I have alsp seen a little bit of the retrenchment when the last retrenchmens
measures were.taken; and 1 am afraid that though oftent.imes the retrenchment
begius with very good intentions, it ends with economy of a certain type which
is not always very des.rable. 1 remember that as a result of the econom, .. very
large part of the work of the Archaeological Department had to be curtailed.
I know in the province of Bengal as a result of economy or retrenchment ag you
may call it, a good number of educational institutions'had to suffer. I make it
quite clear that, speaking not as one interested in the administrative work of a
department, but of the country as a whole, we should guard ourseives, as Mr.
Anthony has said, that in retrenchment or economy we do not lose sight of our
allimate objective. Tf there is a departimneni-—say, the Commerce and Indus-
tries and Civil Supplies Department—where there are a good number of officials,
I am quite prepared to see as to whether there is need for them all or not, and
the sooner the need is ended the better it is that it should be terminated.
Speaking not only on behalf of s particulaf department in the Government of
India but also as one with the experience in the Government of Bengasl where
I was for one time, I would say this, people do not know the extent to which' we
have to struggle with the Finance Department before we can have an officer
sanctioned or,some staff sanctioned. I always felt that the life of a department
is too exhausted at times by repeatedly appealing to the Finance Department.
It is only proper that it should be so. The Finance Department is there s@ watch
the financial interests of the country and they must be fully satisfied before
they agree to a partitular measure. . ’

At the same time I do hope that it will also be realised that India today is
not what it was about 10 years back or even five years back. The changing
phases that have come in the economic life of the country, the changing phases
that are likely to come as a result of a bold and planned policy of industrial and
commercial development in this country will require much larger expenditure
and the present staff will not be adequate for such a task. A question has been
asked about the Adminpistrative Intelligence Room. If my friend will refer to
page 165 of the Explanatory Memorandum he will find & few lines in explanation
of it. T would say that this Administrative Intelligence Room is an organisation
where atatistical information relating to vital administrative problems onuld be
kept continyously in display in a collective form, so that all civil departments
ean immediately get facts and figures they want in order to enible them to
come to a quick decision. Take for example, the question of the allocation of
a commodity like coal. A map in the Intelligence Room showing the reauire-
ments and exports to different areas in terms of wacon loads would present at
once the statistica! bearings of the blem and enable quick decisions to be
taken. _TIn fact, such a room has been found to be extremelvy useful ‘n Eneland.
An officer of ths Central Statistical Office of the War Cabinet visited Indin. They

!
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had sesu a similar roow in operation in the Army Headquarters and as a result
OL GISCUBBION Leuween e ddierent depalidnes s 1b Wabd 5evued s0H1C LING ago Jiab
something on those lines wis also urgently necessary for the Civil departinents.
Ear myseif, | have, been grappling with the difficulty of getting immedmtely
cxudt statisticnl moterials. 11 there is & department which can immegiately
supply all the requ.rements, it will be very useful. May I mention here that
the tume Lus come when we will have to replan all our statlstxcal informat.on
that we have got and also our official reports. As a result of very careful con-
sideration, we have appointed a committee in the Commerce Department under
the YMconomic Adviser, m which all the departm:ni- panmng tae fucure ot
"statistical materials to be collected for thiz country are interested.

Mr. T. T. Krishnamachari: May I ask the Honourable Member what is
the price he proposes to pay for this room? Why this lump sum provision?

The Honourable Sir M. Azizul Huque: This is a section which is working.
A part of it has been started by the War Oftice and that will be transierred as
soon us it is fully functioning., The stuff question is being discussed between
the Finance Department and the Department concerned. May I say, and I
think the ifinance Member will agree with me, that the mere passing of the
Budget does not give us authority td spend that money unless we can satisfy
the Finance Departmcent that every bit of expenditure is necessary, unless of
course it is’covered by any permissible item wh¥h has .already been granted.
The Statistical Officer who came to study the conditions here thought that it
will lose its useful purpose unless it is attached to a Central Statistical organisa-
tion which we have got in this country. Instead of making it a pert of the War
Departmant, it was deuded to make it a part of the Cemmerce Department
which 1s usponbxble for the collstion and collection of all the statistical int lli-
gence. | shall give u concrete case. Here is the question of the different
controls. | know that in the Textile Branch slaue a very large amount of data
will have to be collected before we can be sure in our mind—as we are sure in
our mind generally—that certain steps which, we are taking are the steps' which
should be continued and the question of the effect of controls on the general
economy cun only be studied on collection of a veay wast amount of mater.als.
Take the question of controls of prices and the profit margin. A detailed inquiry
will have to be made "as to how they are distributed, what are 'the transport
charges, what is the margin of profit given to the trader and so on. I know my
friend Mr. Tyson’ will not like this question of control. The average English-
man never likes any control although he is the most controlled person. He
always hus « grievance when a law is being enacted but once the law is enact:d,
he is the most loyal human being. When we have to administer these controls
we have to see their reactions in different aspects. Take the question of yarn.
We have certain data in the Fact Finding Committee’s Report but that data is
acquiring & new pattern as a result of the war. We have to consider the needs
of the producing areas, how they can be supplie¢ and distributed and so on and
that can only be done by having adequate statistical data. Instead of each
.department appointing a staff for itself, this section will supply all the neces-
sary materials from the Commerce Department and these details will be avail-
able to the different departments whenever they are required.

In conclusion I will only say that I do hope it will be realised that in all the
departments,sand I am particularly speaking with reference to the Industries and
Civil Supplies and the Commerce Departments, our officers are now worked up
to such a pitch that there is no holiday and no leave. They are working up to
8 or 9 or 9-30 at night in the midst of terrible difficulties. T myself canmot conm-
soientiously say that anv retrenchment is possible in the ifferent sections.for
the timc being in the exlstmg condition of things. When present conditions
change, there may not %e need for a section or two. We will ourselves consider
as to how we will do it.. At the same time there are actxvitles which have got
to he expanded. T am giving one aspect.

Mr. T. T. Kﬂlhlumuhﬂ'l We are quite disposed to give you s lakh of .

rupees now..
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.'.l'ho Honourable 8Sir M. Axzizul Huque: Take the Seamen’s Welfare Organi-
sation. * We have got to see that a proper section is theére to look after .the
inwerests of these thousands of people who are keeping the life line open. Our
gratatude is due to them for what they have done tor this country. Something
has to be done for them and that side of activity has naturally to expand. The
resultys a certain amount of more expenditure. I can assure the House that the
two particular Departments for which 1 have been responsible have been over-
worked and: I sowetimes wonder whether I can retrench anything in these two
Departments. 1 can only say that this is- an expanding Department and if
India is to progrees, if living conditions are to increase, then much more is
demanded from thgse two Departments of Government. 1 have always fe.t that
unless there is extravagant waste, it is not pounds, shillings and pence that run
the world, but something more in the nature of service that.a Government can
do by spending pounds, shillings and pence. 1 can assure tne House that we
are constantly watchful about it, but if existing conditions continue, I think
it will be ditticult for us to talk of reduction in expenditure. 1f the Honourable
the Finance Member should accept. responsibility for rettenchment and ask my
Departinent to help him, 1 am airaid that I can not find the officer or the staff
to prepare materials which are necessary in order that the Retrenchment ‘Com-
mttee m.ght properly function. I have .seen during this Budget Session, the
staff working till ten o’clock at night and coming to office the next morning at
nine of the clock. They werk without holidays and even on relig.ous occasions,
ont the {d day they come go oflice as soon us the religious funcdons are over.
These are the conditions under which they are working. As 1 say, I have the
fullest sympathy with the objects of the Motion. But speaking on behalf of $he
two Departments over which 1 preside, I may say that if tomorrow a Retrench-
ment Committee is appointed, it will.be extremely difficult unless the Finance
Department sanctions additional staff, to find the neccesary staff in my depart-
ment to collect materials.. Lastly I have to say that I fully feel that in any
retrenchment, if we have the“good of the country at heart, then let there be
economy, let there be no waste, but let not expenditure which is necessary bs
curtailed. :

Mr. T. Ohapman-Mortimer (Bengal: European): Mr. Deputy President,
I should like to preface my remarks by a few general observations. In the
first place, I speak as a Member of a Group that throughout this War has con-
sistently supported the Government in its demand for war -credits. Further,
wo are prepared to continue to vote for the legitimate and necessary war
demands. When I say, necessary, I want to emphasise that word: 1 hope that
that emphasis will not be misconstrued by Honourable Members sitting on the
two Front Benches as evidence of my irresponsibility. Secondly I am very
conscious that there is war on. My relations are fighting, some as commander
who have been wounded several times and so, I do not want it to be cast in our
teeth that we are not conscious that there is war gn. We all know that, and
we equally know that fighting men cannot stop to count the cost. When the
Japs are at the door of Bengal, the Government obviously cannot stop to enquire
100 closely into expenditure that the military have to incur in order to drive the
Japs back from the coast of Bengal. We realise fully that when there is war,
there is also colossal waste. War, in fact, is the most organised form of waste
which is possible for human mind to conceive.

Thirdly, Sir, I am fully censcious that there is inflation. Indeed I am ‘sure
the Honourable the Finance Member will admit that so far back as November
1041, T expressed myself as being uneasy as to the future outlook in this.regard.
and I have on inore than one occas'on in the past spoken on that subject. ¥
do not want it therefore to be quoted by Government in reply to our cut motion
that because there is inflation, therefore you have more expenditure and th-re-
fore nothing can be done. We, Sir, do not hold these views. Therefore, 8ir.
when T speak of expenditure of Central Government and say that it is too ereat.
and constantly grow'ng greater and must be reduced at a verv ‘earlv  opnor-
tonitv, T sneak with a full sense of responsibilitv. Now, Sir, we find that in
193940 under the head voted expenditure—leaving sll defence expenditure out
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of it=we spent 23 crores 98 lakhs in ]942-43, it was perhaps slightly higher
the voted expenditure was in the neighbourhood of 38 crores 77 lkhs, for th
coming <year, it is proposed that such expenditure should be of the order o
62 crores. Now, Sir, that is a colossal addition to ordinary revenue expénditure
and it takes no account at all either of capital expenditure or of loans to Pro-
vinces or of doles being given by the Honourable Member to the Provinces. It
is time thereforé that we should consider this matter.

. Fourthly, Sir, the Public 'Accounts Committee in their last Report in 1943-43
revealed scandalous cases of corruption and waste of public funds. The Gov-
ernment themselves, the Finance Department-and the Audit Department fully
supported the views of those of us who are non-official Members of that Com-

mittee. :

Fifthly, I have before me now a copy of the Circular issued by the Finance.
Department on 25th October 1944, copies of which were given .to Members of
the Standing Finance Committee. In-that circular I find that the then Secre-
tary of the Department says this: ®‘It is now most essential not only to curtail
new expenditure, but to prune the existing expenditure as far as possible’’.
Well, Sir, I am glad to have the opportunity of quoting that circular because
I feel that it shows that however much they may have failed*to cope with the’
increase of expenditure, the officers of the Finance Department have at least
récognised what -we all recognise this growing danger to the stability of the
State. They go on in that circulat to point out how expenditure has beén grow-
ing and how very necessary it is that " in every possible way, Government’s
unnecessary expenditure should be curtailed. .

Finally, Sir, the Standing Finance Committee, of which I‘am a Member, has
begun’ to kick at the supplementary demands which some’ of the Departments

are constantly bringing forward and on that subject, the Public: Accounts Com-,
_mittee had some very strong remarks to make. .

Now, 8ir, I revert for the moment to the first part of my speech where 1
commmented on the growth of expenditure of the €entral Government. In addi-
tion to the voted expenditure in 1939-40 of 23 crores 98 lakhs, there was am
additional expenditure of 25 crores under heads which are non-voted. In 1942-
43 the wvqted expenditure of 83 erores 77 lakhs was supplemented by
approximately 83 crores of non-voted expenditure, again leaving aside defence
expenditure. In the coming year, 1945-46, the voted expenditure of 62 .crores
is to be supplemented by non-voted expenditure other than defence of no less
than 82 crores. Sir, all I can say is that these are staggering figures and I cannot
conceive that there is justification for a lot of that expenditure. I am absolutely -
_satisfied from avhat I have heard and learnt as a Member of the Public- Accounts-
Committe and of the Standing Finance Committee that a great deal of this
expenditure can und should be avoided. These figures, I mgy say, compare
with the defence expenditure before the war that only amounfed to 54 crores.
Now,_ Sir, how have these vast increases of expenditure come about? They
‘have come about in three or four different ways. In the first place corruptiom
‘and- waste about which the Public Accounts Committee have had so much te
'say. And of course we all know that a good deal of that corruption and waste
is laid at the door of the war. It rather reminds me of the last war when we

g pae, . WOTE told when anything went wrong in the Middle East that it was

“7 " all due to’ the expenditure in Mesopotamia: And a very old lady
when once asked what this. Mesopotamia scandal meant said; ‘I don't knows
all ‘It;fnow is that it 15 sorm® kind of frightful scandal and some kind of frightful
waste’’. g . . P

Now, Sir, we do not want planning, pest-war or otherwise, or * expanded
economy or any of those other blessed words of this‘ay.tb be used as a kind of
cloak for the kind of waste we are talking about. One of my oolleagues drew
to my attention, just before I spoke, ‘a very good example of waste right under
the noses of the Members of this Assembly. Outside our Group room there have
been lying for two or three, if not four, years steel. shelving and’ bieycle racke
both very urgently in demand ‘and 0 doubt in short supply for all those new

-~ .. B D
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buildings that are'coming out like mushrooms all over Delhi. Bub thege '

lie outside the European Group room still facing the sun and the rai 1
A | . ! e rain and &l
the other_elements and rusting and rotting av?ag. W

Then, 8ir, the 1jlonouruble the Leader ot the House made a sp rited defeyee
pert of his gigantic dept}rtm‘enb. He defended the All-India Radic “and :said
that it had won high preise from no less a person than Lord Reith. I have. no.

~ doubt at all, Sir, that the All-India Radio station is one of the finest ig the
- world and I am quite prepared to admit that it is so. But what I should like
to say is that the Honourable the Leader of the House said very little about
the other scandals—cases of waste, if 1 may say so—that go in the departments
under his control. I do not want to say very much about that because I know
f.hgt he is not wholly Fesponsnb'le. It is true that a lot of this expenditure which
18 going on is being incurred by his department, but it is being done at -the
_dictation and at the request of other departments. ' p

From that. Sir, I come straight to the doles to the provinces, because cne
of the biggeat,sources of waste under the National War Front is arising from
the expenditure by the provinces of public money voted by us and given by the
Government of India to these provinces. And on that subject I should like to
read what the Public’Accounts Committee had to say. I may say that their
views were based on a very serious report placed before them by the -Auditcr -

-General of India. What they said was this: . . .

A substantial amount of expenditure under this head—the National War Front and
War Publicity—arose from grants made to provinces for expenditure on war publicity. with
ng}.l;iddto which audit- have been finding the greatest difficulty in getting its requirements
shtisfied.” .

8ir, I consider that an absolute condemnation of some of these Provinéial
Governments, and when, immediately following the vote of this House con-
‘demning -some of the expenditure on the National'War Front, two Prox;.ucial

. Governments, promptly announce that they are not going to redmuce  their
expenditure under this head by a single rupee, I think it is time that we made
& very spirited protest. . L ‘ .

_ The Honourable Sir Sultan Ahmed: Sir, I should.like to explain that we
ere not going to pay one single pice for the National War Front expenditure.

Mr. T, Chapman-Mortimer: Is the Honourable Member speaking of his
own department or the Central Government? :

The Honourable Sir Sultan Ahmed: I am talking of the Government of
India. ’ . .

~ Mr, T. Chapman-Mortimer: I am very glad to hear that news; it is the
best news that I have heard from the Government of India for a long time.

Then the third great cause of waste is-the undue and excessive growth of
the Central Government in Delhi. I dény entirely the view that the Cenf¥al
Government can do nothing unless it has more staff and more departments,
etc. Tn fact T am reminded of a case that happened to me very recently in
somewhat similar circumstances. One of the heads of departments in our firm

- came to me and said, ‘‘Can vou help so and so? ’—naming a poor ret'red clerk
who had built for himseelf a nice house just outside Calcutta. T said T would do
my best if he would give me all the facts. The clerk came and told me that
the XK. R. P. had their eyes on his house and they were going to requisition it;
notwithstanding the fact that next-door to it there were two empt‘{ houges. I
tried to help him.and, to cut a long story short, I wag succesgful in doing so.
The moral of that story was this, not that T was ableuo help this poor clerk and
gave his house, but that had I taken up the attitude of the Government of
India T should of course have been gble to do nothine because T had no powers
and T could not exercke the Defence of Tndia Rules; T could not appeal to any
high authority in any dire®ion. The only reas,n why T took any aetion wns
that T felt that a wrong has been done’and that it should be righted, and of
course it was righted; because, the moment the matter was brought to the
attention -of the police they lid something about it and the man'sl hqg;g :&lfgg'

saved. ' ' R

g
-
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Finally, a great source of waste arises from policy itself. :

. Mr, Deputly President (Mr, Akhil Chandra Datta): The Honourable Mem-
ber has one minute more. _ . . . )

Mr, T. Chapman-Mortimer: I should just like to say on that point. that the
policy of the departmients, we have now learnt in the Standing Finance Com-
mittee, is their responsibility-—the ihdividual responsibility of the individual
departments—and it is their clear duty in those circumstances to devote the
coming year to doing all they can to eliminate waste in every possible direction.

-Bir, I am sorry I have not more time to conclude with more detailed and.
specific conclusions, because I should have liked to say that I do not want
Government to reply to this debate that our criticisms really cancel each other
out. I want this rake's progress of wasteful expenditure, which hag noth: -
to do with the war, to be stopped. We do not want new and unwanted
departments to crop up every day in Delhi, and we want post-war expenditure
to be placed where it belongs, where the Finance Member himself said it should
belong, after the war and not now. ‘

Finally, we want the Govermment of India to stop looking on the taxpayer
like a sort of collective farm from which Farmer Raisman or his successor is
expected to produce the milk! Sir, 1 support the mation.

Mr. N, M. Joshi: Sir, I am not sure whether I shall be able to support the
motion moved by the Furopean Group, judging by the speeches which they
have made in support of their cut motion. I am not one of those people
who consider that <ncreased expemditure- itself s 'an evil. The instances
given by the representatives of the European Group of Govenment's expen-
diture having gone up tremendously does not itself prove that the retrench-
ment of that expenditure is necessary. I feel that it is not increased expen-
‘diture to which we should object. As a matter of fact if this country wants
to be developed we want more and more expenditure. What we therefore
need is more expenditure but wise expenditure; and I should like the
Finance. Member to -follow that maxim that if they believe in developing
this country it will be a wrong thing for this country to try and cut down
expenditure. Otherwise we shall remain a poor and undeveloped country,
and therefore let us give. up this slogan of retrenchment. Our slogan should
not-he less expenditure. Our slogan should be ‘more expendituré and more
developments’. Let this country give up once and for all the desire fo
remain backward. We must have development in every way, we must develop
the social security of our people, we must develop our agriculture . .

Mr. Sri Prakasa: Our debts! -

Mr, N. M. Joshi: Yes, our debts also. There is nothing wrong in having
large smounts of productive debts. - '

- Development of the people is not a bad thing at all, and therefore I fecl
I cannot support this motion. . '

T would like “the. Government to follow the policy, of. more expenditure
and development of this country. At the same time I would like them to
observe economy. I am against.any expenditure which is not intended for
the developmert of the people. 1 am against any expenditure which does
not go to help the development of this country. The European Group said
.tlhat there is cofruption. Root out corruption by all means, but that does
not mean retrenchmen{z—T dp not like this word ‘retrenchment’; T .am pre-
pared to have., the ‘word ‘eontrol’. I would like the control of Ledaislg-
ture to be increased. Certainly there are many methods of increasing
the control of “the Tegislature over the expenditure incurred by tho._
-Govemment. of India. We have the Public Accounts Committee. Instead:
of the Public Accounts Committee meeting for a fortnight in a year, let the
Committee meet for two months in a year: instead of depending upon mere
reports of the Auditor General, let them go into furtBer details. I was once
& member of the Public Accounts Committee and I know we used to wet
detailed reports from the Auditor General. After some time those reports

were not placed before the Public Accounts Committee . . . . 4
- The H'onourable Sir Jeremy Raisman: They never read them.

| D 2
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Mr. N. M. Joshi: I will not say-that. I would like the control of the
Legislature to be increased. The Public Accounts Committee cannot finish'
its business, if they do it well, in a fortnight_or t.hree wee];:a. time. Ise)t
them sit longer. , -

Similarly, the Standing Finance Committee can exercise mqre'control.b
Let them msist upon more information being given, let them insist upon
more meetidgs  being held. I will go a step further and say that this Com-
mittee should not only go into new expenditure, but should examine the
expenditure of the various departments from time to time as it is donme by
the Standing Finanee Committee of the House of Commons. But the Hogse
doeg not insist upon it. -

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Mubsmmadan  Urban):
We have insisted again and again.

Mr. N. M. Joshi: Then, Sir, the danger of this agitation_for retrench-
ment is that retrenchment is made in the wrong direction, as has happened
before. Only yesterday the Honourable the T.abour Member told you that
"you cut the geological survey staff and then qou find that your _geological
department does not develop. You will not have a proper mineral policy.

. Then, Sir, there is another danger .of this. retrenchment  business. You
reduce the salaries of the staff. We have had that experience during the
last retrénchment drive. Poor clerks, -subordinate officers and even the in-
ferior servants of the Government of India suffered on®account of that re-
trenchment. It is a wrong policy to treat your servants” badly, and therefore
I am generally against these. motions for retrenchment. Tt is a wrong policy
‘to pay poorly to public servants. I know there are some officers of the Gov-
ernment of India, who as compared to the general level of income of the
commor people, are paid very highly. I have no doubt on that point. A
salary of rupees three to four thousand a .month is high considering the
average income of the Indian citizen which is only one hundred rupees a
year. But when we judde the income of a public servant, let us judge it
also in relation to the income which is made by people represented by the
Eurapean Group.

Dr. P. N. Banerjea: Commercial people.

Mr. N, M: Joshi: If an officer gets Rs. 8,000 a month, I have no doubt
that he is getting Ynore, but if you judge his salary of Rs. 3,000 a month in
relation to the incomes which the Members of the Buropean Group make, I
am sure you will agree with me that his salary is low. His yearly income
comes to thirty-six thousand rupees whereas I have no doubt most of the
Members of the European Group must be earning a lakh of rupees a year. . .

Mr. Govind V. Deshmukh: Mr. Lawson, why don't you protest? .
Mr/N. M. .Joshi: He may protest. I have~no doubt that the imcomes of
public servants in higher grades are large, but if I.have to restrict the incomes
of any people I shall not begin with the public servant, but I shall begin with
- limiting the incomes of others who are making much larger incomes than
public servants. What business has any man {o have an income of one lakh
& year when the average man in this country gets only one hundred rupees
a §ear? . Thersfore the best policy for this Legjslatugg and for the Govetn-.
ment to follow is to limit the incomes of those people who are getting more
than they should have or they ought to be allowed to have, and after doing
that T shall certainly be in favour of reducing the salaries of those public
servants who are getting much more as compared to the average man.
Therefore, Sir, T am afraid I cannot support this motion.
The Honourable Sir Jeremy Raisman:
dpbate, and I have no &ubt that my suce
tion to what has been said in the course
will very much concern him

concern me in the few days
" “Department. ‘

This has been a most interesfing
essor will pay a good deal of atten-
) of this debate because after all it
; it will concern him more than it can possibly
which sre left to me to be in charge of this
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I would like, in the first place, to make it quite clear, that 1 am entirely
in agreement with the main object. of this motion and I am entirely in sym-
pathy ‘with the motives which prompted it. In fact as my Honourable
friend, Mr. Krishnamaghari said this is one of the rhre occasions on which he
was able to agree’ with the Group on his left and apparently the other Groups
on his right, and I can say that this is one of the rare occasions on which
I am able to agree with them all. 1 am reminded of the origin of the word
‘economy’, which is a Greek word.meaning, in effect, housekeeping, and that
remigded me again of the domestic scene which i not uncommon in the
lives’ of most,of, us. When we decide to check up on the way the family
budget is going and husband and wife say ‘The bills for last month came td
so much, this cannot go on’, at that stage they represent a measure of very
solid agreement. Then they come to examine the details and, well, there
are certain bills which of course neither of them can disapprove of—school’
bills and so on. They have to admit their responsibility to their children.
and so on. Then you get to the variable items, the items for which one or other
or possibly other members of ghe family are responsible ‘and you got a wide
divergence of views. It is agreed that the total amount must definitely be -
brought down. It must be brought down within the limits of the revenue,
but there is unfortunately the ‘most actue difference as to precisely what .
bills shall not be paid or what items shall be discarded. The Finance De- °
partment finds itself in precisely this -difficulty. The Finance Department
stands alone in the Government of India. It is a kind of Ishmael: its hand
18 against every departmental man and every man’s hand .is against it. It
is only on occasions when it has to be criticised, when it has to be attacked
that it finds itself in the dock along with all the others.

Let me say one lthing: My Honourable friend; the Movpr of this Resolg—
tion, used an adjective about the Finance Department which I must admit
caused my hackles to rise. I think he msed the word ‘senescent’ about the
Finance Department as compared with certain other lusty young mfantg of
‘the Government of India. I would like to assure my Honourable friend.
that 1 have always believed that any “Government that has to be efficient
must have a fortress in fhe Treasury, it must have a powerful Finance
Department. Show me a Government with & weak Finance Department
and I will show you an inefficient and corrupt Government. Th.at .is my
opinion and it is nof merely because I have spent so much of my life in the
Finance Departmeng. But it is my firm conviction that it is only in a strong
Finance Department that the efficiency -and the integrity of the administra-
tion can be maintained. Therefore, I have myself, like my distinguished
predecessor before me, always concentrated on maintaining the strength and
efficiency of the Finance Department. I believe the Department to contain
as good a selection of officials available in this country es can be found any-
where. In-fact, in normal times the eriticism is +that the Finance Depart-
ment is too -powerful. There is perhaps in normal times a danger that the
Finance Department may be too powerful and that may impart rather o
negative tone to the whole administration. Tt is quite possible that many
of the charges that are levelled against the Government of India in.normal
times have been due to the dominance of the Finance Department. As far
as T am concerned, I think that the strength of the Tinance Department
relatively to the other Departmentf should be maintained, but it cannot be
done at all times and particularly it cannot be done in war time. The
Finance Department cannot claim to be the arbiter of all public questions in
war time to the extent to which it claims to do in peace. We have to recog-
nise that fact, particularly of coursa 6n the military side. We have greatly
-gtrengthened the staffs of the Finance Department on the Defence and Sup-
ply sifles, but obviously there comes a point at which the Finance Departy
ment, however zealous, has to accept, and must accept a statement, say of
operational necessity. I merely say that by way of difpelling the suggestipn
that the Finance Department has become weak or senescent, «
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Mr. G. W. Tyson: On a point of explanation. The actual wond
were: ‘‘Aging but not yet semescent’’. . C
The Honourable Sir Jeremy Raisman: | beg my Honourable, '
pardon but the use of that adjective, shall 1 say, imparted a somewhat ginixs
colour to the whole sentente and even as regards the aging, 1 think ¥
Finance Department, like the Phoenix will continue to renew itself and:-k¥
on its traditions. ' : , e
My friend drew s somewhat harrowing picture of the morphology of wax.
Finance and he thought that we were rapidly approaching the stage of “the -
morning after the night before. I am unot sure in what stage,we are. Ono
of the cheering things about this motion is that it can be moved in these -
times. 1 regard it as one of the signs of victory. It is one of the- firat-
glimpses of dawn that people are talking of peace, retrenchment and reform.”
We have not yet got peace and we are thinking of retrenchment. I hope we .
will have peace very soon. 1 cannot say that I"hope we will have retrench-.
ment in the ordinary sense, because although 1 am in sympathy with the
motive of economy, 1 agree with those speakess who remember that some of -
the most unwise things ever done by any - Government were done in this
country in the name.of retrenchment and 1 hope that will never be done -
again.
Sir F. E. James: The Inchcape Committee. . ,
The Honourable Sir Jeremy Raisman: That would raise a ~great many
roblems but I will not have the time to develop my case about them. But
I should have liked to have heard the Honourable Mover, who 1 know is an
.economist and & journalist of some repute in these matters, on the question -
of how this country, or any country, is to deal with the problem which arises
when you have a sudden collapse of public expenditure. In this country the
problem is going to be much more serious than in ethers becaus: in other
countries—take the United Kingdom—you have a certain figure of expendi-
ture, say five to six thousand million pounds which the Government of that
eountry must presumably control or adjust by stages till they come down to
what is their target as the normal peace-time budget and the economy of the
country will be adjusted accordingly. But remember that in this country you
may suddenly. have a collapse of public expenditure due entirely to external
causes, & decrease- of a colossal order—that public expend.ture, supposing it
is proeeeding at the rate of, shall we say, one thousand crores at the present
time (I include of course Allied war expenditure}—you may find .that more
than half of that expenditure has just disappeared over hight. That raises
economic problems of formidable magnitude and I do not know whether the
Honourable Mover. of this cut has thought of the problems that would come
in the wake of that sudden decrease. I have no doubt that he has views om
that subject. But what that does eémphasize is that retrenchment—the
mere wielding of an axe—will not be a simple remedy to apply to the condi-
tions of the morning after the night before. It is" not quite as easy gs tak:
ing Rose’s lime juige .cordial. - e -
“ The Mover of this resolution and several other speakers drew attention to
the figures of increase in the Civil Departments. They said broadly, ‘‘Well,
defence ‘expenditure we understand: that may expand through causes over
which you have mo control. But what about the Civil Departments?” I
-must admit that the figure at ﬁgst sight Tooks horrible. But let us look at
it more closely. What is the cause of this large increase in the order of the
figure in the total of-civil expenditure? I have before me a complete break-
down of these items, and if we do attempt to axe, 1 should like to know
which particular items different sections of the House would chooge to be
axed first,—supposing we were an ad hoc retrenchment committee. 1 will
just refer to some of the_larger items which are responsible for the®total
incrzase of some Rs. 60 crores.
,Tl.lere i interest on debt which this vear stands at Rs. 10 crores. Actu-
ally in the Budget there is a figure of Re. 21 crores. T presume that at any
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rate the Mover approves of the 'policy of borrowing in order’ to counteract
indation and therefore so long as expenditure over which we have so little
control as the unilitary expenditure including the expenditure of other Gov,
emmen@g continues, we have to neutralse that by borrowing and the voluma
of debt increases and with it the amount of interest goes up. That is one’
of the items in the Civil Budget. It is as large as Rs. 21 crores. '

Now I find an item of the Bombay explosion—Rs. 10} crores this year
and another Rs. 5} crores next year. Well I thought the Government of
India were responding to a widespread public demand when without going too
deeply into the litigious aspects of .the matter, they dccided to draw up a’
rapid s,che'mg. of compensation, without waiting to -explore too fully where
the'ﬁnal Ilabll}ty would lie. At any rate for the. moment that is a charge’
against our Civil Departments. -

Sir Muhammad Yamin Khan: Has this Lability been found out by the
Court of Enquify? ' ' -

The Honourable Sir Jeremy Raisman: Those are the amounts for which
we are accepting liability as a reselt of the operations of the Claims Tribunal.
Then we have the assistance to Bengal. As far as I remember, the Hon-
ourable the Leader of the European Group himself last year rebuked mie for.
the ‘niggardly provision which I had made for Bengal and he -was supported
in that by Dr. Banerjea. '

Sir Oowasjee Jehangir (Bombay City: Non-Muhammadan Urban). What
about next year, at the instance of these very gentlemen? ' c

The Honourable Sir Jeremy Raisman: At the moment I have accepted
no liability under this head for next year. .

_Then there is UNRRA. I understand it to be pretty generally accepted-
by this House that we should participate in that and having agreed to parti-
cipation in ii, we must make a contribution which is reasonably consistent
with India’s status in the Comity of Nations.

These are all large figures and they make a very big hole in your 50 or 60
crores of increase. I do suggest that it is.a - little unfair to take the figure
previous to these happenings and the figure afterwards and give the impres-
sion _that there has been a monstrous growth of civil expenditure over which
there should have been more control. I could go on with. several other items,
not as large as -those, but the fact of the matter is that when you try fo geb.
down to the hard core of these things, the amount which is at all debatable
is extraordinarily small. I find, for instance, that the total increase in
General Administration is only of the order of two crores. and that has to
include the effect of all dearness alfowances and all compensatory allowances
of that kind to meet the increased cost of living. When you take into account -
the rize of the Government of Ind.a especially, an increase of twao crores to
-meet the increases in the cost of living in the last few years seems to me
rather to support Mr. Anthony’s and Mr. Joshi’s contention.

‘Sir Cowasjee Jehangir: What does the Food Department cost you extra
" over pre-war times? » - ‘ ‘

The Honourable Sir Jeremy Raisman: The Food Department costs 42 lakhs
but it is not merely that. There again-we .are - involved in the purchase of.

very large quantities of food grains: we are involved in very large financial
transactions. I ask the. ... °~ - )
Mr, T. T. Krishnamachari: And paying blackmail to Provincial
Governments. T o - : . :
" The Honourable Sir Jeremy Raisman: We are glso involved in assisting
Provincial Governments or compensating them for what they consider that
they have.lost. _ : - . o

" T am sorry that my Honourable friend Mr. Krishnamachari deprived me
of the opportunity of dealing with my Honourable friend Ptof. Ranga. But.
I would point out that if we are to cope with the problems of the present
day; and in particular if we are to meet the desire of this House that extra®
vagance should be ourbed and waste minim'zed we must have controllers
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[Sir Jeremy Raisman] - e .
sad advisers in all the various departments which spend money'iﬂi?i ‘
Bt anything, I should say that the staff at our disposal is very inaié:
the now responsibilities which it has had to undertake 'afd ‘so*
_inourring criticism on the ground of a few additional posts,” we ought
tirged to increase our staff and increase the scale of the Finance Department’s:
tontrolling activities. You .cannot control an expenditure of this magnitude’
Without having the staff—and by staff I do not”mean clerks or chapraisies;
jou have to have officers who are capable of standing up to high level offi-.
ters and_algo outside people; you have to have staff of a high level ‘ot ‘Ability

w

and generally high status and of course of”high integrity. )
My friend Mr. Anthony was afraid of misdirected economy. He. thought
" that we should be more generous in certain directions and that our economy:
“should be limited to certain sectors, or rather cerfain horizontal levels rather-
than sectors; in fact, as far as I can make out, what he thought was that we
could produce economy by dealing drast.cally with the superior staff and giv-
"ing more money to the lower staff. Whatevgr may be said of the merits of
that proposal from the point of view of equalising incomes among Gevern-’
ment servgnts, as-a means of reducing the total cost of administration, it is
s very poor ides, because, as has been so often pointed out, the salaries
charge is in the form of a pyramid, and if you reduce the salaries of the Mem-
bers of the Executive Council to one rupee a year and of all the Becretaries
of the Government of India to one rupee a year, that may not pay the cost
of giving the chaprassies, etc., an extra rupee a month 'in one single large
town, much less in the whole of the Government of India. And if you
are to be .generous to the lower staff, as I said, whatever may be said sbout
the merits or the equity of that, the financial effect of it will certainly not be .
one of economy. It is an unfortunate fact that i dealing with the lower
- establishments, on account of their large numbers, a rupee or two a month
‘st that level means crores of addition to the cost. ’

1 was glad to see that Mr. Joshi had something to say for the staff gen-
erally, for the public servant genera]ly and I agree with him that if -we were
fixing new levels of salaries, then there is-something to be said for looking
at the public scrvants’ salaries in the light of emoluments which can te

earned in business circles. .
Sir Vithal N. Ohandavarkar (Bombay Millowners’ Association: Tndian’
Commerce): Legal circles. o T .
The Honourable Sir Jeremy Raisman: I leave out legal circles: the cost
Jould be astronomical. But it is a fact that a Government official in many
wnstances would have opportunities open to him, if he went into business
and if your scale of salaries is completely out of relation to the rewards
which are available for people of that type in business, then you will have a
. very discontented staff. <
In the few minutes left to me I would like to get back to the practical
question of what we can do. My friend Mr. " Krishnamachari made some
epggestions. I would remind the House that even last vear T was not out of
sympathy with the general feeling of the House as regards the desire to
sécure economy. Last year T was heing pressed to appoint a Committea: I
found that different speakers in different parts of the Fouse had entirelv
different ideas as to what the type of the Committee should be, and what
-should be the work-they would ‘do. In the event I followed the ‘course of
consulting the Standing Finance Committee. T - told the House, before the
election to the Standing Finance Committee, that I had come tc; the conclu-
gion that that would ge the best course to follow, and T hoped that the
House in electing members to that Committee would hear thie in mind. As
Mr. Krishnamachari haé said, we have had very useful discussions on this
iuformal wide of the Standing Finance Commjttee. He- feels that the Com-
wittee is perhaps too large to get down to the brass tacks which ought to be
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handled in doing a job like this. What I do feel is this. In order to.evolve
some practical inethod of dealing with this' matter, you must. of course get
‘round the table a certain number of representatives- of this House. Buty!
still feel that it is very much the concern of the -Standing Finance bommlt-
tee. The Standing, Finance Committee deals with proposals for new expen-
diture, and it_has access to departmental officials who have to appear before
it ang answer questxons Now the main djfficulty in the Standing Finance
Committee's procedure’ in the past has been that it merely had to deal with
the menu which was placed before it. What I have in mind is that the Com-
mittee should meet as o Committee witlr wider terms of reference, end should
cosffider in. what way this problem can be tackled. I had this in mind when
the Committee first met, I have invited the Committee themselves to suggesi
in what way their activities could be best  pursued and in what way they
could best contribute to the prevention of extravagance and waste. There
are two reasons why I-think that the Standing Finance Committee mtist -
devote its mind to this question and must in fact advise the Finamee Member
as to how this matter should be tackled. One reason I have already given,
namely, that the Standing Ftnance Committee, after all, is elected by this
House for a purpose which is closely akin to the purpose of maint&ining. eco-
nomy, in fact, it is directly for that purpose. The other reason is this: I
feel that my successor should have the advantage of meeting representatives
of this House and discussing this question round a table, ang in .the non-
formal aspect of the Standing Finance Committee. I feel that the Standing
Finance Committee should sdvise my successor as to what they think.is the
best way in which at this time the question of economy and prevention of
extravegance can most satisfdctorily be pursued: .

*Well, Sir, T have already said that I entirely sympathise with the objects
of the Mover and I sympathise with everything that is common to all fhose
who have spoken on the sub]ect and of course_there is a great deal which is
not common. If I were remaining in charge of the Department the method
that T would proceed on would be what I have indicated. I feel my succes-
sor would study the proceedings of this House with great interest, I have no
doubt he will study the proceedings ir th's particular debate, and I hope,
when he comés to meet the Standing Finance Committee, they will be able
to make to him some valuable suggestions to which I feel sure he' will have
a receptive mind. He-has considerable experience in dealing with questions
of public expenditure, and he has long administrative experience, and T have
no doubt that he will be able to consider this matter with the Committee in™
& useful-and practical way.,

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That the demand undef the head ‘Finance Department’ be reduced by Rs. 100.”

The time is up, then we have to go to the next motion. The timet for the
European Group has expired, and therefore it iz now the turn of the unattach-
ed Members.

Nawabzada Muhammad® Liaquat Ali Khan (Rohilkund and Kumaon Dm-
sions: Muhammadan Rural): On a point of order, when you stood up to put
ths motion to vote there were still 8 few séconds left. Once you had started
putting the question, the motion must be put to vote, -whether the iime is
up or it is not. °

Mr. Deputy President (Mr. Akhil Chandra Datta): Is that the desu-e of the
Houre? —

Eondurable Members: Yes. ,

Mr. Deputy President (Mr Akhil Chandre Datta): I was going to put it
fo vote, but was told that the time was up.
Mr. N. M. Joshi: The time is at the disposal of Unattached Members.
Honourable Members: *Order, @ler.

Mr. Deputy Presijent (Mr. Akhil Chandra Datta): The question is: .
"Thﬁt».thgudeymand ugder tgxe head ‘Finance Department’ be reduced by Rs. 100.

a
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Mr. G. W. Tyson: In view of the very satisfactory reply oi the Finance
Memnber 1 want to withdraw the cut motion,

e Mr. Deputy President (Mr. Akhil Chandra Datta): It is too la.te now.

The Assembly divided:

AYES—57

Abdul Basith Choudhyry, Dewan,
Abdul Ghani, Maulvi Muhammad.
Abdul Qaiyum, Mr.

Abdullah, Mr, H. M.

Ahsan, Mr, Muhammad.

Anthony, Mr. Frank R.

Ayyangar, Mr. M, Annthunytm
Banerjea, Dr. N.

Chapman- Monnmer, Mr. T.
Chethar, Mr. T. S. Avinashilingam,
tt , Mr, Suni Vencatachelam.
hury, Mr, Muhammad Hussain.

Chunder, Mes. N. C.

Daga, Seth Sheodass.

Dam, Mr. Ananga Mohan..

Desai, Mr. Bhulabhai J.

Deshmukh, Mr. Govind V.

Essak Sait, Mr. H. A. Sathar H.
Fazl-i-Haq Piracha, Khan Bahadur Shaikh.
Gauri _Shankar 8ingh, Mr.

Ghiasuddin, M® M.

Habibar Rahman, Dr.

Hans Raj, Raizada.

Hugde, Sri K. B. anara]p

Hosmani. Mr. S. K

Inskip, Mr. A. O,

Ismail Khan, Hajee Chowdhury Muhammad.
James, Sir F, E.

Krishnamachari, Mr, T. T.

Lahiri Chaudhury, Mr. D K e

Lakhichand, Mr.. Rajmal.

Lalchand Nnva.lru, Mr,

Liaquat Ali Khag, § awabzads Mubkammad.

Mangal Singh, Sardar.

Mans Subedas, \

Mehr Shah, Nawub Sahibzada Slt Sayad
Mubammad.

Misra, Pandit Shambhudayal. -

Naidu, Mr. G. Rangiah.

Nmnng, Syed Ghulam B}uk

Neogy, Mr. K. C )

_Pu.nde. Mr. Badri Datt.

Raghubir Nurain Bmgh Choudhn

Ram Narayan Smg:

Ranga, Prof.

Reddiar, Mr. K. Sitarama.

Sant Bingh, Sardar.

Satyanarayana Moorty, Mr. A

Siddique Ali Khan, Nawab.

Sinha, Mr. Satya Narayan.

Sri Prakasa, Mr.

Srivastava, Mr. Hari Shann Prasad.

Stokes, Mr. H. G.

Subbarayan, Shrimati K Rldhs Bai.

Tyson, Mr. G. W.

Y umin Khan, Sir Muhammad

Yusuf Abdoola Haroon, Seth.

" Zafar Ali Khan, Maulana.

NOES—-37.

Ahmad Nawaz Khan, Major Nawab Sir.
Ambedkar. The Honourable Dr. B. R.
Azizul Huque, The Honourable 8ir M.
Benthall, The Honourable Sir Edward
Bhagchand Soni, Rai Bahadur Sir Seth.
Caroe, Sir Olaf. '

Chatterjee, Lt.-Col. Dr. J. C.

Daga, Seth Sunder Lall.

Dalal, Dr. Bir Ratanji Dinshaw,

Dalal, The Honourable Sir Ardeshir.
Dalpat Singh, Sardar Bahadur Captain,
Ghuznavi, Sir Abdul Halim.

Habibur Ra.hman, Khan Bahadur 8heikh.
Haidar, Khan Bahadur Shamsuddin,
Imam, Mr. Saiyid Haidar,

Ismaiel Alikhan, Kunwer Hajee.

Jawahar Singh, Sardar Bahadur Sardar Sir.

Joshi, Mr. N. M.
Kamaluddin .Abhmad, Shams-ul- Ulema
Khare, The Honourable Dr. N.

The motion was adopted.

Krishnamoorthy, Mr. E. S. A.

Kushal Pal Singh, Raja Bahadur.

Menon, Mr. P. .M.

Mudaliar, The Honourable Dewan Bahndnr
Sir A. Ramaswami.,

Mudie, The Honourable Sir Francis.
Piare Lall Kureel, Mr. . -
Raisman, The Honourable Sir Jeremy.

Roy, The Honourable 8ir Asoka.

Shabban, Khan Bahadur
Kadir Muhammad.

Sheehy, Sir Jokm.
8pence, Sir George. -~

Mian Gulam

Srivastava. The Honourable Sir Jwala Prasag.
Sultan Ahmed: The Honourable Sir.

Sunidaresan, Mr. N.
Thakur Sikgh, Capt.

Trivedi. Mr. C. .M.
Tyson, Mr. J. P

s

DeMAND No. 283—DEPARTMENT oF l.aABoUR—contd.
Labour Policy of Government of India—contd.
Mr. Deputy President (Mr. Akbil Chandra Datta): Discussion will™now be
reswined on the cut motion moved by Mr. Joshi yesterday.
Prof. N. G, Ranga: Sir, myself and my Party wholeheartedly associate our-
selves with the cut motion moved by Mr. Joshi.
Some Honmourable Members: The question be now put.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question’is. .
Mr. H. A, Sathar H. Essak Sait (West @

What about the Government'’s reply?

ast and Nilgiris: Muhammadan) .

Mr. Deputy President (Mr. Akhil Chandra Datta): 1 waxted bu't did not find

anybody getting up.
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seat('?t this stage, the Honourable Dr. B. R. Ambedkar was seen to rise in his
-Mr. Deputy President (Mr. Akhil Chandra Datta):- Does the Honourable.
Meinber want to speak? ' :
The Honourable Dr. B. R. Ambedkar (Labour Member): Yes.
Mr. Deputy President (Mr. Akhil Chandra Datta): The House is impatient.
_The Honourable Dr. B. R. Ambedkar: T will try to keep my patience, I
will promise that. ,. '

Tn the course of the observations which Mr. Joshi made yesterday in support
_ 4py Of his cut rhotion, -he levelled certain charges against the Labour

. Department. At the conclusion he not only stated thabt the Labour
Department had failed in dealing adequately with the duties which are cast
upon it to conserve and protect the interests of the workers but he also end:d
by saying, which T thought was a samewhat extravagant observation, that
the Labour Department had not even sympathv for the worker. 8ir, the
speech delivered by my Honourable friend was delivered by him in a more or
less telegraphic fashion, omitting prepositions, participles,. conjunctions and
disjunctions and certainly did not advance any detailed -arguments in supvort
of his conclusions and T therefore feel at a certain disadvantage in dealing
with his cut motion. T however propose to do my best to meet his-charges.

Rir, the first charge that he levelled against the Lahour Department was
with respect to dearness allowance. His first accusation was that the dearness
allewance granted by the Government of India was hot adequate and the second
ground was, if T unders)ood. him correctly, that in the scheme of dearness
allowance sanctioned by the Government of India there was ne kind of unifor-
mity. With regard to the first part,"I think Mr. Joshi will agree that the
notions of adequacy must necessarily differ. It will be difficult to find two
people who could agree on the exaet quantitative measurement of what ade-
quate dearness allowance would mean and therefore I do not wish to enter
upon that aspect of the case. What however I would like to draw the atten-
ticu of the Honourable House to is that the Government of India has always
been taking considerable interest in the matter of the dearness allowance and
has been watching the situation; that it has from time to time taken steps in
order to incresse dearness allowance is beyond question. To give oply a few |
facts to the House, I think it will be recalled that the first dearness allow-
ance was given in August 1942. It was thereafter increased in January -1948.
1t was further incrensed in June 1943.(An Honourable Member: What was
the amount of dearness allowance in 1942?'") T really have no time to go into
details and I hope the Honourab'e Member will let me proceed. It was
further increased in March 1944. We have not only increased dearness allow-
ance but we have also from time to time increased the higher limits
of the workers who should be entitled to get dearness allowance. On the firss
pecesion, when dearness allowance was given the highest limit fixed- was 100.
The second time when it was increased, the highest limit was also increased
to 120. On the third occasiofl, it was raised to 150 and on the fourth occasion
it was raised to 250. I may tell the House that the Government of India is
most actively considering the question of further increase in dearness allow-
ance and I hope and trust that before long the decision of the Government of

. India in this matter will be announced.

With regard to the question of want.of uniformity, I will_very readily admit
that there is no uniformity, that different classes of employees of the Gov-
ernment of India are paid at different rates. But, Sir, the question I would -
like to ask is—who is responsible for- this want of uniformity. I have no
hesitation in saying that if anybody is responsible for the want of uniformity
in dearness allowance it is Mr. Joshi himself. ’

Mr, N. M. Joshi: Whv? T am not the Government.

The Honourable Dr. B. R. Ambedkar: When I say ‘Mr. Joshi' I mean the
whole of the labour organisation. It is they who are responsible for this want
of uniformity. What has happened in the matter of the grant of dearnesg
allowance is this. You have got different sections in the labour world. You
have got a body like the Railwaymen’s Federation, a body like the Posts and
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Telegraph Union, like the Textile Union und so on, and there ard lot of other
people among the working classes who have practically next to no organisa-.
tion. 1 think Mr. Joshi will agree that the policy followed by most of these
labour organisations is reall not,hin%l else but a policy of organised loot, the
first- man trying to take whatever he can from the Government of India,
leaving the rest of the people uncared for. (Here is the Railwaymen’s Federa-
tiou which meets the Railway Board, uses its powerypolitics and compels the
Railway Board to grant the highest degree of dearness allowapce. Then comes
the Post and Telegraph Union. They wait upon my Honourable friend in
charge of that department. They threaten him with sfrike. They tell , him
that they are the most essential part of the service to the country and they
ko out from him something which they think is best for themselves. 'The
rest of the people have nobody to look after their cause and I have ocertainly
not seen any move on the part of what are called the Alldndia Trade Union
«Congress or the All-India Labour Federation to come together and work »ut
a policy which could be applied uniformly to gll the working classes and to the
men in the service of the Government. : :

Mr. N. M. Joshi: Is it not the duty of the Government of India to formu-
late a uniform policy? _ ' T
_ The Honourable Dr. B, R. Ambedkar: Yes, certainly, if we are left free
to do so. But every time a section of the labour world ¢omes up and uses its’
-dagger and says ‘We shall not work and we shall go on strike unless you gf®
us this or that’, the Government are certainly very helpless in the matter. (4n
Honourable Mewmber: ‘“Why don’t you meet together?’’) Then Mr. Joshi
referred to want of attention to unemployment caused by involuntary eircums-
“tances. If I followed him correctly, he referred in somewhat  contemptuous
terms to the circular issued by the Central Government to the Provinces and
to the employers telling them that it was the view of the Government of India
that when®bver there was any involuntary unemployment due to shortage of
ccal ot shortage of raw ‘material, the employers should pay certain compeusa-
tion to their employees. In our letter to the Provincial Governments, we had
informed them that the Government of India was prepared for a certain scale
of paymept to -be made to the workers during this period of unemployment.
We had to'd them that they should pay 75 per cent. of the ordinary rate of
pay for the first fortnight and for the second fortnight, they should pay 50
per cent. of the wages, that the period for which this benefit w;;s to be payable
was one month and that the waiting period should be seven months. Mr:
Joshi ended by .saying that all that the Gogerhment of India had done was
to utter this pious wish and {eave the matter there, that they had taken no
further step in order to see that these benefits were actually made payable.
Now, Sir, I should like to point out that if Mr. Joshi had read the letter that
we circulated to the Provincial Governments and to employers, he would
-have seen that we had also made some definite ppoposals with regard to meet-
ing the cost of this involuntary unemployment. In the circular letter sent
~out, we had stated_that the cost of these benefits paid to workmen for in-
voluntary unemployment would be admissible as a revenue —expenditure f(fr
incomnestax and for E. P. T. purposes. Obviously, then, if T mav say so, this
was a specidl clause in the letter and we did not think anvthing more wes
necesgarv. There is in addition to that Rule 81-A -of the Defence of Tndin
Rules, under which it is perfectly open’to workers who have been thrown
. out of employment by reason of these circumstances to apply to the Provin-
cial Governments for the purpose of submitting the issue to ar}ntrqﬁoq. ]
ar1 glad to say that the matter is now being pursued in"fhat.d';rectx?n. As
Honourable Members are aware, there is a case of arbitration going' -on
‘belween the employers in Ahmedabad and the workers there on this issue.
“The third point which Mr. Joshi mentioned was connected with workmen's
compensation. I was not able to get at exactly, thg, gravamen of bls ch'arge
as to what was the deficiency in the .position ‘as it GXIBtGd- in this country
wnd what exactly he wanted me to do. What I got from him was_that he
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thoughit tpgt compensation was not adequate. Now, the House will recall that
our definition .of wages in the Workmen's Compensation Act/ is s very wide
one. .It not only “includes money wages, but it also includes everything
that is capable of being estimated in terms of money. From this it will be
clear that wherever there is o case of compensption to workman, he is not’
only entitled to get compensation on the basis of his money wages, but he
ig algo entitled to get compensation on his money wages plug dearness ‘allow-
ance” Mm Joshi mentioned. the further fact. that while in Great Britain the
lmy_ has been altered, we have done nothing of the kind in this country. He
said that during the war the benefits payable to workmen under the Work-
men’s Compensation Act in England have been enhanced. I have looked up
.the matter and the position is really this. I am sorry to say that Mr. Joshi
bas not really understood what the difference is. As Honourable Members
of the House will be awdre, the English law makes payment under Workmen'’s
Compensption periodical, while in India our payments are mostly lump sum
payments. 'Bhis has a very important effect. In the case of lump sum
compensation a workman weceivef his payment and he is out -of the picture,
nobody has any continuing Hability about him, either his employers or the
Government. But in cases where the liability to pay is a continuous liability
by reason of the fact that the benefit extends for a period, obviously the
liability i continued on the employer, and just as an employer is liable to
pay for instance dearness allowance to a workman, who is in employment, in,
the same way, an employer is also required in English law to pay enhanced
compensation by reason of the fact that payment being periodical the liability
to pay eontinues. If it was the desire of the House that our system of
Workmen's compensation should "aleo” be so.altered that instead of lump sum
to a worker, we. should pay him periodical payment either for life or to his
children until the time that they come of age,ino- doubt the case that has
been in England will also become operative in this country.

Mr. Deputy President (Mr. Akhil Chandra Datta): It is the desire of the
House—not a ruling from the Chair—that -you should be brief. It is the
desire of the House that the next motion should be reached. It is for you
to consider. . ' - ’ ‘

8ir Cowasjee Jehangir: No, Sir,’ it is not the desire of the House, at any .
rate I wish to hear him. . ’

Mr. Deputy President (Mr. Akhil Chandra Datta): Order, order.

- Bir Cowasjee Jehangir: It is not the desire of the House, Sir. You speak
,in the name of the House, Sir. I say so far as this part of ‘the House is
concerned, we desire to hear him. ' o

Dr. P. N.-Banerjea: There are other Honoursble Members who desire
that he should conclude his speech. _ ‘

Sir Cowasjee Jehangir: But we want to hear him.

Mr. Deputy Prestfent (Mf Akhil Chandra Datta): You do not constitute
the whole House. . N :

Mr. Abdul Qalyum: That is right. - _

The Honourable Sir Sultan Ahmed: -After all, Sir, this side of the House
wents to hear himn - _

Mr. Deputy President (Mr: Akhil Chandra Datta): Where is the trouble ?
I am telling over and over again that it is not a ruling from the Chair. T
is only a request from the Chair to the Honourable Member, and it is for
him to decide whether he wishes to comply with it or not..

The Honoursble Dr. B. R. Ambedkar: Sir, the next point which ~Mr.
Joshi made was with régard to Technical Personnel Ordinance. He said {hat
this Technical Personnel Ordinance - hag in it.the principle of peguahty» of
treatment between ‘employer and the employee. The point that is sought to
* be made out there was that under the Technical Personnel Ordinance, an
employee is not free, to resign from his employment, while pnder the same
.Ordinance an employer is free to discharge sn employee. Sir, I should like.
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to state the true position as ‘may be found from a reading of thls Ordmsnoe
The true position -is this: that an employee is not required to obtain permis-
sion of his. employer if he wants to resign. What is required by the Ordi-
nance is. that he should ask permission. of the Tribugel if he wants to resign.
On that point, I think Mr. Joshi is somewhat misinformed. Then, er, with
regard to the power of the employef to discharge, -the position agam is ®his.
That, as a rule, he is not allowed to discharge or dismiss an employee unless
he has obtained permission of the Tribunal. To that there is undoubtedly
one exception and that exception is that in case of insubordination or mis-
conduct which calls for disciplinary action the employer may dismiss his
employee without obtaining the  permission of the Tribunal. Now, 8ir, I
do not think that this particular provision which permits an employer to
get rid of an employee who has misconducted himself or who is 1nsubordl-
‘nate can be a ground for complamt

Mr. N. M, Johsi: Who is to judge? *

The Honourable- Dr. B. R. Ambedkar: I ahould like to ask Mr. Joshi,
who judges in ordinary cases where the Tribunal does not become operative?
In the way in which our industry is organised it is the emplover who has—
nghtly or wrongly—the right to dismiss & worker whom he thinks is of no
gervice to him. Therefore I think there is no point in that. But what I
wanted to inform the House, and Mr. Joshi particularly, is that in order that
there may be no abusc of this provision we have amended the Ordinance in
two important particulars. The first thing that we did—and that was done
expressly at the desire of Mr. Joshi—was to constitute a,dvmory committees’
to be associated with the Tribunal! On these advisory committees there are.
representatives of labour, and I have not the slightest doubt that with the
help of these advisory committees, constituted as they aré, they will be able
to bring to the attention of the Tribunal such cases which they have reason
to believe are due to-victimisation,

The second and the most important step which has now been taken is this.
We have now issued an order calling upon the Chairman of the Tribunal to
place on record his reasons for “not allowing an employee to resign or to quit
his job. This is a provision which we have—borrowed from ‘the Criminal Pro-
cedure Code, so that at the centre of the Government it would be possible
for us to know whether there were legitimate and proper grounds for the
Chairman_of the Tribunal not permitting an employee to resign his job.

Sir, Mr Joshi then proceeded to point out that the conditions in coal mines
were not very satisfactory. ‘I do not claim that the conditions are ideal but
I do like to say that the Labour Department has ‘taken definite and gquite
large steps to bring about better conditiong in coal mines.- We have now been
working our coal mines with two types of labour,—local labour and the labour
which we have imported ~from outside, principally. from®«the . Gorakhpur dis-
trict of the U. P. I should like to give the House certain figures with regard
to wages. The Gorakhpur labourer gets 12 annas per day as basic wags; in
addition to that he gets four annas of production bonus and he gets four
annas of extra allowance for working underground. Then we give him food
free, the cost of which comes to 14 annas per day per man.

‘Mrs. Renuka Ray (Nominated Non-Official): Sir, on a point of order, T
think the Honourable Member has taken 25 minutes already.

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourab‘e Member
in charge can be’ given more than 20 minutes,

Mr. N. M, Joshi: The -rule 7is 20 minutes. -

Mr. Deputy President (Mr. Akhil Chandra ‘Datta): No- 20 minutes or
more if necessary.

; ‘The Honourable Dr. B. R. Ambedkar: As I smd 8ir, apar$ from these
wages the Gorakhpur labourer is given 14 annas _per day for his food. He
has free housing and free medical aid.



GENERAL BUDGET—LIST OF DEMANDS 1461

Coming to the other colliery labour, their wages stand as follows. There is
an increase in cash wages of 50 per cent. over the pre-war rates which were
8 annag on the surface and 14 annas underground. Then he or she gets
certain rations. The local colliery labourer gets 4 seers of food graims per
worker at controlled rates for himself or herself and 4 seers for each adult
dependent and 27seers for each child between two and twelve years. In addi-

+ tion he or she gets one-fourth of the basic ration in cereals and dal at the
concession ‘rate of six seers to the rupee.© Each worker also gets one sger of
rice free of cost for each day of attendance. In addition to that he gets cash
benefits - which are two annas per day of attendance to a worker who has no
dependent, three ‘annas to & worker with one dependent, five annas to one
with an adult dependent and a child or children.

Mr. 8ri Prakasa: Sir, on s point of order. So fam as I know, the option
to allow a Government Member to spesk for more than 20 minutes, to which
you referred, was for the Member in tharge and not for any Member of
Government who might jump up and speak. In this case the Member in
charge is the Finance Member whose motion is before the House. It is not
the Labour Member’s motion.. L S _

Mr. Sami Vancatachelam Chetty (Madras: Indian Comrgerce): Sir I move
that the question be now put. . . .

Several Honourable Members:  The question may now be put. .

The Honourable Dr. B. R. Ambedkar: Sir, I cannot be disturbed in this
fashion. : : ‘

Mr. Deputy President (Mr. Akhil Chandra Datts): Order, order. Closure
motion can be moved only after the speech is finished. I have done all that
I possibly could to help the Opposition with regard to the next motion, but
I have no option now. .. -

- Mr. Abdul Qaiyum: Sir, on a point of order, the Government Member can
speak for 20 minute or more. But the point is, is it to be left to the sweet
will of the Government Member himself to spin out his speech to inordinate
lengths? Or is it for the Chair to decide whether the Honourable Member
has had sufficient time or not? I contend that this power lies solely with the
Chair and the Government Member cannot be allowed to spin out his speech
to any length he likes. " I contend he has had sufficient time. -

Mr. Deputy President (Mr. Akhil Chandra Datta): It is a very delicate
thing for me to say that he has had enough time to speak’ or that he is’
taking time deliberately. .

- Several Honourable Members: . The question may now be put.

Mr, Sami Vencatachelam Ohetty: I rise to a point of order. Evidently the
Chair is under the impression that I cannot move the motion for closure, but
I think this time as the Honourable Member has resumed his seat I can move
the closure motion. ' ' ‘

Mr. Deputy President (Mr, Akhil Chandra Datta): It is a convention that

closure motion cannot be gpoved when a Member is speaking. But the point
is that the Honourable Member did not take his seat because he had finished
his speech but because he was interrupted.
- 'The Honourable Dr. B. R.  Ambedkar: Then, Sir, Mr. Joshi said that the
Labour Department was short-staffed. I am rather surprised how Mr. Joshi
came to make that statement. I would like to.inform the -House anbout the
staff which has been employed by the' Labour Department quite recently. So
far as the coal mines are concerned. we have got the Chief Executive Officer
for the Coal Mines Welfare Committee. He has got a Chief Welfare Officer
under him and under him are two Inspectors—one of them is a lady welfare
inspector. Then, Sir, we have a Director o{@Unslqll_ed Labo‘ur Supplv. He
has under him three Deputy Directors and four Assistant Directors.

(At this.stave, there was a loud uproar and thumping of the table on the
Opposition Benches.) 1 will bo th ‘ . otl

m: Your demand will_be .thrown out completely.

ghk Aﬂb:i;lc}ug;zu Dr. B. R. Ambedkar: There are 20 officers under ‘the

Chief Inspector of Mines. Then. in addition to that we have mow appointed



.~ 1402 ; 4 . LEGISLATIVE ASSEMBLY [18TE MAR. 1945
[Dr. B. R. Ambedkar] .. il ' BN

8 Chief Labour Commissibner at the Centre. Under him there are three
- Deputy Labour Commissioners who will be in charge of all the welfare
activities, o , ' .
_ Then, Sir, Mr. Joshi said that the Labour Department was always. behind
. time in taking action, that delsy was the rule. -On this point what I would
like to submit is this that in the circumstances in which we are carrying on
the activities of the Labour Department delay is inevitable. .We have got to
consult the Provincial Governments, we have got to consult the organisers of
labour, we have got to consult the employees. All this must necessarily take
time, and therefore I do not think that there is any point in Mr. Joshi seying
that we delay matters. .

M. N. M. Joshi: Mr. Deputy President, I rise to a “point of order. Ts
/it your ruling that a Member of Government ‘can speak at any length? I
want a rulihg from the Chair definitely. . . . . .

.Mr. Deputy President (Mr. Akhil Chandra Datta): 'I- understand the:
Honourable Member®has finished his speech. ’

Mr. N. M. Joshi: Sir, I want to save the time of the House, and theréfore
I ask leave of the Houge to withdraw my cut otion. '

The Honourable Dr. B. R. Ambedkar: I would like to say one thing that
if my Honourable friend, Mr. Joshi, had told me that he was going to with-.
draw his cut motion, I would not have spoken as long as I have done.

Mr. N. M, Joshi: Mr. Joshi is & man who shows courtesy to everybody.
But if the Honourable Member does ' mot show courtesy to me, I am not
bound to show him courtesy. ,

Mr. Deputy President (Mr. Akhil Chandra Datta): Mr. Joshi” was not bound
to give any previous intimation to the Honourable Member to the effect thal
he was going to withdraw his cut motion.

The motion was, by leave of the Assembly, withdrawn. .

‘Weed for immediate Resmposition of Ban on Employment of Women
under ground in Mines

Mrs. Renuka Ray: Sir, I move:

“That the demand under the head ‘Department of Labour’ be reduced by Rs. 100.”

Sir, since August 1943 and December of the same year, when the ban on
women working in underground mines was first withdrawn, there has been a
consistent and insistent protest throughout the country against this undesirable
action. The Government of India are f8lly aware that they have not only
violated an international pledge but that they have considerably shocked and
offended world opinion.

A year ago, at the request of the All-India Women’s Conference, I moved an
adjournment motion asking that the baf be re-imposed immediately, and my
Honourable friend, Mrs. Subbarayan, also spoke op a cut motion op labour
during the Budget Session on the same subject, but the plea of the Honourable
the Labour Member at that time was that this was a very temporary measure
only to be carried on till the next harvesting season and not for the period of
the war that arrangements were being made to remedy the labour shortage, and
that once these arrangements went through the ban would be lifted. Sir, the
attitude was that we were creating all this song and dance about nothing since
the period was to be‘very short. A year has come and gome and today I think
the attitude has hecome far more adamant. .The Honourable the Labour Mem-
ber has made it only teo clear that he does not intend to re-impose that ban.
The Monourable Members of t¥s House are only too well aware of all the
circumstances and realize fully, I am sure, that the arguments that have been
put forwerd if they had come from & merciless type of capitalist employer, could
have been understood. . . .

[At this stage, Mr. President (The Honourable 8ir Abdur Rehim) resumed
the -Chair. ] - '

But how they could have been ratified and even~advanced by those who are
primarily responsible for the protection and the well being of the common
people, it passes our comprehension. ‘
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Sir, I should like to have the support of the House, of all Members—either
on this side of #he House or on the other,—of all Parties, ineluding the Govern- *
ment, because this is a legitimate demand the infringing of which leads to the
infringing of one of the mos® elementary canons of human decency.

Sir, 1 move. '

Mr. President (The Honourable Sir Abdur Rahim):i Cut motion moved :

‘Thav the demand under the head ‘Department of Labour’ be reduced by Rs. 100."

Some Honourabls Members: The question be now put. .

_ The Honourable Dr.‘B. R, Ambedkar: With regard to this cut motion, it is
difficult within the short time that is at my dispossl to desl with it adequately.
I ‘would -begin by saying that the last time when this question wag debated on
an adjournment motion, I made the statement that in taking the decision which
the Government of India took I felt very unhappy abopt it. And I am still very
unhappy about it. But the circumstances are such that it is impossible to take
any other action than what we took. If the House will bear with me for a few
minutes . . .. : .

Some Honourable Members: Xo, no.

The Honourable Dr. B. R. Ambedkar: . . . . . I would tell the House the
relevant circumstances which forced our hands in this matter.

I should like to begin by stating to the House what the position with regard
to coal was. In the year 1941 the total raisings were 20,881,000 tons. In 1942
they fell to 29,270,000 and in 1943, the critical year in which we were forced to .
lift this ban, the total production of coal had fallen to 28,758,000. The House
will at once realise that within & year there was a fall of something like' 6,628,000
tons. It is unnecessarygfor me to dilate on the fact that coal is ohe of the most
important raw materials both for industry as well as for the war effort. It was
impossible for any Government to sit with folded hands and to watch with in-
difference what might be called a tremendous fall in the production of so
important a material as coal.

The next thing to which I should like to draw the attention of the House is
the number of collieries that were opened during these years. In 1941 the total
number of collieries in operation was 440. In 1942 they had risen to 670 and in
1943 the number had gone up to 706. In the ordinary course of circumstances,
this enormous increase in the number of collieries in 1943 should have given us
a larger quantity of coal than we actually had, but we were faced with this most
curious phenomenon, namely, that on the one hand we had an increase of 366
collieries while on the other we had a fall of 6,628,000 tons of coal.

Let us look now to the labour‘position. In the year 1941 the total number of
workers employed in coal mines was 2,11,601. In 1942 the total employed
wes 2,08,742. In 1943 it was 2,05,822. Comparing them with the
number of mines opened, it will be seen that here again we had a very
strange phenomenon, namely, that although the mineg had increased, the labour
force had decreased considerahly. In fact the totalgdecrease was 4,879. But
this does not complete the story. In fact many have not realised what exactly
was the crucial fact. Thaet will be realized if the House were to know the
number of coal cutters that are employed in the coal mines. In 1941 the total ¢
number of coal cutters employed was 55,691. In 1942 they fel] to 51,488, and in
1943 they fell to 45,806, a drop of 40,385. It is unnecessary for me to tell the
House that the coal cutter is a prime mover in the process of producing coal.
It is no use having a very large labour force round about the coal mines if you
have not got a sufficient number of ®oal cutters. Coal cutting is the hasic
primary activity. This is the crux of whole problem; namely, that this import.-
ant class of workmen had dwindled by no less a figure than, 10.385.

The reasons why these coal entters had dropped are, of course, well known to-
the House. There was in the area where the coal mmes are situated tremen..
doys possibilities opened up by the various industrial establishments, by various.
mffitary works, alternative employments, where wages were considerably higher-
than they were in the coal industry. The alternative employment had also this»
advangage, namely, that it was work on surface, which, other things being equal.
is undoubtedly far more attractive than work underground. The third reasom
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why the coal cutters preferred to quit the mines in favour of th® other employ-
went on the surface was because the coal cutter could take his wife along with
him and get her earnings added to his own and thus tacrease the family earnings.
1t he worked in the inines he could not benefit of her earnings because of the
‘ban. This was probably the greatest inducement which the coal cutter had in
urd:ll; to quit the mine and seek alternative cuployiments that -were within his
reach. : .

Now, I have no doubt that nothing else would have helped to bring back the
coal cutter except to allow his wife the opportunity to work with him and earn
& wage. In my judgment nothing else could have gnabled us to retrieve the
position and get back the coal cutter into the coal mine, we have been told that
we could have got back lakour to the coal mines by increasing wages. On this

. point what I would like to say is this, that this is an argument which within
limits hes its force but that when carried to extremes turns out to be worse than
useless. My friend Mr. Joshi yésterday referred to the fact " that they paid
enormous wages to coal miners in England "and that it was the best -paid
industry. Undoubtedly so. But Mr. Joshi forgot the fact that even in England
where they pay such enormous wages to the coal miners, there has*been an
enorméus shortage of labour available for coal mines. Therefore, Sir, the point
is this, that wages could not be that sovereign remedy which it has been suggest-
ed to be. In our judgment, and I think it was a correct judgment, the only

method of retrieving a very bad and a very serious situation was to take the-

decision that we have taken. .
There is anether point which is urged against the degision the Government
has taken. I should like to meet this point quite squarely because it is an
. inportant point the force of which I confess I haye always felt—namely, that
there is shortage of coal in England and in other countries but there women are
not allowed to work underground, why should then we allow:women to wark

(

anderground in India? Now, Sir, the answer to that is twofold. In the first :

place in other countries like England, where women are not allowed to work
underground, they have the ualternative remedy of conscription. Thev can
compel people and they do compel people to go and work in coal mines. I have
very recently read a repart that in Belgium, the 1941 class recruits required to.
serve in the army instead of being-sent to the front were sent by the Belgian
Government to go into the ‘coal mines. That power, as the House wil] realise,
is not available to us and therefore we could not follow that remedy.

Now, Sir, the other reply that I would like to give is this. In all those
. rountries like Great Britain, South Africa and other countries, there has been

no tradition of women being employed underground. Their women worked at’

one time but that was probably for 80 or 70 years before. I appeal to the House
to take a realistic view of this matter. In our own country is it not a fact that
up to 1937 women did work in coal mines? Is it not a fact that women in this
country were working in cof mines till eight years ago? Can anybody in India
say as people in England say that our women have ceased to work underground
for a century and that therefore this is & new departure?

The Honourable lady who moved the cut motion, I think, has forgotten what
was the view of the All-India Women’s Conference in 1984. I should like to-
explain it to the House. The Government of India had taken certain steps
practically from 1929 with a view to close the employment of women under-
ground and, as the House will remembers they had laid down a proportion, a
dwindling proportion, so that according to that programme women would have
ceased to work in coal mines in 1937. This was long before there was any talk
about a convention. What was the attitude of the All-India Women's Confer-
‘ence? I find that this matter was taken up for consideration by the All India
Women's Conference in their session held on the 26th December, 1984.. Acooxﬁ;
ing to the report which I have in my hand. (Interruption by Mrs. Renuka Ray).
Please do not disturb me. The All India Women’s Conference set up &
‘Committee to consider this question and I would like to read onmly two short
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‘sentences, which”econtain the view that the All-India Women's Conference took
of the action of the Government of India. Sir, I will read from page 53. The
report first gives the advantages and then gives the disadvantages. The report
{1 should like to tell the House that the lady who has moved the* motion was a
member of this committee appointed by the All-India Women's Conference)—
begins by saying: . . "
_ “'Our impression about the eflect of the climination of women from underground work
I that it is on the whele not suited to the conditions in ‘whic}\ the miners live.

- Then, Sir, they conclude by saying:

“If these women are removed from underground work in the present condition, the

distress will be sd great in the miners’ homes that it will far outweigh the evils of allowing
them underground.” ' : -

N\
(Interruption by Mrd. Renuka Ray.) ‘
) Mr. President (The Honourable Sir #bdur Rahim): The Honourable Merm-
Jber 1s not giving way. .

The Homourable Dr. B. R. Ambedkar: Sir, it is true that when this matter

was considered by the All-Indig Women’s Conference at their session held in
1985 they came to the conclusion that they would support the International
Convention which was passed, in spite of the fact that they saw grave objections
to the course pursued by the Government of India. Now, Sir, I claim that this
view that the All-Tndia Women’s Conference took of in 1985 which was so
different from its view expressed in 1934 was due to the passing of the Conven-
tion and T win sure that if in 7935 the Convention had not been passed, the All-
India Women'’s Conference would have continued to agitate against the decision
of the Government of India to eliminate women from coal mines. I do nof
want to say that there are any sinister motives for the change of front on the
part of the All-Tndia Women’s Conference in this matter but I would like to say
that I am not prepared tp believe that within the ten years that have elapsed
there has been, such a revolution in the moral and political conscience of the
people, of this country that they are not prepared to-tolerate the action which
Government has taken action which is purely to meet an emergency and which
will be annulled as soon as the emergency vanishes.
" Sir, T have beth told that after all the number of women employed in coal
mines is only 15,000 and that they have not been able to produce more coal.
Why, then, is it that the Government of India persist in keeping these 15,000
women underground? The answer to .that question is a very simple one. In
the first place .. . .. . ‘ .

Mr. Sami Vencatachelam Chetty: .May I ask if the Honourable the Labour
Member would give an assurance, a firm assurance, that he will continue to
-employ them whatever might be the public opinion?

The Honourable Dr. B. R. Ambedkar: If my Honourable friend has such
a wicked opinion about me, I cannot help him. He is quite entitled to have
whatever opinion he has about me and I am free to have my own opinion sbout
him. I do not think we ought to exchange them on the flgpr of the House.

_The question has been asked as to why we are keeping these women under-
ground? There are three reasons for it. First of all, ‘it hag got to be realised
that in the situation in which we are placed the woman underground cannot be
treated as a single unit by herself. She is a potential. If she goes . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber’s time is up. - , . L

The Honoursble Dr. B. R. Ambediar: I have got spoken for more than
20 minutes. ' ‘

The first consequence will be that if she leaveg the cosl mine, the coal cutter.
will also leave the coal mine and there would be a further deterioration in the
situation. The second ‘consequence will be that if she does nét work, there will
be more absenteeism in the coal mines.. And thirdly that there would be a
further reduction in the number of coal cutters because some cuttery will have
to d» the work of loaders, & work which women now do. As a matter of fact.
the argument that has been sometimes urged thdt tRe women have not been
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able to produce more coal is not correct and I would like to draw the attention
of the House . . . . . .

Several HOnourable Members: The Honourable Member's time is up.
. The Honourable Dr. B. R, Ambedkar: As I said, we have no intention to
keep yomen underground for a minute longer than is absolutely necessary. As
t]_:e ouse is aware, we have taken several measures in order to meet the
situation. We have imported Gorakhpur labour, we have imported machinery,
and we have done several other things. : '

(It being Five of the Clock.)

Mr, President (The Honourable Sir Abdur Rahim): The question is:

*‘Thas the demand under the head ‘Department of Labour’ be reduced by Rs. 100."

The motion was adopted.

N

DemaND No.'1—Customs.
Mr. President (The Honourable Sir Abdur Rahim): The question is:
"“That a sum not exceeding Rs. 92,68,000, be granted to the Governor General in Couneil

to defray the charges which will come in course of payment during the year ending the
Blst day of March, 1946, in respect of ‘Customs’.” ' 8 .

The motion was adopted.

: DEMAND No. 2—CENTRAL Excise DuTies |

Mr. Pregident (The Honourable Sir Abdur Rahim): The question is:

““That a sum not exceeding Rs. 1,63,18.000, be granted to the Governor General in Coancil
to defray the charges which will come in course of payment during the year ending the
3lst day of March. 1946, in respect of ‘Central Excise Duties’.”

The motion" was adopted. ' .

DmuaNDp No. 8—TAxEs oN INCOME INCLUDING CORPORATION Tax.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 1,10,14,000, be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the
31xt day of March, 1046, in respect of ‘Taxes on Income including Qorporation.Tax’."

The motion was adopted.

DemanDd No. 4—S8aLT )
Mr, President (The Honourable 8ir Abdur Rahim): The question is:
*“That a sum not exceeding Rs. 86,03,000, be granted to the Governor General in_Council
to defray the charges which will come in course of payment during the year ending the
Blst day of March, 1846, in respect of ‘Salt’.” '

The motion was adopted.
DeManp No. 5—Oprom

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 1,62,61.000, be granted to the Governor General in pouncil
to defray the charges which will come in course of payment during the year ending the
31st day of March, 1946, in respect of ‘Opium’.”

The motion was adopted.
DEMAND No. 8—PRoVINCIAL ExcIsE

Mr, President (Thg Honourable Sir Abdur Rahina): The question is: .
““That a sam not exceeding Rs. 2,00,000, be granted to the Governor QGeneral in pounCII
to defray the charges which will come in course of payment during the yesr ending the
Sist day-df March, 1946, in respect of ‘Provincial Excise’."”
" The motion was adopted.

DEmMAND No. 7—S8TAMPS

Mr, President (The Honourable 8ir Abdur Rahim): The question is: )

“That & sum not exceeding Rs. 52,43,000, be granted to the Governor General in Council
to defray the charges which wifl %ome in course of payment during the year ending the
Blst day of March, 1846, in refpect of ‘Stamps’.”

The motion was adopted.
DeManp No. 8—FoResTs

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceéding Rs. 22,14,000, be granted to the Governor General in Council
%0 defray the charges which will come in course of payment during the year ending the
Blst day of March, 1846, in respect of ‘Forests’.” .

‘The motion was adoptad. . -

0

-



GERERAL BUDGET—LIST OF DEMANDS 1467
DeMAND No. 9—IRRIGATION, NAVIGATION, EMBANKMENT AND DRAINAGE WORKS
Mr, President (The Honourable S8ir Abdur Rahim): The question is:

« “That a sum not exceecding Rs. 2,66,000, be granted to the Governor General in Council
‘to defray the charges whic¥ will come in course of payment during the year ending the
SISlkday of March, 1946, in respect of ‘Irrigation, Navigation, Embankment and Drainage
works’.”’ . -

The motion was adopted.

‘DEMAND No. 10—Ixpiax PosTs AND’ - TELEGRAPHS DEPARTMENT (INOLUDING
WORKING EXPENSES) .

Mr, President (The Honourable Sir Abdur Rahim): The question fs:

“That a sum not exceeding Ra. 18.81,56,000, he granted to the Governor General in
Council to defray the charges which will come in course of payment during the yedr ending
the 31st day of March, 1946. in Yespect of ‘Indian Posts and Telegraphs - Department
(including working Expenses)’.”’ ‘ .

The motion was adopted. : c

DEMAND No. 11—INTEREST ON DEBT AND OTHER OBLIGATIONS AND REDUCTION OR
v AvVolDANCE oF DEBT

: .

Mr. ®resident (The Honourable| Sir Abdur Rahim): The question is:

“That & sum not exceeding Rs. 1,80,21,000, be granted to the Governor, General in Council
to defray the charges which will come course of payment during the year ending the
‘31st day of March, 1946, in respect of ‘Int®west on Debt and other Obligations and Reduction
or Avoidamee of Debt’.” : '

The motign was adopted.
DeuMAND No. 12—ExXECUuTIVE COUNCIL
Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a reduced sum not exceeding Re. 1, be granted to the Governor General in_Council
to defray the charges which will come in course of pavment during the year ending the
Blst day of March, 1946, in respect of ‘Executive Council’.”

The motion was adopted.

.. Demanp No. 18—CouNcIL oF STATE
Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 1,14,000. be granted to the Governor General in Council
to defray the clarfis which ‘will come in course of payment during the year ending the
B1st day of March, 1946, in respect of ‘Council of State’.’’

The motion was adopted. \ ‘ ‘

L] ) A
DEMAND No. 14—LEGISLATIVE ASSEMBLY AND LEGISLATIVE ASSEMBLY
DEPARTMENT

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 6,86,000, be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the
36:; day of”Mnrch, 1946, in respect of ‘Legislative Assembly and Legislative Assembly

artment’.

_ The motion was adopted. .

DEMAND No. 15—HoME DEPARTMENT , .
Mr, President (The Honsurable Bir Apdur Rahim): The question is:

““That a sum not exceeding Rs. 8,81,000, be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the
Blat day of March, 1946. in respect of ‘Home Department'.”

* The ‘motion was adopted.

‘DEMA¥D No. 16—DEPARTMENT OF INDUSTRIES AND CIVIL SUPPLIES

Mr, Pregident (The Honourable Sir Abdur Rahim): The question is:

““That a reduced sum not exceeding Rs. 34,45,800, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year ending
the 31st day of March, 1946, in respect of ‘Department of Industries and Civil Supplies’.”,

The motion was adopted.

DEMAND No. 17—DEPARTMENT OF INFORMATION 'AND BROADCASTING

Mr, President (The Honourable Sir Abdur Rahim): The questiom is:’

“That a eum not exceeding Rs. 35,10,000, be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year. ending the
Slst day of March. 1946, in respect of ‘Department of Information and Broadecasting’.” H

The Assembly divided :
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? AYES—47,/
Ahmad Nawaz Khan, Ma]or Nawab Sir* ; Khare, The Honourable Dr. N. B.
Ambedkar, The Honourable Dr. B. R. » Krishnamoorthy, Mr. E. 8. A.
Anthony, "Mr. Frank R. Kushal Pal ngh, Raja Bahadur,
Azizul Huque, The Honourable Sir M. _Lawson, Mr. C. P.
Benthall, The Honourable Sir Edward. Menon, Mr. P, M,
Bhagchand Soni, Rai Bahadtr Sir Seth. Mudaliar, ‘The Honourable Dewan Bahadur
Caroe, Sir Olaf. Sir A. Ramaswami.
Chandavarkar, Sir Vithal N. v Mudie, The Honourable Sir Francis,
Chapman-Mortimer, Mr. T. Piare Lall Kureel, Mr. [
«Chatterjee, Lt.-Col. Dr, J. C. Raisman, The Honourable ‘Sir Jeremy
Dafa, eth Sunder Lall. Richardson, Bir Henry.
al, Dr. Sir ‘Ratanji Dinshaw. . Roy, The Honourable er Asoka.
Dalal, The Honourable Sir Ardeshir, Sh‘;hban, Khan Bahadm AMian - Gulam
Dalpat Singh, Sardar Bahadur Captam. Kadir Muhammad., !
-Ghiasuddin, Mr. M. . Shaehy, Sir John, ~
« Ghuznavi, Sir Abdul Halim. . . Spence, Sir George.
Gwilt, - Mr, E. L. C. Srivastava, The Honourable Sir Jwala
Habibur Rahman, Khan Bahadur Sheikh. Prasad. ) ,
Haidar, Khan Bahadur Shamsudd in, Stokes, Mr. H. G,
Imam, Mr. Saiyid Haidar, Sultan® Ahpted, The Honourablﬂﬁ:r
Inskip, Mr. A. C. Sundaresan, Mr. N.
Ismaiel Alikban, Kunwer Hajee. Thakur ‘Bmgh Capt. .
Jawahar Singh - “Sardar Bnhadur Sardar Sir. .puedl, Mr. C. M.
Jehangir. Sir Cowasjee. yson, Mr. G. W. .
Kamaluddin Ahmad, Shams-ul-Ulema. Tyson. Mr. J D. -
NOES—55, D
Abdul Basith Choudhury, Dewan. Lalchand Navalrai, Mr.
Abdul Ghani, Maulvi Muhnmmsd Liaquat- Ali Khan, NawaBmda Muhammad.
_Abdul Qaiywm, Mr. Mangal Singh, Sardar.
Abdullah, Mr, H. M, »es - Manu Subedar, Mr. -
* Ahsan, qu Muhammad. Mehr- Shah Nawab Sahibzada Sir S&y&d
Ayyangar, Mr. \'I Ananthasayanam. Muhammad. -
Banerjea, .Dr. P. N.
. Chattopadhyaya, Mr. Amuarendra Nath. Mizva, Pandit Shambhudayal.
Chettiar, Mr. T. S. Avinashilingam. « Nuidu, Mr. G. Rangish.
. Chetty, Mr. Sami Vencatachelam. Nairang, Syed Ghulam Bhik,
Choudhury, Mr. Muhammad Hussain. Nauman, Mr. Muham'ad
. Chunder, Mr. N. C. Neogy, Mr. K. C .
Daga, Seth Sheodass. Pande, Mr. Badri Dutt.
Dam, Mr. Ananga Mohan. Baghubir Narain Smgh "Choudhri. L
" Datta, Mr. Akhil Chandra. Ram Narayan Singh, Mr
Desai, Mr. Bhulabhai J. Ranga, Prof. N. G.
Deshmukh  Mr. Govind V. Raza Ali, Sir Syed
Essak Saity Mr. 'H. A. Sathar H. Reddiar, Mr. K. Sitarama
Fazl-i-Haq Piracha, Khan Bahadar Shaikh. Sant Singh, Sardar.
Gauri Shankar Singh, Mr. Satyanarayana Moorty, Mr. A
Habibar Rahman, Dr. 8ham Lal, Lala. -
Hans Raj, Raizada, Siddique A]x Khan, Nawab,
Hegde,, Sri K. B. Jingraja. Sinha, Mr. Batya Narayan.
Hosmani. Mr, S. K. R[ri Pra.kua, Mr.
Ismail Khan, Hajee Chowdhury Muham- Srivastava, Mr. Hari Sharan Prasad.
mad. - Bubbarayag. Shrimati K. Radha Bn
Krishnamachari, Mr. T. T. Yamin khan Sir Muhammad.
Lahiri Chaudhury,-Mr. D. K. . Yosuf Abdoola Haroon, Seth.
" Lakhichand, Mr. Rajmal. Zafar Ali Khan, Manlana.

The ‘motion  was negatived. ‘
DeEMAND No. 18—LEGISLATIVE DEPARTMENT

Mr, President (The Honourable Sir Abdur Rahim): The question is:

‘“That a sum not exceeding Rs. 8,86,000, be granted to the Governor General in Couneil '
40 defray the charges which will come in course of payment during the year ending the
- Blst day of March, 1846, in respect of ‘Legislative Department’.”

The motion was adopted

Demanp No. 19—DxpArRT™MENT Or EpvcATioN, HEALTH AND LANDS

Mr. Pr’lidonh (The Honourable Sir Abdur Rahim): The -question is:

“That & sum not exceeding Rs. 19,83,000, he granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the
:Sht day of March, 1946, in respect of ‘Department of Education, Health and Landc "

'I‘he motion was adop’ﬁe ,
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DeManp' Ne. 20—DEPARTMENT 0F COMMONWEALTH IRELATIONS,

M. President (The Honourable S Abdur El{ahim); The question is: ‘

**That a sum not exceeding Rs. 3,498,000, be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year endiug the :
3lst day of March, 1846, in respect of ‘Department of Commonwealth Relations’.”

The otion was adopted

DEMAND No. 21—FINANGE DEPARTMENT

Mr, President (I'he Honourable Sir Abdur Rahim): The question is:

“That a reduced sum notyexceeding Rs. 13,22,900, be granted to the Governor General in:
Courcil to defray the charges which will come in course of payment during the year ending.
the 3lst day of March, 1946, in respect of ‘Finance Department’.”” ) :

The motion was adopted. - S

DEmaND No. 22—COMMERCE DEPARTMENT. ,
§ Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 23,892,000, be. granted to the Governor General in Council.
to defray the charges which will come in course of payment during the year ending the-
31st day of March, 1946, in res}dﬁect of ‘Commerce Department’.” .

The motion was adopted.

DeMaND No. 23—DEPARTMENT OF LABOUR

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a reduced sum not exceeding Rs. 23,892,000, be granted to the Governor Geaeral in:
Council to defray the charges which will come in course of* payment during the year ending -
the 31st day of March, 1846, in respect of ‘Department of Labour’.”

The motion wae adopted.

" DemAND No. 24—DEPARTMENT OF PosTs AND AIR
/ Mr, President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 1,33,000, be granted .to the Governor General in Council
to defray the charges which will come in course of payment dur{ng the year ending the +
@3lst day of March, 1846, in respect of ‘Department of Posts and Air e i
! The motion was adopted.
DeMAND No. 25—WaAR TRANSPORT DEPARTMENT

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 9,16,000, be granted to the Governor Gemeral in Council
to defray the charges which will come in course of payment during the year ending the
31st day of March, 1946, in respect of ‘War Transport Department’.’’

The motion- was adopted.

Demaxp No. 26—Foop DEPARTMENT

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a reduced sum not exceeding Rs. 37,00,800, be granted to the Governor General '
in Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1946, in respect of ‘Food Department’.’ '

The motion was adopted. ‘o .

, DeMAND No. 27—CENTRAL BoArRp oF REVENUE .

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 13,569,000, be granted to the-Governor General in Council °
to defray the charges which will come in course of payment during the year ending the -
31st day of -March, 1946, in respect of ‘Central Board 0f Revenue’.”’ e

The motion was adopted.

Devaxnp No. 28—INp1A OrFicE AND HiGHE COMMISSIONER'S ESTABLISHMENT
CHARGES

Mr. President (The Honoursble Sir Abdur Rahim): The qpestion is:

*That a sum not exceeding Rs. 22.13,000, be uranted to the Governor General in Coungil
to defray the charges.which will come in course of payment during the year ending the
311:1; da; ”of March, 1946, in respect of ‘India Office and High Commissioner’s E‘tt‘ﬁblishment,
charges . . .

he motion was adopted. :
"DEMAND No. 20—PAYMENTS To OTHER ,GOVERNMENTS, DEPARTMENTS, ETO., ON-
ACCOUNT OF THE ADMIN!STRATION OF AGENCY SUBJECTS AND MANAGEME@T OF -

TREASURIES.
Mr. President (The Honourable Sir Abdur Rahim): The question is:
*“That a sum not exceeding Re. 1,02,000, be granted to the Governor General in Couneil
to defray the charges which will come in course of payment during the year ending the
3lst day of March, 1946. in respect of ‘Payments to other Governments, Departments, etc., on-

U

account of the administration of Agency, Subjects and management of Treasugies’.”’

The motion was adopted.

e
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DEMAND No. 80—Aupir '

Mr. President (The Honoursfle Sir Abdur Rahim): The question js:

*That a sum not exceeding Rs. 1,25,07,000, be-granted to the Governor General in Council
to defray the charges which will ‘come in couise of paymeunt during the year, ending. the
3lst day of March, 1946, in'respect of ‘Audit’.’

The motion was adopted. ;

DEMAND No. S1—ADMINISTRATION OF JUSTICE

.Mr, President (The Honourable Sir Abdur Rehim):,The question is:

‘‘That & sum not exceeding Rs. 3,890,000, Le granted to the Guvernor General i Council
to defray the charges which will come in course of payment during- the year ending the
3lst day of March, 1946, in respect of ‘Administration of Justice’.”

The motion was adopted. '

'

. DeMAND No. 82—JArLs AND CONVIOT SETTLEMENTS ]

Mr. President (The Honourable Sir Abdur Rahim): The question is:

*‘That a sum not exceeding Rs. 12,42,000, be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the
31st day of Marak, 1946, in regeet of ‘Jails and Convict Settlerhenta’.’

The motion was adopted. ' *

‘DeManp No. 33—PoLice

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not excesding Rs. 2,37,14,000, be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the
3lst day of March, 1946, in respect of ‘Police’.” i

*  The motionr was adopted.

. DeMaNp No. 84—PORTS AND PILOTAGE °

Mr. President (The Honourable Sir Abdur Rahim): The question is:
»“That a sum not exceeding Ra. 31,30.000, he granted to the Governor General in- Council ¥
to defray the, charges which will come in course of payment during the year ending the
3lst day of Match, 1946, in moct of ‘Ports and Pilotage™.” :
The motion was adopted.

N Demanp No. 85—LiIGHTHOUSES AND LIGHTSHIPS

Mr. President (The Honourable Sir’ Abdur Rahim): The question is:

“That a sum not exceeding Rs. 8,43,000, pe granted to the Governocr General in Couamcik
to defray the charges which will come in course of payment during the year ending the
Blst day of March, 1946, in respect of ‘Lighthouses and Lightships'.”

_ The motion was adopted.

i

DeManp No. 36—SURVEY OF INDIA

Mr. President (The Honourable Sir Abdur Rahim): The question is:

*“That a sum not exceeding Rs. 50,99,000, 1;e granted to the Governor General in Councit
to defray the charges which will come in course of payment during the year ending the:
3lst day of March. 1946, in respect of ‘Survey of India’.”

The motion was adopted. .

. DEMAND No#37—BoraNiCAL SURVEY

Mr. President (The Honourable, Sir Abdur Rahim}: The question is:

“That & sum not exceeding Rs. 1.54,000, be granted to the Governor General in Council

to defray the charges which will come in course »f pryment during the year ending the:

3lst day of March, 1946, in respect of ‘Botanical Burvey’.”*
" The motion wgs adopted.

DeEMAND No. 88—Z/001.0GICAL. SURVEY

Mz, President (The Honourable Sir Abdur Rahim): The question is:

"*“That a sum not exceeding Rs. 1.44,000, be granted to the Governor General in Councii’
to defray the churges which will come in course of ‘payrhent during the year ending the:
3lst day of March, 1946, in respect of ‘Zoologicgl Survey’.” ' .

Thg motion was adopted.

DEMAND NG. 89—GEOLOGICAL SURVEY

Mr, President (The Honouralle Sir Abdur Rahim): The question is:

“That a sum not exceeding Ra. 12.62,000. be granted to the Governor General in Councit
to defray the charges which will come in course of payment during the year ending the-
3lst ’]"}:y of March, 1946, in respect of ‘Geological Sur\'oy‘." . -

'he motion was adopted. )

-



GENERAL BUDGET—LIST OF DEMANDS 147i
‘ Demanp No. 40—Mings. '
Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 2,45.000, be granted to the Governor:General in’ Councid

to defray the charges which will come in course of payment daring th a di
‘3Lst_day of March, 1846, in respect of ‘Mines’." & [he year. ending the
The motion was adopted. -~

~-DEMAND No. 41—ARCHAEOLOGY

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That & sum not exceeding Rs. 13,66,000, be granted to the Governor General in Councik
- to defray the charges which will come in course of payment during the year ending the
'31st day of March, 1046, in respect of ‘Archmology’.’ - C )
" 3

The motion was adopted. , )
-  DEMAND No. 42—MEeTEOROLOGY

- Mr. President (The Honograble Sir Abdur Rahim): The question is:

’ “That a sum not exceeding Re. 26,564,000, be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the
3lst day of March, 1946, in respect of ‘Metgorology’.” : ) :
 The motion was adopted.,

Dxmanp No. 48—OTHER SCIENTIFIC DEPARTMENTS

Mr, President (The Honourable 8ir Abdur Rahim): The question is:

*“That a sum not exceeding Rs. 9;49,000, be granted to the Governor General in Counci}
to defray the charges which will come in course of payment during the year ending the
31st day of March, 1846, in respect of ‘Other Scientific Departments’.”” -

The _motion was adopted.

Demanp No. 44—EDUCATION

Mr, President (The Honeurable Sir Abdur Rghim): The gquestion is:

“That a sum not exceeding Rs. 19,81,000, be granted to the Governor General in Council
to defray the charges which will come. in vourse of payment during the year ending the
31st day of March, 1946. in respect of ‘Education’. ' s

_The motion was adopted.

DeMAND No. 45°MEDICAL SERVICES

My. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 18,06,000, be granted to the Gevernor General in Council
to defray the charges which will come in course of payment during the year ending the
31st day of March, 1946, in respect of ‘Medical Services’.” .

The motion was adopted.

DemaNp No. 46—PusLic HeALTH

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That a sum not exceeding Rs. 22,67,000, be granted to the Governor General in Councit
to defray the charges which will come in course of payment during the year endimg the
31st day of March, 1946, in respect of ‘Public Health'.” )

The motion was adopgted. .

DeMaND No. 47—AGRICULTURE

Mr, President (The. Honourable ,8ir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 29.46,000, be granted to the Governor General in Councik
to defray the tharges which will-come in course of ppyment during the year. ending the.
*31st day of March, 1946, in respect of ‘Agriculture’.”

The motion was adopted.
DEMAND No. 48—IMPERIAL COUNCIL OF AGRICULTURAL RESEARCH
Mr. President (The Honoursble Sir Abdur Rahim): The question is:
“That a snm not exceeding Rs. 13,34,000, be granted to the Governor General in Councit

to defray the charges®which will corie in course of payment during the year 'ex}‘cling the
31st day of March, 1846, in respect of ‘Imperial Council of Agricultural Resgarch .

The motion was adopted. .
DEMAND No. 49—AGRICULTURAL MARKETING . P

Mr, President (The Honourable Sir Abdur Rahim): The guestion is:

“That a sum not-exceeding Rs. 5,99,000, be granted to the Governor General in Council
to defray the charges which will come in course of payment during the yesr ending the
31st day of March, 1046, in respect of ‘Agricultural Marketing’.”

The motion wus adopted.

.

i
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Demanp No. 50—Civirn. VETERINARY SERVICES ’
Mr. President (The Honoursble Sir Abdur Rahim): The question is:

“That & sum not exceeding Rs. 14,58.000, be granted to the Governor General in Council
‘8o defray the charges which will come in course of payment during the year ending the
3lst day of March, 1846, in respect of ‘Civil Veterinary Services’.”

The motion was adopted. Y

‘ ‘ DeMaNp No. 51—INDUSTRIES
Mr. President (The Honourable Sir Abdur Kahim): The qiestion is: -

Y “That a sum not exceeding P.s 9,74,000, e granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the
.- 3lst day of March, 1946, in respect pf ‘Industries’.” . .

‘The motion was adopted. . T
' DeMAND No. 52~BciENTiFic AND INDUSTRIAL. REsrARcH
Mr. President (The Honourable Sir Abdur Rahim): The question is:

‘“That a sum not exceeding Rs. 29,23,000, be granted to the Governor General in Council
"tb defrsy the charges which will come in course of yment durifg the year ending the
3lst day of March, 1846, in respect of “Sqientiﬁc and Industrial Research’.”

The motion was adopted. .
DeEMAND No. 53-——AVIATION

‘Mr, Preaident (The Honourable 8ir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 40.81,000, be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the
31st day of March, 1846, in respect of ‘Aviation’.” )

The motion was adopted... . -

DeMAND No. 54—CAPITAL OuTray 0N CIVIL AVIATION MET FROM REVENUE

Mr. President (The Honourable Sir Abdur Rahim): The question is: '

““That a sum not exceeding Rs. 1,000, be granted to the Governor General in Council
to defray the charges which will come in course of puyment during the year ending the

(31

3lst day of March, 1946, in respect of ‘Capital Outlay on Civil Avigtion met from Revenue’.
* The ‘motion was adopted. .

DeMaND No. 55—BROADCASTING

Mr, President (The Honourable Sir Abdur Bahim): The™ question is:

“That a sum not’exceeding Rs. 93,83,000, be granted to the Governor General ig Council
to defray the charges which willecome in course of payment during the year ending the
.-3lat day of March, 1946; in- respect of ‘Broadcasting’.’’ . .

‘The motion was adopted. .
Demanp No. 56—CArITAL OUTIAY ON BROADCASTING MET FROM REVENUE
Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“That a sam not exceeding Rs. 1,000, be.granted. to the Governor General m_'Coinncil
" to ‘defray the charges which will come in course of- payment during the year ending the

-Blst day of March. 1946, in respect.of ‘Capital ,Qutlay onvBroadcasting met from Revenue’
The motion was adopted.
- DEMAND No. 57— -KMIGRATION-—INTERNAL

Mr, President (Jl'be Honourable Sir Abdur Rahim): The guestion is:

“That a sum not exceeding Rs. 20,000, be granted to the ‘Governor .General in Council
to "defray the:charges whieh will come in course of payment durig the year ending the
Blst day of March, 1946, in respect of ‘Emigration—Internal’.” \ )

The motion was adopted.

DemMaAND No. 58—EMIGRATION—EXTERNAL

Mr, Presiden® (The Honourable Sir Abdur Rahim): The question is:

‘““That a sam not exceeding-Rs. 4,13,000, be granted to the Governor General in Council
to defray the charges which will come in course of payment durjng the year ending {he
S1st day of March, 1846, in respect of ‘Emigration—External’.”
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AYES—41.

hmad Nawaz Khan, Major Nawab Sir.
::mbedkar',' The - Honourable Dr. B. R.
Agizul Huque, The Honourable Bir M.
Benthall, The Honourable Bir Edward.
Bhagchand Soni, Rai Bahadur Sir Seth.
Caroe, Sir Olaf! _ .
Chandavarkar, Sir* Vithal N.:
Chatterjee, Lt.-Col. Dr. J. C.
Dags, Seth Sunder Lall. )
Dalal, Dr. Sir Ratenji Dinshaw. .
Dalal The Honourable Bir Ardeshir. -
Dalpat Singh, Sardar Bashadur Captain.
Ghiasuddin, Mr. M. ]
Habibur Rahman, Khan Babadur Sheikh.
Haidar, Khan Bahadur Shamsuddin.
Imam, Mr. Saiyid Haidar. .
Inskip, Mr. A -C. .
Ismaiel Alikhan, Kunwer Hajee.
Jawahar Singh, Sardar Bahadur Surds;c

8ir. :

Kamaluddin ARmnad, Sahms-ul-Ulemas.
Khre, The Honourable Dr. N. B,

Abdul Basith Choudhury, Dewan.

Abdul Ghani, Maulvi Muhsmmad. -

Abdul Qaiyum, Mr. v

‘Abdullah, Mr. H. M. N

Ahsan, Mr., Muhammad.

Ayyangar, Mr. M. Ananthagayanam.

Banerjea, Dr. P. N. ;

Chettiar, Mr. T. S, Avinashilingam.

Chetty, Mr. Sami Vencatachelam. .

Choudhury, Mr. Muhammad Hussain.

Chunder, Mr. N. C.

Daga, Seth Sheodass.

Dam, Mr, Ananga Mohan.

Desui, Mr Bhulabbai J.

Deshmukh, Mr. Govind V. [ ]

Essak, Sait, Mr. H. A. Sathar H. .

Fazl-i-Haq Piracha, Khan Bahadur Shaikh.

Gauri Shankar Singh, Mr.

Ghuznavi, Sir Abdul Halim.

Habibar Rahman, Dr.

“Hans. Raj, Raizada.

Hegde, Sri K. B. Jinaraja.

Hosmani, Mr. S. K,

Ismail Khan, Hajee Chowdhury Muham-
mad. °

Jehangir, Bir Cowasjee.

Krishnamachari, Mr. T. T.

Lahiri Chaudhury, Mr. D. K.

Lakhichand, Mr, Rajmal.

The motion was negatived. .

“

Krishnamoorthy, Mr. E. 8. A.

Kushal Pal Singh, Raja Bahadur.

Lawson, Mr. C. P.

Menon, Mr. P. M.

Mudaliar, The Honourable Dewan Babadtr
- 8ir.A., Ramaswami. . )

Mudie, The Honourable Sir Francis.

. Piare’ Lall Kureel, Mr.

Raisman, The Honourable Sir Jeremy,
Roy, The. Honourable Sir Asoka.

Shahban, Khan Bahadur Mian Ghulam .
Kadir Muhammad.

Sheehy, Sir Joim. e

Spence, Sir George, '

Srivastava, The Hgnourabl. Sir Jwala .°

Prasad. .
Stokes, Mr. H. G.
Sultan Ahmed, The Honourable Sir.
Sundaresan, Mr, N. :
Thakur Singh, Capt,
Trivedi, Mr. C. M,
Tyson, Mr. G. W.
Tyson, Mr. J. D.

»

NOES 55, ‘

Lalchand Navalrai; Mr,
Lalljee, Mr, Hooseinbhoy A.
Lmqiﬁat Ali Khan, Nawabradas Moham-

mad, .

Mangal Singh, Sardar.

Manu Subédar, Mr. *

Mehr Shalt, Nawab Sahibzada Sir Sayad
Muhammad. L

Misra, Pandit Shambhudayal.

Naidu, Mr. G. Rangiah. N

Nairang, Syed Ghulam Bhik. :

Nauman, Mr. Muhammad.

Neogy, Mr. K, C. =~

Pande, Mr. Badri Datt. )

Raghubir Narain Singh, Choudhui.

Ram Narayan Singh, Mr. :

Ranga, Prof. N. G. ~

Raza Ali, Sir Syed.

Reddiar, Mr. K. Sitarama.

Sant Singh, Sardar.

Satyanarayana Moorty, Mr. A,

Sham Lal, Lala. '

Siddique Ali Khan, Nawab. .

Sioha, Mr. Satya Narayan. )

Svi Prakasa, Mr.

Srivastava, Mr. Hari Sharan Prasad.

Subbarayan, Shrimati K. Radha Bai,

. Yamin Khan, Sir Muhammad.

Zafar Ali Khan. Maulana.

DEMAND No. 59—COMMERCIAL INTELLIGENCE AND STATISTICS *
Mr, President (The Honourable Sir Abdur Rahim): The question is:

*That a sum not ewceeding Rs. 12,10,000, be granted to the Governor General in Council
to defray the charges which will come in course of pa{ment durm%tthe year ending the

3lst day of March, 1046, in respect of ‘Commercial Intel

The ‘motion was adopted. -

igence and. Statistics’.”

. DEManND No. 60—CENBUS ; .
. . L
Mr, President (The Honourable Bir Abdur Rahim): The question is-:
: b
“That a sum not exceeding Rsé 3,000, be granted to the Governcr General in Council

to defray the charges which will

The motion was adopted.
N

ome in course of paymeut during the year ending the
3lst day of March, 1846, in respect of ‘Census’.” .
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N DeMAND No. 61—JoINT STOCK COMPANIES ‘

Mr, President (The Honourable Sir Abdur Rahim): The question is:

*“That a sum not exceeding Rs. 2,36,000, be granted to the -Governor Genmeral in Council
to defray the charges which will come in course of payment during,the year ending -the
3lst day of March, 1946, in respect of ‘Joint-Stock Companies’.”’

*The motion was adopted. . ‘

DEMAND No. 62—IMPERIAL DAIRY DEPARTMENT

Mr, President (The Honourable 8ir Abdur Rahim): The question is:

“That & sum not exceeding Rs. 5,20,000, be granted to the Governor General in Council
to defray the charges which will come in course of payment durihg thé year ending the
318t day of March, 1846, in respect of ‘Imperial Dairy Department’.” .

The motion was adopted. . - )

DemMaND No. 68—MISOELLANROUS DEPARTMENTS

-Mr, President (The Honourable Sir Abdur Rahim): The question is:

‘“That a sum not exceeding Rs. 23,18,000, be granted to the Governor General in Council
to defray the chsrges which will come in course of payment during the year ending the
31st day of March, 1946, in respect-of ‘Misgellaneous Departments’.”’ : o7

The mption was adopted. '

DeMaxp No. 64—CURRENOY

Mr. President (The Honourable Sir Abdur Rahim): The question is: ~

“That & sum not exceeding Rs. 48,45,000 be granted to‘the Governor General in.Council
to defray the charges which will conf® in course of payment durifg the year ending the
3lst day of March, 1946, in respect of ‘Currency’.” .

-- The motion was adopted.

DemAND No. 85—MiNT

: _~Hr. President (The Honeoursble Sir Abdur Rahim): The question is.
“That a sum not exceeding Ra. 1,18,73,000, be granted to the Governor General in Council

to defray the.charges which will come in course of payment during the year ending the
3lst day of I&srch, 1946, in respect of ‘Mint’.” i

The motion was adopted.
‘ DeMaxp No. 66—Crvi. Works

Mr, President (The Honourable Sir Abdur Rahim): The question is: -

“That & sum not exceeding Rs. 2,14,03,000, be granted to the Governor General in Council
to defray the charges which will come in course of' payment during the yesr ending the
31st day of March, 1946, in re_s%ect of ‘Civil Works'.” : :

The motion was adopted.

DeMaND No. 67—CENTRAL Roap Fonp

Mr, President (The Honourable Sir Abdur Rshim): The question is:: *
- “That a sum not exceeding Rs. 1,08,00,000, be granted to the Governor General in Council *

to defray the charges which will come in course of ;ayment during the year ending the
31st day of March, 1946, in respect of ‘Central Road Fund'.”

‘The motion was adopted. . .
DrMAND No.. 88—SUPERANNUATION ALLOWANCES AND PENSIONS

Mr, President (The Honourable Sir Abdur .Rahirii): ‘The question is:
“That a sum not exceeding Rs, 1,42.86,000, be granted to the Governor General i Council

" to defray the charges which will come in course of psrnent during the year ending the
31st day of March, 1846, in respect of ‘Superannuation Allowances an '

) Pensions’.
The motion was adapted.

i Demaxp No. 69—STATIONERY AND PRINTING  «

Mr, President (The Honourabls ‘Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 1,20,29,000, be granted to the Governor Genéral in Council -
to defray the charges which will come_in course of payment during the yeir ending the
3ist day of March, 1946, in respect of ‘Stationery and Printing’.”

The motion was adopted. ‘ .

. DeManp No. 7Q:¢-Mlscnmwﬁovs
Mr. President (The Honourable Sir. Abdur Rahim): The question is:

“‘That a sum not exceeding Rs. 10,38,06,000, be grantedto the Governor General in Counci}
to defray the charges which will come in course of payment during the year ending the,
31st day of March, 1846, in ressect of ‘Miscellaneous’.”

. The motion was adopte '

.

- [y
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JEMAND No. 71-~MISOBLLANEOUS "ADJUSTMENTS BETWEEN THE Gmm AND Pro-
VINCIAL GOVERNMENTS

+ Mr, President (The Honourable Bir Abdur Rahim): The question is:
. “That a sum not exceeding Rs. 3,81,000, be granted to the Governor General in Uouncil
 defray the tharges which will come in course of payment .during the year ending the
st day of March, 1946, in respect of .‘Miscellaneous K:hustmentn between the Central and

v

>rovincial Governments’.

The motion was adopted.
Demaxp No, 72—P0ST-WAR PLANNING AND DEVELOPMENT
Mr. President (The Honequrable Sir Abdur Rahim): The question is:

" ““That a reduced sum not exceeding Re. 1, be granted to.the Governor General in Council
o defray ‘the cliarges which will come in course of payment during the year ending the
ist day of March, 1846; in respect of ‘Post-war Planning and Developrhent’.”

The motion was sdopted. -
DeMAND No. 78—CiviL DEFENCE -

Mr, President (The Honourable Sir Abdur Rahim): The question is:

““I'hat a sum not exceeding Rs. 2,80,24,000, be granted to the Governor General in Council
o defray the charges which will come in course of payment during the year ending the
ist' day of March, 1946. in respect of ‘Civil Defence’.””

The motion was adopted.

Demanp No. 74—DELHI

Mr, Prasident (The Honourable Sir Abdur Rahim): The question is:

‘‘That a sum not exceeding Re. 96,33 000 he granted to the Governor General in Council
o defray the charges which will come in course of paymeént during the year ending the
ilst_day of March, 1946, in' respect of ‘Delhi’.”

The motion ‘was adopted. ' “
. Demanp No. 75—AIMER-MERWARA -
Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum.not exceeding Rs. 31 .45.000, be granfed to the Governor General in Cauncil
o defray the charges which will come in course of payment during the year endlng the
j1st day of Maech. 1946, in respect of AJmer Merwara'.”" " °

The motion was adopted -

DrmAND No. 78—PANTR PI1PLODA
Mr, President (The Honourable Sir Ahdur Rahim): The queshon is*

“That a sum not exceeding Ra. 15,000, be granted to the Governor General in Council
io defray the charges which will -come in eonrse of payment during the year: ending the
§1at day of March. 1946, in respect of “Panth Piploda’.”

The motion was adopted.

DEmanp No. 77—Ixpiax Posts axp TELEGRAPHS (NOT MET FROM REVENUE)

" Mr, President (The Hononmble Sir Abdur Rahim): The question is*

“That a sum not excoedmg Res. 3.50.85.000, be granted to the Governor General in Couneil
.0 defray tho charges which will come in course of payment during the year ending the
31t day of March, 1946, in- respect of ‘Tndian Posts and Telegraphs' (Not met from

Revenmue)’.”
The motion- was adopted.
Demanp No. 78—InpIan PosTs AND TRLEGR: srAs—S8ToRES SUSPENSE (NOT MET
FROM REVEXNUE)

‘Mr, President (The Honourable Sir Ahdur Rahim): The question is*

© “That a sum'not exceading R&. 1000 be granted to the Governor General in Council
to defray the charges which will come in course of pavment during the year ending the
S1st day of March. 1946, in respect of ‘Indian th and Pelegraphs—Stores Suspense (Not
met: from Revenue)’.”

"'The motion was adopted.

DevAND No. 79—DELAY CAPITAL OUTLAY
Mr President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not cxceeding Ra: 2,11,12.000. be granted to the Governor Genera] in Counci!
tn defray the charges which will come in course of pavment during the year endimz the
31&t day of March, 1946, in respect of ‘Delhi Capital Outlay’.”

The motion was adopted.
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DEMAND No. 80—CoMMUTED VALUE oF PENstons
‘Mr, President (The Honourable Sir Abdur Rahim): The queetmu,

‘“That a sum not exceeding Rs. 1,000, be granted to the Governor General in CGojincil
to defray the charges which will come in course of payment during the yeaf eﬂdihg'ﬂw
31st day of March; 1946, ir: respect of ‘Commuted Value of Pensions’.” TN

The motion was adopted. .
. - DemaND No. 81 —INTEREST-FREE ADVANCES .
. Mr, President (The Honourable Sir Abdur RaMim): The question is:

“That a sum hot exceeding Rs. 9,51,86,000, be granted to the Governor General in Coupcil
to defray the charges which will come in course of payment during the year endiny the
3lst day of March, 1946, in respect of ‘Interest-free Advances’.”’ )

_ The motion was adopted.

DEMAND No. 82—Lo0ANS AND ADVANCES BEARING INTEREST

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Ra. 8,82,67,000, be granted to the Governor General in' Cou.ict'
to defray the charges which will tome in course of payment during the year ending the
31st day cf March, 1946, in respect of ‘Loans and Advances bearing Interest’.”

The motion was adopted. -~ . .
The Assembly then adjourned till Eleven of the Clock on Wednesday, ‘the
14th March, 1945 ' - .-

~

-
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